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HOUSE OF THE PEOPLE
Tuesday, 9th Decemnber, 1952.

The House met at a Quarter to
Eleven of the Clock.

[MR. DEPUTY-SPEAKER in the Chairl]
ORAL ANSWERS TO QUESTIONS

Avuro LAMPS

*1020. Sardar Hukam Singh: (a)
Will the Minister of Commerce and
Industry be pleased to state what was
the total production in our ceuntry of
aufu lamps during the year 1952?

(b) What quantity of auto lamps
hacé to be imported during the samec
period?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) 48,241 novs. from January—Septem-
ber, 1952.

(b) 6.542,765 nos. during the period
January—August 1952. Figures for
Scptember are not yet available.

Sardar Hukam Singh: May T know
where these factories have been set
up for the manufacture of auto bulbs?

Shri T. T. Krishnamachari: There
is now one factory, Pradeep Lamp
Works working at Calcutta. There
are proposals for setting up five fac-
tories, three in Bombay and two in
Delhi.

Sardar Hukam Singh: From what
countries were these bulbs being im-
ported?

Shri T. T. Krishnamachari: Largely
from U.K. and USA,

Sardar Hukam Singh: Is it known
to the Government that the price ot
the bulbs from other countries like
Czcchoslovakia is much lower than in
the case of UK. and U. S. A.?

Shri T. T. Krishnamachari: It is
possible. I have no information.
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Sardar Hukam Singh: Was this item
placed under OGL, or was it under
license all the time?

Shri T. T. Krishnamachari: The li-
censing policy has been undergoing
various changes. During January—
June 1951, soft currency licenses were
issucd to established importers on a
quota basis. When there was acute
shortage all over the country and auto
bulbs were not available, on 7th May,
1951, it was decided to grant licenses
Ixeelv for soft currency shipments up
til 31st December 1351. In July—De-
cember 1951 the policy was pursued.
In January—June 1952, we had a cut
in the quota by 25 per cent. in the
half year’s imports. In July—Decem-
ber, because of the large stocks again,
no licenses were issued.

Actually the hon. member wiil find
that whatever came from the dollar
area came prior to the January—June
licensing period, and the rest was from
the soft currency areas. and people
couid have imported from any country
they liked.

Sardar Hukam Singh: Is the Govern-
ment alive to the difficulties experienc-
ed by these importers? When there
was acute shortage in the country the
imporl was made free, and there were
such large stocks in the vorts, that no-
body woule care to take them?

Shri T. T. Krishnamachari: I quite
recognise that these frequent changes
in our import policy are causing a lot
of discomfort. and we are trying to
remedy the situation.

LISTENING SCHOOLS

*1021. Sardar Hukam Singh: (a)
Will the Minister of Information and
Broadcasting be pleased {o state
whether there was any increase in the
number of listening schools registered
during 1952 as compared t¢ the number
registered in 1051?

(b) Have educational broadcasts
been extended to all Stules of the
Union by now?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir; 552 more schools are reported to
have installed receivers during the
period between Ist January 1952 and
30th September 1952, bringing the
total to 2,135 as against 1,583 on 31st
December 1951.

(b) Educational broadcasts are
being given from the Delhi, Bombay,
Calcutta, Madras, Tiruchi Vijayawada,
Lucknow, Allahabad, Patna and Tri-
vandrum stations of All India Radio.
It is proposed to provide similar pro-
grammes from other Stations as and
when the existing low power trans-
mitters are replaced by high power
ones and more receiver sets are in-
stalled in the schools.

Shri Veeraswamy: May I know the
number of listening schools in Madras
State?

Dr. Keskar: 741.

Shri K. G. Deshmukh: May I know
whether the grants to these schools are
made on a Statewise policy?

Dr. Keskar: The installation of
receivers is the responsibility of the
State Governments and not of the
Central Government.

Sardar Hukam Singh: May I know
whether the non-keeping of the re-
ceivers by the States is due simply to
financial difficulties, or have they any
other objections for putting up these?

Dr. KesKar: It is mainly financial.
But I might inform my hon. friend that
we are impressing on the State Gov-
ernments the utility and usefulness of
putting up more and more receivers
in their schools, and we are getting
good response from them.

Sardar Hukam Singh: The hon.
Minister has stated that more strong
transmitters arc also to be put up.
How long would it take the All India
Radio to replace its transmitters with
stronger ones?

Dr. Keskar: The replacement of
the low power transmitters by higher
power transmitters is the main item
in the five year development pro-
gramme of the All India Radio.

Shri Achuthan: What is the aver-
age cost of installing a receiver?

Dr. Keskar: That will depend on
the type of receiver that the schools
install.

TEACHERS, DOCTORS AND CONTRACTORS
FOR MALAYA

*1022. Dr. Ram Subhag Singh (a)
Will the Prime Minister be pleased to
state whether it is a fact that the
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Government of Malaya has approached
the Government of India for recruiting
some teachers, doctors and contractors
for service in Malaya?

(b) If so, have these personnel been
recruited?

(c) If the reply to part (b) above
be in the affirmative, how many
persons have so far been sent to
Malaya?

The Deputy Minister of Extermal
Affairs (Shri Anil K. Chanda): (a)
Yes, for some teachers only.

(b) Not yet. The Government of
India have informed the Malayan
Government that they may advertise
in leading newspapers in India and
call for applications. The Malayan
Government propose to send a Senior
Officer of the Malayan Education De-
partment to interview the candidates
and select them. It has been stipulat-
ed that a representative of the Edu-
cation Ministry of the Government of
India should also, be included in the
interview Board.

(c) Does not arise.

Dr. Ram Subhag Singh: May I
know the number of teachers, which
the Government of Malaya had ask-
ed the Government of India to recruit,
or for whom they wanted facilities to
recruit from India?

Shri Anil K. Chanda: 39 is their
present requirement.

Dr. Ram Subhag Singh: May 1
know for what language these teachers
are wanted?

Shri Anil K. Chanda: The instruc-
tion is given in English, but the
teachers are required for science, his-
tory, geography and English.

Shri Veeraswamy: What are the
respective scales of pay and conditions
of service for the teachers and doctors
we send to Malaya?

Shri Anil K. Chanda. It will be on
a contract basis for three to flve years.
The basic salary in Malayan dollars .~
is 660--30--780 p.m., and cost of living
allowance at standard current rates
would bring it up to $790—25—=890
for single men, and to $950, 990, 1030,
1055, 1080 for married men, and to
$950. 990, 1030, 10675, 1105 for
married men or widowers.

Shri B. S. Murthy: May I know
whether the Government of India will
take full responsibility for the securi-
ty of these persons while they stay in
Malaya?
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Shri Anil K. Chanda: It is our
solemn obligation to take all steps to

ensure the security of our nationals
abroad.

Coal. (ExPORTS)

*1023 Dr. Ram Subhag Singh: Will
the Minister of Production be pleased
to state:

(a) the total quantity of coal so far
exported from this country during the
current financial year ;

(b) the total value of these coal
exports; and

(c) the countries to which it has
been exported?

The Minister of Production (Shri K.
C. Reddy): (a) and (c). A statement
giving the information is laid on the
Table of the House. [See Appendix
VI, annexure No. 10.]

(b) Rs. 8,80,00,000. (approximate).

Dr. Ram Subhag Singh: May I
know, Sir, the export price of this
coal?

Shri K. C. Reddy: At the control
price fixed by the Government of
India plus other and incidental charges.

Shri Raghavaiah: Are all the de-
mands of the industrial concerns and
the tobacco growing peasants whe
require them met before the coal is
exported?

Shri K. C. Reddy: Certainly all the
local requirements are met before any
coal is exported outside.

Shri Sanganna: What fercentage
does Orissa coal bears to the total

quantity of coal exported outside
India?

Shri K. C. Reddy: I am sorry, I
cannot say straightway now.

Shri B. S. Murthy: Is it a fact that
the tobacco growers of the South have
several times complained? What steps
have been taken in order to supply
them the coal required?

Shri K. C. Reddy: Every possible
effort is being made to meet the de-
mands of the tobacco growers. Out of
the quantity allotted to them, the
major part of it—nearly 84 per cent.
of the coal required—can be supplied
from the Singaranni Collieries which
are near by.

Shri K. Subrahmanyam: Are we
importing any coal from abroad?

Shri K. C. Reddy: No.
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Dr. Ram Subhag Singh: It is men-
tioned in the statement that 2,55,000
tons of coal have been sent to South
East Asia. It is also mentioned that
it has been sent to Japan, Ceylon,
Burma and other countries like Indo-
nesia etc. - What does ‘South East
Asia’ indicate?

Shri K. C. Reddy: Some other
countries like Hong Kong, Singapore
ete.

Shri V. P. Nayar: May I know, Sir,
whether it is the policy of the Govern-

ment to export coal to belligerent
countries?

Shri K. C. Reddy: That question
has already been answered on the
floor of the House.

Shri Dhusiya: Do we get the same
price for exported coal as other
countires or is it different? If so,
which is the highest and lowest price?

Shri K. C. Reddy: The prices are
not really comparative. As I said al-
ready, the price is the control price
fixed by the Government of India plus
freight, other and incidental charges.
These will vary.

Dr. Ram Subhag Singh: May I
know, Sir, whether ‘South East Asia’
includes Korea also? Is coal export-
ed to Korea?

Shri K. C. Reddy: If the.hon. mem-
ber will look into the statement I have
placed on the Table of the House, he
will have the answer.

Mr. Deputy-Speaker: It is North-
East Asia.

Dr. Ram Subhag Singh: I mean
North Korea,
Mr. Deputy-Speaker: That is fur-

ther north.
BLAST FURNACE AT SAMBALPUR

*1024. Dr. Ram Subhag Singh:
Will the Minister of Production be
pleased to state whether it is a fact that
the Aetna Japan Companv of Japan
was carrying on negotiation with the
Government of India for erecting a
blast furnace at Sambalpur, Orissa and
if so, with what result?

The Minister of Production (Shri K.
C. Reddy): Negotiations are being
copducted amongst others with the
Aetna Engineering Company of Japan
for the establishment of an Iron and
Steel Plant in India. The question of
the location of this Plant has not yet
been decided. Negotiations are still
in progress.
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Dr. Ram Subhag Singh: May I
know, Sir, whether Sambalpur was
surveyed for locating this plant?

Shri K. C. Reddy: Some surveys
have taken place by experts and
others, but it is too early to say as to
where exactly this plant will be locat-
ed.

Dr. Ram Sublag Singh: Do Govern-
ment propose to send any delegation
to Japan for carrying on negotiations.

Shri K. C. Reddy: No, Sir. Not at
present.

Shri Jasani: Was Madhya Pradesh
selected for this plant?

Shri K. C. Reddy: It was not actu-
ally selected. There is a sort of mis~
apprehension. Actually at no time was
any place finally selected. It is to be
scttled later on.

Shri Jasani: How much time will

it take?

Shri K. C. Reddy: I cannot say.
Every eftort will be made to select a
site as early as possible.

Shri Bansal: How much more time
will Government take to decide as to
where and when this plant will be
located.

Shri K. C. Reddy: It will depend
upon the advice of the technical col-
laborators we will finally decide in
connection with the establishment of
this project. After we cousult them,
we will decide as to where and when
the plant will be located.

Shri Bansal: Is it a fact that these
negotiations have been going on for
the last five or six years?

Shri K. C. Reddy: Yes, they have
been going on for some time. It is
such a big project that we have got
to go into all aspects before taking
a final decision.

Shri T. N. Singh: Is it true that the
postponement of power production at
Hirakud and Sambalpur has affected
the siting of such industries at Sam-
balpur?

Shri K. C. Reddy: I do not think
so, Sir—so far as I am aware.

Shri Sanganna: May I know, Sir,
‘at how many places iron ore has been
discovered in the State of Orissa?

Mr. Deputy-Speaker: Does it arise

out of this?

Shri C. R. Narasimhan: Apart
from Orissa and C. Madhya Pradesh,
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are there any other claimants for the
location of this plant in their States?

Shri K. C. Reddy: Yes. There are
several claimants, Sir, including the
one from which the hon. member
comes.

Shri H. N. Mukerjee: Is Govern-
ment aware that this Atena Company
is a subsidiary of the Atena Standard
Engincering Company of  Pittsburg,
USA, and is it a fact that the steel
dclegation which came—the Japanese
delegation—was led by an American
capitalist by the name of Swelter?

Shri K. C. Reddy: I am afraid I
cannot give all the details. I can say
this much that the Atena Engineering
Co. Japan have their American
Associates.

Shri H. N. Mukerjee: May I also
know if among the conditions sought
to be imposed upon us is one which
says that the major part of the pro-
duction of the new concern-to be set
up in Sambalpur, Orissa, will be sold
at cheaper than world rates to the
Atena Company of America?

Shri K. C. Reddy: I am sorry I
cannot go into the details of this ques-
tion. The whole thing is still in the
stage of ncgotiations. It is too early
to commit oneself to anything.

Shri Sarangadhar Das: Sir, in con-
nection with the location of this mill,
what was the recommendation of the
consultants—Coppers Ltd., I think, of
New York?

Shri K. C. Reddy: I cannot say. So
far as this plant is concerned, there has
been no dccision as regards where it
may be Jocated. The information that
the hon. member wants, as to what
was the opinion of the particular com-
pany. I am not in a position to give
it at present.

Shri Natesan: May I know, Sir,
what will be the capital involved in
starting this Plant?

Shri K. C. Reddy: It all depends
upon the capacity of the plant.

Shri Natesan: What is the capital
involved in this particular casc?

Shri K. C. Reddy: In this particu-
lar case we have in view. I can say
the capital will be round about 80
crores of rupees for the iron and steel
plant.

Shri V. P, Nayar: Can Gecvernment
give this assurance, that the products
of this plant will not be sold to any-
body at cheaper than the world price?
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Shri K. C. Reddy: I can give this
assurance that the interests of the
country and the interests of our pro-

ject will always be kept in mind.

Shri V. P, Nayar: That is no answer
to my question...

Mr. Deputy-Speaker: This is not the
occasion when in the form of questions
assurances can be asked for from Gov-
ernment. Only facts can be elicited.

Shri V. P. Nayar: I put a question.
The hon. member did not divulge the
information. He said it is only at the
negotiation stage. I wanted an assur-
ance whether India’s interests will be
taken into consideration.

Mr. Deputy-Speaker: Hon. mem-
bers cannot ask for assurances on the
floor of the House during this ques-
tion hour. They can only elicit infor-
mation.

Shri Nambiar:

If at all they can,
let them give.

Mr. Deputy-Speaker: They won’t
give. This is not the proper occasion
for it.

Shri S. C. Samanfa: May I know,
Sir, how many sites have been exa-
mined and whether any new sites are
to be examined yet?

Shri K. C. Reddy: One in Bihar
and one in Madhya Pradesh and one
in Orissa.

Mr, Deputy-Speaker: Next ques-
tion.

DrpLOMATIC RELATIONS WITH ISRAEL

*1025. Shri P. T. Chacko: Will the
Prime Minister be pleased to state:

(a) whether Government are having
diplomatic relations with ‘Israel’

(b) whether any Indians have
relinquished citizenship of India to
acquire the citizenship of Israel :

(r) whether any Indians have left
India to have their permanent residence
in Israel and if so, how many; and

(d) whether any Indians. whc have
gone to Isracl for permanent residence
have come back. and if s0, how many?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
India has recognized the Government
of Israel but thus far neither country
has a diplomatic mission in the other.

(b) None.

(c) It is estimated that 2,367 Jews
have emigrated from India to Israel
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since 1948. It is not known how many
of them were of Indian nationality.

(d) Yes, about 332 Indians returned
to India from Israel during the period
15th May, 1948, to 31st August, 1952.

Shri P. T. Chacko: May I know,
Sir, whether all those persons who
went to Israel for permanent. residence
there, relinquished the Indian citizen-
ship when they went there?

Shri Anil K. Chanda: It is not
necessary according to the laws of
Isracl. Any Jew who migrates into
that country automatically acquires
the nationality of that country.

Shri P. T. Chacko: May I know,
Sir, whether for rehabilitating those
who returned from Israel, the Govern-
ment had to spend any amount?

Shri Anil K. Chanda: Not to our
knowledge, Sir.

Shri P. T. Chacko: May T know,
Sir, whether the Government have
sent any students to Israel to watch
and study the modern agricultural
developments in that country?

Shri Anil K. Chanda: How does
that question arise out of the parent
question, Sir? If I have notice, cer-
tainly 1 can enquire.

BicycLEs (IMPORT POLICY)

*1026. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of
Commerce and Industry be pleased to
state the reason for the delay in the
announcement of  ‘bicycle  import
policy’ by Government for the latter
half of the current year?

(b) What is the total annual demand
of bicycles in India and what is the
indigenous supply of the same?

(c) What is the present stock of
bicycles and what was the total impor’
of bicycles in the first half of this year?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) The hon. Member’s attention is
invited to para. 2 of the introduction
to the Red Book of Import Trade Con-
trol Policy for the period July—De-
cémber, 1952, a copy of which is avail-
able in the Library of the House.

(b) The total annual demand is esti-
mated to be nearly 500,000 cycles. The
indigenous production was 114,275
cycles during 1951 and 131,106 cycles
this year upto September.

(¢) Government have no informa-
tion ahout the preserit stock position.
During the first half of this vear
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1,38,216 complete bicycles valued at
Rs_. 1,42,45,338/- were imported.

Pandit Munishwar Datt Upadhyay:
May I know whether there is any
progressive increase in demand for
bicycles in the country and if that is
correct, what is the percentage of in-
crease per year?

Shri T. T. Krishnamachari: Sir,
these are mere estimates. The Tarift
Commission, from time to time, esti-
mated the demand from three lakhs
to three and half lakhs and four lakhs.
The Development Wing attached to
the Commerce and Industry Ministry
is also estimating it from time to time
and it has now estimated it to bhe
about five lakhs. Therefore, Sir. it is
merely a matter of estimate and there
is no method of assessing the progres-
sive increase in demand with any
degree of accuracy.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, for the balance of
our demand, wherefrom it is being
imported?

Shri T. T. Krishnamachari: Sir, as
I have said, there is a certain amount
of manufacture in this country. That
manufacture is progressively increas-
ing. We expect that by the end of
this year, three big plants will be al-
most in full production; and there are
several small plants as well. The
balance is made up by import from
soft currency areas.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, whether there is any
time fixed before the period concerned,
when the announcement of the policy
must be made?

Shri T. T. Krishnamachari: The
hon. Member will perhaps know that
in the policy announcement which was
made sometime last month, it was
indicated to the consumers that no
licences would be issued for the cur-
rent half year. The policy announce-
ment for the next half year will have
to be made. I cannot tell the hon.
Member whether I can make the poli-
cy announcement in this matter with-
in a stated time or not. It all depends
upon the stocks position.

Shri Dabhi: May I know, Sir, whe-
ther indigenaus bicycles compare
favourably with the imported bicycles
in the matter of price and quality?

Shri T. T. Krishnamachari: In the
matter of price, I understand that
they compare favourably and in the
matter of quality I think they are
equally good.
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Shri G. P. Sinha: What is the total

production of Hindustan cycles in
India?
. Shri T. T. Krishnamachari: During
the year 1952, up to September, it was
3506, and the figures indicate a pro-
gressive increase.

Shri Basappa: Is it a fact that
Members of Parliament are using
cycles?

Shri G. P. Sinha: May I know the
increase in production of the Hindus-
tan bicycles?

Shri T. T. Krishnamachari: I am
not able to say, Sir,

Shri V. P. Nayar: The hon. Minister
stated that the indigenous cycles
compare favourably with imported
cycles in price and quality. May 1
know, Sir, whether the Commerce
Ministry has suggested to the Works,
Housing and Supply Ministry that, in
view of these observations. that Minis-
try should confine the purchase of
cycles to the indigenous cycles?

Mr. Deputy-Speaker: It is said there
i under-production in our country.

Shri T. T. Krishnamachari: Pro-
duction is not adequate for the needs
of the people. There is no point in
asking any particular Ministry to con-
fine its purchases to indigenous pro-
duction.

PEPPER

*1027. Shri S. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state :

(a) the value and quantity of pepper
exported from India in each of the
years from 1947 to 1951 ;

(b) the names of countries to which
pepper is exported,

(c) how far the recommendations of
the Export Promotion Committee
urging the growers, dealers and shippers
of pepper to attempt to reduce prices
to a more reasonable level have been
accepted and implemented ; and

(d) how the Indonesian supply is
competing with the Indian supply?

The Minister of Commerce (Shri
Karmarkar): (a) A statement giving
the required information is laid on
the Table of the House [See Appendix
VI, annexure No. 11.]

(b) US.A., UK., USSR, Italy,
Canada and Western Germany.

(c) The need for Government inter-
ference in the matter has not so far
arisen because the prices of pepper
have more or less remained at a rea-
sonable level.



1271 Oral Answers

" (d) “The quantity exportedby Indo-

nesia has so far been small and does
not appear to have affected exports
from India. !

Shri 8. C. Samanta: May I know,
Sir, the reason for thé considerable
increase in the prices?

Shri Karmarkar: The reason is that
foreign purchasers are giving us more.

Shri S. C. Samanta: Is it not a fact,
Sir, that hoarding and speculation is
also one of the factors?

Shri Karmarkdr: No, Sir, as far as
we know.

Shri 8. C. Samanta: From the state-
ment I find that from 1947—51, the
increase in production has been 25,000
cwts. but the prices have gone up more
than six times. May I know, Sir, how
the production in this country did pot
increase in spite of the six times: in-
crease of prices of the commodity?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Sir, pepper has to be grown and I
think the individual proclivities of the
people who grow has also to be con~
sidered in this matter.

Shri S. C. Samanta: May I know
whether there is any restriction in the
exporg;s of pepper to soft currency
areas?

Shri T. T. Krishnamachari: It was
suggested, Sir, at one time, but it has
not been pursued.

Shri S, C. Samanta: May 1 know,
Sir, whether any complaints have come
from U.S.A. about the quality of the
pepper imported?

Shri Karmarkar: S8ir, in one case
this year, there was a complaint from
the other end like that.

Shri P. T. Chacko: May I know the
total amount Government have receiv-
ed as export duty from pepper during
these years?

Shri* Karmarkar:
have notice.

Shri A. M. Thomas: May I enquire,
Sir, whether the Government has got
any organisation for propaganda in
foreign countries to popularise our
spices?

Shri Karmarkar: We have our
usual methods of propaganda. We
have Diplomatic channels, and trade
representatives there.

Shri Kelappan: Sir, is the Govern~
ment doing any research to improve
the quality of pepper?

I should like to
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Shri Karmarkar: There have been
proposals, and, as I said before in
answer to another question, there is
an idea of setting up fumigation plants
at the various centres. But, since the
amount involved is small we wanted
the private industry to come into that
matter.

Shri Damodara Menom: Is it not a
fact, Sir, that our pepper is superior
in quality to the Indonesian pepper?

Shri Karmarkar: I should love to
think so.

Shri Damodara Menon: Has this
Export Promotion Committee recom-
mended any reduction of export duty?

Shri Karmarkar: Sir, I think the
Committee asked for watching of the
prices and to arrest any rise. In fact,
it is advantageous to us and to the
growers if higher prices could be ob-
tained.

Shri Thanu Pillai: Sir, may I know
the increase in prices which the con-
sumer has to pay in India?

Shri Karmarkar: There has been
some small rise also in the internal
price of pepper. For instance, the
price prevailing in September 1949,
which is the earliest period for
which I have got these prices, was
Rs. 444-13-4 and the price in July,
which is the latest figure
have for 1952, was Rs. 732-3-2.
That is about export prices. The aver-
age wholesale prices of pepper at
Madras in 1950 ag against 1949 are
Rs. 464/- as against Rs. 449-13-5.

Shri Matthen: Is the Government
inclined to reconsider the very heavy
export duty on pepper in order to pro-
mote the export trade?

Mr. Deputy-Speaker: That is not a
question. It is a suggestion. .

Shri P. T. Chacko: May I know
whether the Export Promotion .Com-
mittee has made any recommendations
as regards improvement in the quality
of pepper exported from India?

Shri Karmarkar: Yes, Sir. They
have said that quality control should
be instituted.

Shri P. T. Chacko: May I know
whether Government have taken any
steps in that matter?

Shri Karmarkar: I think that when
the interests concerned take steps
for proper fumigation, the necessary
quality will be insured,
er. Deputy-Speaker: Next ques-
tion.
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Sardar Hukam Singh: Question No.
1028, Sir.

Shri N. P. Sinha: May I request
you to take up my question No. 1058
also along with this question? Both
are allied.

Mr. Deputy-Speaker: Is the hon.
Minister willing to answer both of
them together?

Shri Hathi: Yes, Sir.
Tirarya Dam

*1028. Shri B. K. Das: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Tilaiya Dam of the
Damodar Valley Project is now ready
for impounding water :

(b) if so, what is the quantity which
could be impounded :

(¢) whether any use of the water
can be made this year ; and

(d) it so, in what areas and for
what crops?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir;
the Tilaiya Dam started impounding
water on the 3rd July, 1952

(b) About 121,000 acre-feet of water
was impounded till October 1952.
About three times this quantity of
water will be regularly impounded
from next year.

(¢) Yes Sir, the water will be used:

¢1) for irrigation and

(ii) for the development of power
by running the two hydro-
electric units which are being
installed.

(d) The water can irrigate about
20,000 acres of land in West Bengal
for rabi crops through the existing
Damodar Canal System this year.

AREAS SUBMERGED BY TILATYA Dam

+1058. Shri N. P. Sinha: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how many persong or families
have been displaced on account of
the submerging of areas in Tilaiya
Dam zone;

(b) what steps have been taken
by Government to rehabilitate them;

(¢) how many acres of. cultivable
lands of such persons have gone
under water; and

(d) whether they have been com-
pensated. and if so, in what way?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) About
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ggo families have so far been displac-

(b) Houses have been built for those
who wanted them. Others have been
given cash compensation.

(c) The total cultivable area which
will be finally submerged is 7902 acres.
No separate survey is reported to have
been made by the D.V.C. to ‘determine
the number of houses and area of
1x:lnds which have so far been submerg-
ed.

(d) Yes, Sir. Land has been re-
claimed for those who wanted land
in exchange. Others desiring cash
compensation are being paid in cash.

Shri B, K. Das: May I know swhe-
ther any new canal system has been
constructed for the use of this water,
or whether the old canals themselves
will be used?

Shri Hathi: From the Tilaiya Dam
the water will go through the Anderson
weir to the Damodar canal that al-
ready exists. No new canals are built
for this dam.

Shri B. K, Das: May I know whe-
ther the water supply will be perennial
or seasonal?

Shri Hathi: It will not be perennial.

Shri B. K, Das: May I know which
crops will receive the water—the
kharif crop or the rabi crop or the
autumn crop?

Shri Hathi: The idea of having
this storage dam is that specially
during the month of October when
there is not sufficient water, and the
existing canals do not get sufficient
water, this storage dam will be uti-
lised for giving additional water to
the existing canals. In dry months
also, it will help the kharif crop.
Otherwise, it will give Irrigational
facilities for the rabi crop.

Shri B. K. Das: May I know whe-
ther this dam has been completed ac-
cording to the schedule?

Shri Hathi: It has been completed,
Sir—a few months later, of course,
than the schedule.

Shri B. K. Das: What has been the
total cost for the construction of this
dam?

Shri Hathi: The total cost of the
wnole project—i.e. the dam as well as
the power supply—is Rs. 3 crores.

Shri B. K Das: May I know what
are the reasons for this dam being in-
cluded as ‘ e of the points of refer-
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ence to the committee of enquiry set
up to go into the D.V.C. project?

Shri Hathi: The reason is the ex-
cess over the estimated cost?

Shri B. K. Das: May I know how
much has been the excess amount
spent over the estimated cost?

Shri Hathi: The original estimate
was Rs. 1'95 crores, but the cost has at
present come to rupees three crores.

Shri N. P. Sinha: In regard to ques-

tion 1058, may I know how many
houses have actually been occupied by
the displaced persons from out of the
number of houses said to have been
constructed?

Shri Hathi: I require notice for
giving that information about the
aumber of houses that have been actu-
ally occupied.

Shri N. P. Sinha: May I know, that
there wag an assurance given by the
Government that displaced persons
will be given house for house and land
for land, and if yes. may I enquire
whether that assurance has been car-
ried out? .

Shri Hathi: In fact, so far as this
particular dam is concerned, those who
wanted houses have been given houses,
and those who wanted land have been
given land.

Shri G. P. Sinha: May I know if at
all there is any person who does not
want a house in the place of a house?

Mr. Deputy-Speaker: What is the
meaning of this cross-examination?
He has clearly said that those who
wanted houses have been given houses.
Others may build their own houses.

Babu Rammarayan Singh: 1 did
not follow what the hon. Minister said
in regard to the canals for irrigation
purposes.

Mr. Deputy-Speaker: He said that

no new canals have been dug and that-

the old canals are being used.

Babu Ramnarayan Singh: As far
as the houses are concerned. may
know whether the houses were built
according to the taste of the peopble
who had to live there, or accordi.ng to
the taste of some whimsical engineer?

Mr. Deputy-Speaker: Otherwise,
how would they go and occupy the
houses as they did? Cannot the hon.
Member put a question without the
word “whimsical” being added to it?

Babu Ramnarayan Singh: I love
that word
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Mr. Deputy-Speaker:
he have spoken it?

Babu Ramnarayan Singh: That is
my whim, Sir. I want to know whe- .
ther the houses were built according
to the taste of the people who were ex-
pected to live in them?

" Shri Hathi: The houses were built
according to the plinth area and the
standard type designs, and not aceord-

to the taste of any individual
occupants.

why should

CULTURAL DELEGATIONS

*1029. Sardar Hukam Singh: (a)
Will the Prime Minister be pleased to
state whether any reports have been
submitted to Government by the
Cultural Delegations sent, in the last
three years, to different countries and
if so, whether any constructive sug-
gestions or recommendations had heen
made in any of these Reports for
taking any action so as to improve
our relations and strengthen our
irdx7endshlp with the countries concern-

(b). What is the cost of each of these
missions or delegations to the Govern-
ment of India during each of these
years, and the budgeted amount on
the same account during the current
financial year (1952-53)?

(c) Has any action been taken by
Government o implement any of these
?uggestlntnfhor recommendations made
n any o ese missions or delegations’
Rany o gations

(d) Are there any rules regardin
the despatch of any such mission 01"
delega.txon to a foreign country,
including the selection of personnel,
presents to be made and the brief or
instructions given to such delegations?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (c). Various types of delegations
have gone abroad during the last three
years. Some of these had been un-
official, others official. Some of the
official ones consisted of artists ac-
companying Art Exhibitions or giving
dance recitals. Reports are always
received when important missions
are sent. These reports are treated
as confldential and are not released
for publication. Any recommendations
made in the report are carefully con-
sidered and, where possible, given
effect to.

(b) A list of delegations, both official
and non-official, is placed on the
Table of the House. [See Appendix VI,
annexure No. 12.7 This shows the
approximate cost, if any, incurred by
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Goverment in the case of each delega-
tion. No specific budget provision
exists for such cultural delegations,
.but a consolidated amount of rupees
two lakhg has been provided for cul-
tural activities abroad during 1952-53.

(d) There are no hard and fast rules
for such delegations. Selection of
personnel, presents, if any, to be made,
and the instructions given, vary from
country to country and are related to
the purposes for which the visits are
undertaken.

Sardar Hukam Singh: Are there
any regulations—and if that be not
possible any conventions to be ron-
formed to in respect of the relations
between the delegations that are sent
from here to various countrles, and
the permanent representatives of our
delegations in the countries to which
such delegations go?

Shri Anil K. Chanda: Qur perma-
nent representatives naturally give
every help and assistance to these dele-
gations.

Shrimati A. Kale: Do Government
take any care to see that some kind
of selection is made with a view to
ensuring that the members of the dele-
gation have a basic knowledge of
Indian culture?

Shri Anil K. Chanda: Every possible
precaution is taken in selecting the
personnel of these delegations.

Shri P .T. Chacko: May I know whe-
ther Shri A. K. Gopalan who is now
in Moscow and who is broadcasting
anti-Indian speeches was sent there
on any official or non-official delega-
tion?

Shri Anil K. Chanda: No, Sir. We
did not send him out.

Shri Nambiar: May I know whether
the hon. Member can substantiate his
statement that Shri A. K. Gopalan is
making anti-Indian broadcasts? It 'is
an accusation against another hon.
Member of this House, and I want to
know whether the hon. Member can
substantiate his statement and whether
the Chair will protect an absent hon.
Member from such attacks?

Mr. Deputy-Speaker: That will be
a matter for later consideration.

Shri P. T. Chacko: May I know, Sir.

Shri Nambiar: Please come out
with your substantiation first......
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Mr. Deputy-Speaker: ' Order, ordet.
Shall I allow. a duel here on the floor
of the House? [ T

Sardar Hukam Singh:. In the list
supplied in answer to part (b) of the
question, item No. 11 mentions of an
Art Exhibition sent to Ching, Japan
and Australia and item 12 reférs to ‘an
Art Exhibition sent to U.S.A. Were
any exhibits sent for display 'or 'were
the exhibits sent were for sale?

Shri Anil K. Chanda: They ' were
exhibitions only for exhibiting Indian
pictures abroad and not for sale.

Sardar Hukam Singh: Against item
No. 15 in the list an expenditure .of
Rs. 1,33,000 is shown to have n in-
curred. May I know the break-up of
the amount? May I know whether the
whole expenditure wag incurred in
connection with journeys or were
there any other items of expenditure?

Shri Anil K, Chanda: I am very
sorry, I have not got the break-up. If
the hon. Member gives me notice, I
shall supply the information.

Shri Damodara Menon: May I know
Sir, whether the Cultural Delegation
to China did make any constructive
suggestions in their report?

Shri Anil K. Chanda: They sub-
mitted their report which has been
considered by Government.

Shri B. 8. Murthy: May I know, Sir,
whether the delegation of dancers sent
abroad consisted of all types of dan-
cers, like Kathakali, Bharata Natyam,
Pahari, or only those persons who
offered themselves were sent?

Mr. Deputy-Speaker: Are we to go
into all those details—into the differ-
ent kinds of dances?

Shri Namdhari: Has the Govern-
ment considered the desirability of
sending a Delegation to Pakistan to
promote goodwill? .

Mr. Deputy-Speaker: This does not
arise out of this question.

-Shri K. K. Basu: May we know
whether in selecting the artists expert
advice is taken or the selection is
made by Government officials?

Shri Anil K. Chanda: Experts are
certainly consulted,

Shri K., Subrahmanyam: Are the
members of the delegation free to
speak and write as they like in the
countries which they visit?
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The Prime Minister (Shri Jawahar-
lal Nebru): There is no ban on them,
but there are certain considerations
which we expect them to observe.

Shri Nambiar: In view of the fact
that certain members belonging to the
Cultural Delegation which returned
from its visit to China are speaking
and writing against friendly rela-
tions between India and China what
steps do Government propose to take?

Several Hon. Members: Question.

Shri Nambiar: I can quote instan-
ces.

Assau Tza

*1030. Shri Beli Ram Das: (a) Will
the Minister of Commerce and Industry
be pleased to state what were the
prices of various grades of Assam tea
sold in Calcutta market in the years
1951 and 19527

(b) What were the internal sale
rices of various grades of Assam tea
El the State of Assam in the same
period?

(c) Is it a fact that the consumers
of Assam tea have to pay a higher price
for it in Assam?

d) Do Government propose to
enf;u)ire into the matter and take
necessary steps?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) A statement giving the required
information is laid on the Table of
the House. [See Appendix VI, annex-
ure No. 13.] -

(b) In the absence of any auction
facilities, only a very small propor-
tion of poor quality teas are sold at
the gardens in Assam in loose form
for local consumption at varying
prices; but no statistics of such sales
are available.

(¢) Government are not aware it
consumers of Assam have to pay high-
er prices for local teas.

(d) The required information is
being called for with a view to seeing
what steps Government can appropri-
ately take.

Shri Beli Ram Das: In view of the
fact that the world price of tea is
going down gradually, will it not be
desirable to lower down the price of
tea in India also?

Shri T. T. Krishnamacharl: I have
no doubt, Sir, that it is desirable. The
only trouble about it is how to achieve

We have not got any price control
over tea. Possibly we might have to
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think of it in future, if the disparit,
2 y
between local producers’ price and the

selling price to Indian consumers is
great.

mg::-i nBeu R-u? gu:f Is the Govern-
ware o e fact that hij
adulterated tea is being sold in Assua;lg

Shri T. T. Krish
not got the information,

Slu'l_ B. K. Das: May I know, Sir,
Wl::it 1; the gag b(le]tween the cost of
production and the sale rice of
Assam tea now? P

Shri T. T, Krishnamachari: The -
trouble about it ig this. In the state-
ment that we have furnished, we have
given four categories of estates and
five categories of tea. Which particu-
lar item on which the hon. member
wants information, I am unable to
find out.

GERM WARFARE IN KOREA

*1031. Dr. Rama Rao: Wil the
Prime Minister be pleased to state
whether the report of the International
Scientific Commission which investi-
gated into the charges of germ-warfare
in Korea, has been brought to the
notice of the Government of India?

The Prime Minister (Shri Jawahar-
Ial Nehru): A copy of the report has
been recently received by the Govern-
ment of India. Copies were distribut-
ed to all members of the United
Nations, by the U.N. Secretariat, at the
request of the Soviet Delegation to
whom a copy of the report had been
sent by the Secretariat of the ‘World
Peace Council’.

Dr. Rama Rao: May I know, Sir,
what are the conclusions of the Inter-
national Scientific Commission?

Shri Jawaharlal Nehru: Broadly
speaking, the conclusions of thig re-
port are that the germ warfare was
used in certain areas.

Dr, Rama Rao: May I know, Sir,
if the Government of India have rati-
fled the Geneva Protocol against germ
warfare?

Shri Jawaharlal Nehru: For the
moment I cannot speak with precision,
but we have always been in favour
of ratification.

Shri Nambiar: In view of the fact
that Government have ratified the
Geneva protocol and in view of the
fact that Government have acceded that
germ warfare was used in Korea,
will the Government of India raise the
issue i the United Nations? What
steps are taken in that respect?

I have
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Shri Jawaharlal Nehru: Hon. mem-
ber’'s second presumption is not cor-
rect. :

Shri Raghavaiah: Is it a fact that
one of the Indian scientists invited to
serve on this Commission, was un-
able to go and sit on the Commission,
on, account of the pressure brought to
bear on him by the Government of
India?

Shri Jawaharlal Nehru: I do not
know what the hon. member is refer-
ring to.

Shri Raghavaiah: I would like to
submit that Col. Sokhey who was in-
vited and who wanted to serve on this
Commission could not work on_ this
Commission because of some influence
brought to bear upon him by the Gov-
ernment of India.

Shri Jawaharlal Nehru: There is
no question of pressure. Anybody
could have gone. I do not exactly
remember whether and how Col.
Sokhey referred the matter to us. He
may have asked for our advice and
we may have given it.

Shri Namblar: What advice was
given, Sir?

Mr. Deputy-Speaker: That
is confidential.

Shri H, N. Mukerjee: In view of
the appreciation by the Prime Minis-
ter of the gravity of the conclusions
reached by the International Scientific
Commission. in spite of the fact that
we ourselves have not been in a
position to verify those conclu
one way or the other, is it in the
contemplation of Government to pro-
ceed further in this matter, because
it is something which concerns the
peace of the world and the way in
which civilisation is to progress?

Mr. Deputy-Speaker: It is a sugges-
tion for action.

Shri H. N. Mukerjee:
answer, Sir.

Mr. Deputy-Speaker: How am I to
allow all suggestions?

Shri Raghavaiah: In view of the
fact that we-have accepted the Geneva
protocol and the use of germ warfare
in Korea is against the convention,
may I know whether the Government
of India are prepared to withdraw the
Medical Mission that we have sent to
South Korea?

Shri Jawaharlal Nehru: May I, Sir,
point out that in this matter there is
no certainty, in spite of the fact that
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certain eminent scientists may say
something. It is not for me to deny
what they say or affirm. But there
are two parties to this matter. One
denies it absolutely; the other affirms
it. All the enquiries that have taken
place—however eminent the gentle-
men concerned might be—were from
that point of view one-sided,
appointed by one party. I mean
in such a very serious matter
it is desirable to have an en-
quiry which is believed in or
which is sponsored by both the parties
or all the parties concerned. That is
the difficulty. One cannot in a very
grave matter of this kind proceed on
balances of probabilities but on de-
finite certainties.

. Shri Sarangadhar Das: May I know
if there was any proposal from the
United Nations to investigate into this
matter and what happened afterwards?

Shri Jawaharlal Nehru: I believe
various proposals have been made by
some countries—I am not quite sure
of the United Nations as such—but
by members of the United Nations.
Always the difficulty has been that
the proposal made by one side is con~
sidered partial by the other and not
accepted.

Shri B, S. Murthy: May I know
whether the Government of India have
any information from our own men
who are there, and may 1 know what
they say regarding the germ warfare?

Shri Jawaharlal Nehru: Hon. Mem-
bers will permit me to say from such
little experience as I gathered many
years ago that it is alrhost a practical
impossibility for anybody to say defi-
nitely after a period of time. One may
presume things, but to say with dead
certainty after some time is very very
difficu't; and certainly our Ambassa-
dor nmd others are in no position to
say this or that.

PARLIAMENTARY WING OF GOVERNMENT
Press, NEw DELHI

*1032. Shri S. C. Samanta: (a)
Will the Minister of Works, Housing
and Supply be pleased to state whether
the Parliamentary wing of the New
Delhi Press is functioning to cater to
the normal and urgent needs of the
Parliament of India?

(b) Have sufficient accommodation
and staff been provided for the Wing?

(c) Is the staff working overtime
during the session period of Parliament
allowed any extra facilities #nd if so,
what are they?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b) Yes.



1283 Oral Answers

(c) Yes, when required. Payment for
overtime work is allowed at twice the
ordinary rate of wages.

Shri 8. C. Samanta: May I know
how many new machines have been
indented for this Parliamentary Wing
and how many of them are lino, mono
or printing machines?

Sardar Swaran Singh: The Wing
is to be equipped with machines of
various kinds, the more important of
which are seven lino types, two mono
composing and casting units, and eight
printing machines. Four linos, two
monos, as well as six out of the eight
printing machines have already been
installed in the Wing. The remaining
machines and certain other equipment
are being obtained by the Deputy
Controller of Printing and Stationery,
Calcutta.

Shri 8. C. Bamanta: May I know
whether this Parliamentary Wing is
meant exclusively for parliamentary
requirements or whether some work
of other Ministries is also at times
done here.

Sardar Swaran Singh: This Parlia-
mentary Wing has started working
only in September last and it is rather
premature to answer that question. If
the capacity of this Wing is large
enough to finish the work connected
with Parliament, then the spare capa-
city will certainly be used for some
other work. And if this Wing is un-
able to cope with the printing work
connected with Parliament, then the
other capacity in the press will be uti-
lised for that purpose,

Shri 8. C. Samanta: Who is the
officer in charge of this Parliamentary
Wing, and may I know whether he
belongs to the Parliament Secretariat?

Sardar Swaran Singh: I did not
take much interest in the individual,
but if my friend is very much inter-
ested I will find it out for him.

Shri K. G, Deshmukh: What is the
total annual expenditure on this Par-
liamentary Wing?

Sardar Swaran Singh: I have not
got separate figures for this.

Shrimati Renu Chakravartty: May I
know why the proceedings of this
House are not yet printed? The latest
proceedings available, I think, are for
June or July. What is the reason for
this tremendous delay?

Sardar Swaran Singh: I do not sub-
scribe to the first part as to whether
they have not been printed. But I am
prepared to look into this matter and
to expedite.

Shrimati Renu Chakravartty: Does
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it mean that they have been printed
and not distributed?

Mr. Deputy-Speaker: He will look
into the matter.

Shri S. C. Samanta: May I know
whether stationery for Parliament
Members are printed in this Wing and,
if so, whether complaints have been
received from Members that the paper
used is very thick and of a rough
quality and they have suggested that
thin and fine papers may be used?

Sardar Swaran Singh: I have not
received any complaint ever since this
Parliamentary Wing has started func-
tioning.

ELECTRIC POWER rrRoM HIRAKUD
ProJECT

*1033. Shri Krishna Chandra: Will
the Minister of Irrigation and Power
be pleased to state:
 (a) whether the Estimates Commit
tee in their fAifth report for 1951-52
under para. 73, has observed that the
electric power from the Hirakud Pro-
ject in Orissa would be produced at
enormous rate;

(b) whether Govermment have got
this matter examined and if so. with
what result;

(c) whether any steps are being
taken simultaneously with the construc-
tion of the Project to develop industries
in the area with a view to utilise this
power; and ‘

(d) when the power from the
project would be available?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) Yes, Sir. A load survey of the
areas to be served by the Hirakud
Dam Project has been conducted and
tentative proposals have been que
to utilise the power available for in-
dustrial and other purposes. The re-
port is under examination by the Gov-
ernment of Orissa.

(c) Necessary steps in this direction
are being taken by the State Govern-
ment.

(d) In 1955-56.

Shri Krishna Chandra: May I know
the rate at which power is estimated
to be produced?

Shri Hathl: The total power will be
85,000 k.w. in the first instance.

Shri Krishna Chandra: I want to
know the estimated rate at which the
power 1s expected to be produced.

Mr. Deputy-Specker: The cost of
production.

Shri Hathi: The cost of production
would be 332 pies per kilowatt.
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8hri Krishna Chandra: May I know
the tentative proposals for the utilisa-
tion of the power?

Shri Hathi: The tentative proposals
are for the present about 25,000 k.w.
will be utilised by the establishment
of an aluminium factory near Sambal-
pur; then establishment of a ferro-
manganese processing factory which

'is expected to consume about 10,000
k.w.; then machanisation of mines
near ab_out Noamundi and Rairangpur
and Rajgangpur, absorbing about 7,000
k.w.; cotton mills, collieries and paper
mills and other small-scale industries
round about Cuttack, Talcher and Jar-
suguda about 15,000 k.w.

Shri Sanganna: May I know the
basig on which the cost of production
is calculated?

Mr. Deputy-Speaker: The basis on
which all costs of production are cal-
culated. It is the same basis.

gadhar Das: May I know
if the industries which will consume
a large amount of the power are plan-
ned so well that they will be erected
and will consume the power in 1954-55
or thereabouts when the power will be
available?

Mr. Depnty-Speaker: He wants to
know whether the industries will be
put up sufficiently early so as to utilise

all the power that is produced by
1954-55,

s.Shrl Hathi: That is the intention,
ir.

Shri Natesan: May I know whether
the cost per kilo watt given is so many
pies or pice?

Shri Hathi: Pies.

Shri Natesan: May I know at what
rate they are going to supply the
power to the industries?

Shri Hathi: That will be decided
later on
INDIAN TEA PLANTATION LABOURERS IN

PAKISTAN

*1034. Shri L. N. Mishra: (a) Wil
the Prime Minister be pleased to state
whether it is a fact that a large number
of tea plantation labourers, hailing from
Bihar, Chhota Nagpore and Madras,
have been prevented by steel-helmeted
Pakistani troops from leaving Pakistan
on the eve of introduction of the
passport system?

(b) What is the approximate
number of such labourers?

(c) What steps have been taken to
facilitate their return to their homest

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) to
(c). So far as we know this is not
true, The facts are otherwise. These
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labourers have been residents of the
Tea Estates for a long time, some for
two or three generations. Recently,
East Pakistan authorities asked them
to prove their domicile for inclusion
in the electoral rolls. This caused the
labourers uneasiness about their na-
tional status, which increased ag the
date for introducing the passport
system approached. About 300 are
reported to have migrated from East
Pakistan. It is not correct that Pakis-
tan troops were employed to stop
their migration.

Shri L. N. Mishra: Have Govern-
ment any idea about the numbear of
Indian labourers who are still in
Pakistan? .

Shri Anil K, Chanda: As I said
here, they have been living in Pakistan
for the last two or three generations.

Shri L. N. Mishra: Do Government
propose to prohibit migration of
Indian labourers to Pakistan?

Shri Anil K. Chanda: No such migra-
tion is taking place, Sir.

STATEMENT REGARDING COR-
RECTIONS IN ANSWER TO STAR-
RED QUESTION NO. 410 ON CON-
FECTIONARIES.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Mr. Deputy Speaker, Sir, in
to my answer to Shri Namblar’s
Starred Question No. 410 on the 18th
November, 1952, I would like to make
the following corrections:—(interrup-
tion).

The answer to part (c) should
read, “The authorised capital of the
company is Rs, 20 lakhs of which
64.94 per cent. is fully paid up”.
answer to part (d) should read “We
understand that the percentage re-
ser&e:i for Indian Government Is
35.08",

e

WRITTEN ANSWERS TO QUESTIONS
BoxXARO THERMAL STATION

*1035. Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the recommendation of
the Estimates Committee regarding
appointment of a body of experts to
investigate as to whether full value of
money spent on Bokaro Thermal
Station has been obtained, has been
considered ; and

(b) if so, what decision has been
taken?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The revised estimate of the
Bokaro Thermal Station Project is
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being examined by the Technieal Re-
presentatives of the three participating
Governments and will be further con-
sidered by the Govt. of India on receipt
of the report of the Technical Com-
mittee.

TRANSPORT Or COAL TO PAKISTAN

- *1036. Shri N. P. Sinha: Will the
Ntnrtgster of Production be pleased to
state :

(a) whether shortage of wagons has
nﬂgcted transport of coal to Pakistan ;
an

(b) it so, what alternative arrange-
ments have been made by Pakistan to
transport coal from India to its own
territory?

The Minister of Production (Shri K.
C. Reddy): (a) Yes, to some extent,
due to general wagon shortage, which
has affected transport of coal not
only to Pakistan but to Indian consu-
mers and also to other foreign
countries, besides Pakistan.

(b) Arrangements for transport of
Coal to Pakistan have always been
made by India and not by Pakistan.
But Pakistan have been maintaining
with the Indian Railways a credit
balance of about 1500 of their Railway
wagong to facilitate the transport.

LAND occUPIED BY PAKISTAN FORCES IN
WiesT PAKISTAN

*1037. Pandit D. N. Tiwary: Wil
the Prime Minister be pleased to state:

(a) how much of Indian land is now
in the occupation of Pakistan Forces
in West Pakistan ;

(b) since when it has been occupied:

(c) what steps have been taken to
regain that; and

(d) whether at any time Indian
Forces have occugied any strip of land
in West Pakistan?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Two areas in Ferozepur district and
one in Amritsar district are at present
in Pakistani occupation. Their total
arlea is between 10 and 11 square
miles.

(b) The first two areas were occupi-
ed on the 19th February 1951 and the
26th March 1952, The third, in
Amritsar district, was occupied on the
12th September 1952.

(c) The Pakistan Government were
asked to withdraw their armed forces
from these areas in our territory but
they claimed that these areas had
been in their possession since Parti-
tion. The Financial Commissioners of
East and West Punjab also met to
decide the question of possession, but
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no agreement has so far been reached.

(d) No Pakistani territory has been

forcibly occupied by Indian forces.
INDIAN TEA (EXPORT)

*1038. Shri Balmiki: Will the Minis-
ter of Commerce and Indastry be
pleased to state:

(a) the countries to which Indian
tea was exported in the year 1951-852 ;

(b) how far the demand for Indian
tea in those countries is on the
increase ; and

(¢) what amount of money was

earned by export of Indian tea
1951-52?

The Minister of Commerce (Shri
Karmarkar): (a) A statement giving
the required information j¥s laid on
the Table of the House. [See Apvendix
VI, annexure No. 14.]

(b) The demand of these countries
for tea varies from year to year.
Indian tea has generally beem nblq to
maintain its position in the principle
markets. A total of 425.5 million lbs.
of Indian tea was exported in 1951-52.

(c) The value of tea exported during
1951-52 was Rs. 93‘3 crores.
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The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) It is not possible to enumerate the
varieties of printed cloth exported to
various countries as variety-wise
statistics are not maintained. How-
ever, substantial quantities of Farukha-
bad prints and cloth printed in Bombay
tate were recently exported to UK.,
U.S.A,, Canada and other countries.
Sarees, Dress pieces, Scarves, Hand-
kerchiefs etc. made of printed silk
were exported to Burma, Ceylon,
Straits Settlements, Federated Malaya
States, Afghanistan, Pakistan etc.

(b) We are exporting a fair amount
of printed cloth to foreign countries.

(c) Samples of such goods are dis-
played at the offices of the Trade Com-
missioners and at important fairs and
exhibitions in foreign countries from
time to time and our Trade Missions
abroad are rendering all assistance in
the marketing of these goods.

(d) Foreign exchange earned by ex-
port of printed, coloured or dyed
cotton fabrics during 1951-52 is Rs. 13
crores 37 lakhs., No separate statistics
are maintained for printed silk piece-
goods. The foreign exchange earned
by way of export of all silk piece-
goods during 1951-52 was rupees 21
lakhs.

(e) No special steps have been taken
by the Government of India but Gov-
ernment of West Bengal are running
two institutions for imparting train-
ing in all aspects of silk and cotton
weaving, dyeing and printing. These
are the—

(1) Bengal Textile Institute,
(2) Berhampore Textile Institute.

COMPLAINT AGAINST DrePuTY CHIEF
CONTROLLER OF IMPORTS AND EXPORTS

*1040. Shri Nambiar: Will the Minis-
ter of Commerce and Industry be pleas-
ed to state.

(a) whether Government have re-
ceived a report of investigation from
the Bpecial Police Establishment of
Madras in the complaint against the
Madras Deputy Chief Controller of Im-
ports and Exports that he has been in-
dulging in favouritism to certain im-
porters and exporters and that he was
partial; and

(b) if so, what action has been taken
by Government?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) A departmental enquiry was
conducted by ‘a senior officer and as
a result Government came to the con-
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clusion that the charges of favouri-
tism in the grant of import and ex-
piort licences were without founda-
tion.

ExPENDITURE ON COMMUNITY PROJECTS

*1041. Shri  Chinaria: ~ Will the
lvtlair:;ster of Planning be pleased to
state:

(a) what amount will be spent on
a single community project; and

(b) what part of it will go to the
salaries and office expenses of the
Advisers, Officers and staff and what
on development programmes, cons-
truction works, training and educa-
tion, subsidies and loans?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Attention is invited to pages 34—36 of
the pamphlet “Community Projects—
A Draft Outline”.

Hanoroom CLoTH AND ML CLOTH

*1042. Shri A. C. Guha: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state whether Gov-
ernment have any statistics as re-
gards the production and cost of hand-
loom cloth as compared with mill pro-
duction and if so, what are those?

(b) What proportion of Indian de-
mand for textiles of different varie-
ties can be met by handloom?

(c) How does the price of handloom
products compare with that of mill
productions?

(d) Can any particular items be
definitely and wholly allotited to hand-
loom production?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No statistics are being maintained
regarding the production and cost of
handloom cloth.

. (b) This will depend upon factors
like the demand for such handloom
cloth, and the purchasing power of the
consumer. Government are not in a
position to furnish a precise answer.

(c) The price of handloom cloth f{s

usually higher.

(d) This question alogg with allied
matters is now under enquiry by a
Committee recently set up by the
Government. :

TROUBLES IN KENYA

*1043. Sbri A. C. Guba: Will the
Prime Minister be pleased to state:

ra) whether Government are aware
of the troubles now going on in Kenya
and of the police and military actions
taken by the UK. Government in con-
nection with the troubles; and
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(b) whethar yovernment have
examined the position there from the
point of the safety and security of
the Indian inhabitants?

The Doputy Minisier of External
gﬂsh‘s (Shri Anil K. Chanda): (a)
es

(b) The Government are fully alive
to the situation and their responsibili-
ty towards Indian nationals in Kenya.
They do not think that any action on
their part is called for at present.

HiNpusTAN MOTORs LIMITED

*1044. Shri Nanadas: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Mes-
srs. Hindustan Motors Ltd., Calcutta
has stopped assembly of cars

(b) if so, the reasons for the~same;
and

(c) whether now it is proposed to
manufacture diesel engines at this
Plant?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Government understand that the
factory is now working.

(b) Does not arise.

(¢) Yes, in addition to the manu-
facture of automobiles this factory has
scheme for the manufacture of diesel
engines.

TEA EXPORTS

*1045. Shri Nanadas: Will  the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity and value of In-
dian tea exports during 1947-48, 1948-
49, 1949-50, 1950-51 and the countries
to which such export went:

(b). whether there has been a fall
in tea exports recently;

(c) the internal and export prices
of tea;

(d) whether there has been a fall
in price since the beginning of this
year and if so. to what extent; and

(e) the reason for the fall in ex-
ports and also in prices?

- The Minister of Commerce (Shri
Karmarkar): (a) and (b). I would
refer the hon. Member to the an-
swers furnished in reply to parts (b)
and (c) of the Starred Question No.
304 answered at the meeting of the
House of the People on the 13th
November, 1952.

314 PSD
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(c) At the Calcutta auctions held

~on 10th and 11th November, 1952, the

price obtained per Ib. was;—
Export—Rs. 1-3-6.
Internal—Rs. 0-10-2.

(d) Yes. The price of export tea
at the Calcutta auctions on the 7th
January 1952 was Rs. 1-10-1 as com-
pared to the price of Rs. 1-3-6 on the
10th November, 1952 while that of
internal tea was Rs. 1-34 on the 8tk
January 1952 as compared to the price
of Rs. 0-10-2° on the 11th November,
1952.

(e) The reasons for the fall in
exports and in tea prices have already
been given in reply to part (b) of un-
starred question No. 187 answered at
the meeting of the House of the 1’eople
on the 21st November, 1952,

PROHIBITION

*1046. Shri  Gidwani: (a) Wil
the Minister of Planning be pleased to
state whether the attention of Govern-
ment has been drawn to a speech deli-
vered by the Chief Minister of Bombay
in Surat and published in the Press on
26th Octuber 1952 stating that any
Committee appointed by the Govern-
ment of India on the recommendation
of the Planning Commission will only
suggest better methods of implement-
ing prohibition?

(b) Will' the Inquiry Committee
proposed to be appointed by the Gov-
ernment review the entire prohibi-
tion policy in the light of experience
gained so far or merely suggest bet-
ter methods of implementing prohibi-
tion as stuted by the Chief Minister
of B-mbay?

(¢) When will the Commitiee of
Inquiry be aprointed and what will
be its terms of reference?

Th~ Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The suggestion that a study of the ex-
perience gained concerning the work-
ine of prohibition should be made
has been under the consideration of
the Planning Commission. No con-
~lusion has vet been reached regarding
the manner in which the study should
be organised or the terms of reference.

FACTORY FOR MANUFACTURE OF TYPE-

WRITERS

Nanadas: Wil the
ce and Industry

*1047. Shri
Minister of C
bhe pleased ‘o state:

(a) whether Government was nego-
tiating with an Indian firm for settin
up a factory for the manufacture o
tv-awriters in India and these ar-
rangements had been finalised: and
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(b) the reasons which led Govern-
ment to cliange its mind and give pre-
ference to the American firm? !

The Minister of Commerce and In-
dustry (Shnn T. 1. Krnisnaamachari):
(a) No, Sir.

(b) Does not arise.
DEPUTATION OF NAGA NaTioNAL COUNCIL

+#1048. Shri Rishang Keishing: (a)
Will the Prime Minister be pleased
to state whether it is a fact that the
Prime Minister during his visit to
Mao received a deputation of the
Naga National Council?

(b) Was a memorandum presented to
him by the deputationists on behalf of
the Naga National Council?

The Prime Minister (Shri Jawahar-

lal Nehru): (a) Yes.
(b) Yes.
GOVERNMENT SHOWROOMS
*1049. Shri  Telkikar: will the

Minister of Commerce and Industry
be bleased 1o state:

(a) whether it is a fact that there
are no Government showrocoms in
India; and

(b) the counirics where the Gov-
ernment of India have showrooms?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir, as far as
Government of India are concerned.

(b) A statement is laid on the
Table of the House. [See Appendix
VI. annexure No.

ADULT AND TECHNICAL EDUCATION

*1050. Shri Telkikar: will  the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Films Division of
the Ministry has any schemes for
educating adults and for giving
technical education to masses and
students. and

(b) if the answer to part (a) above
be in the aMrmative, what are those
schemes?

The Minister of
Broadcasting (Dr. Keskar):
Sir.

(b) Tt is proposed to set up three
Film Units for production of educa-
tional films in 16 mm. Copies of the
films will be made available at reason-
able rates to State Governments who
have their Sorial Fducation activities
and to Film Libraries. Copies will

Information and
(a) Yes,
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also he made available to other orga-
iisations  interested in  purchasing
them.

MATOR IRRIGATION PROJECTS
(ESTIMATE)

*1051. Shri S. V. Ramaswamy: (a)
Will the Minister of Planning be
pleased to state what was the origi-
nal estimate for the four major irri-
gation projects of Bhakra-Nangal,
Har:ke. Damodar Valley and Hira-

kud, undertaken by the Central Gov-
ernment?
(b) What is the amount so far

spent on them?

(c) Is there an additional provision
of Rs. 50/- crores for these projects?

(d) Why has it become necessary
to p,rovi_de such a large additional
sum? .

(e) Is it the flnal additional pro-
vision or is there yet more te be
spent on them in the second five-year
period?

(f) If so, do Government propose
to give an approximate idea of the
additional sum that might be requir-
ed for the second flve-yeer period?

The D=pu'y Minister of Irrigation
and Power (Shri Hathi): (a) The
amount originally provided in the
Draft Outline Plan was Rs. 284.27
crores. The original estimates total-
led Rs. 249.31 crores for the four
major multi-purpose projects of
Bhakra-Nangal. Harike. Damodar
Valley and Hirakud.

(b) A statement giving the required
information is placed on the Table of

the House. [See Appendix VI, annex-
ure No. 16.]

(c) Yes, Sir.

(d) This additional provision s

required for the above projects on
account of increased cost of construc-
tion due to devaluation, rise in the
cost of machinery imported. rise in
wages of labour and also extension in
the scone of the projects.

(e) The expenditure to be incurred
in the second five-year period Is also
inc'uded in this estimate.

(f) Does not arise.
LEGISLATIVE ASSEMBLY FOR MANIPUR

*1052. Shrl Rishang Keishing: Will
tltlet Prime Minister be pleased to
state:

(a) whether it is a fact that dur-
ing his recent visit to Manipur he
received demands and memoranda
from all political parties with the ex-
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ception of the State Congress Party
for immediate grant of Legisiative
Assembly to Manipur;

(b) whether political parties other
than the State Congress Party ex-
pressed their united opinion against
the proposed setting up of the Coun-
cil of Advisers through their memo-
randa and in their interviews with
the Prime Minister;

(c) whether the State Congress has
demanded the immediate setting up
of the Council of Advisers consisting
of only Congressmen; and

(d) whether the Prime Minister has
promised a Legislative Assembly to
the people of Manipur in the very
near future without setting up the
Council of Advisers?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) to (c). I received a
number of memoranda when I was at
Manipur from various organisations,
some important, others not particular-
Jv well known. The requests made in
these memoranda were usually for the
grant of autonomy in the shape of a
Legislative Assembly. In some, em-
phasis was laid on the setting up im-
mediately of a council of advisers and
it weg further recommended that this
shonld be homogeneous to facilitate
work.

(d) I made no promise-to this effect,
in fact I had said somethirg to the
‘contrary. I said that it was clear that
Manipur, like other parts of India,
should have autonomy, but this was
not a mere matter of decree or legis-
lation. The ground had to be prepared
for it and I thought that it would be
better to start with the council of
advisers. N

The Minister of States has recently
visited Manipur to consider the situ-
ation there for himself.

CrviL Law

*1053. Shri  Telkikar: Will the
Prime Minister be pleased to state:

(a) whether there was any agree-
ment or treaty between India and any
foreign country as regards any civil
law in 1950-51: and

(b) if so. the treaty or the agree-
ment reached?

The Deputy Minister of Fxternal
“?ﬂaln (Shri Anil K. Chanda): (a)
es.

(b) An agreement between India
and Czechoslovakia was entered into
in 1950 regarding disposal of estates
of Indian nationals dying intestate
in Czechoslovakia and vice versa.
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CHIEF SECRETARIES' CONFERENCE

*1054. Shri A, C. Guba: Will the
Prime Minister be pleased to state:.

(a) whether there was recently a
conference of Chief Secretaries of
Assam, West Bengal and East Bengal
at Shillong; and

(b) if so—(i) what were the sub-
jects discussed; and (ii) what were
the agreements or results achieved
there?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
l\{es. on the 6th, 7th and 8th November,

52. -

(b) (i) and (ii). A statement is laid
on the Table of the House, [See Ap-
pendix VI, annexure No. 17.]

CoLLAPSE OF GOVERNMENT STRUCTURES

*1055. Shri Jangde: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) how many accidents hap-
pened. of collapse, during ard after ~
their construction of Governmen*
structures (buildings. bridges et»
constructed by C.P.W.D., since 1940;

(b) as a result of the accidents re-
ferred to in part (a) above, how
many casualties occurred and out
of them how many proved fatal;

(c) what compensation Govern-
ment had to pay for fatal casualties;
and

(d) what are the main causes of
collapse of the structures constructed
by CP.W.D.?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
So far as I have been able to collect
the information the number of occa-
sions on which structures collapsed.
wholly or partly. is eight.

(b) 34, out of which 28 proved fatal

(¢) The contractors concerned paid
such compensation as was admissible
under the Workmen's Compensation
Act. The Central Public Works Depart-
ment paid nothing.

(d) The main factors which caused
the collapse were:—

(1) Heavy storm or rain,
(2) Slipping of earth during exca-

vation,
(3) Absence of strength in tem-
porary structures to with-

stand alterations. and

(4) Disintegration or weakening
of reinforcements by efllux
of time.
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INDRAPRASTHA ESTATE

*1056. Shri K. G. Deshmukh: Wwill
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment of India have sanctioned
Rs. 11,59,000 for the development of
land in the area known as “Indra-
prastha Estate” on the Delhi-
Mathura road in New Delhi;

(b) it so, what is the nature of the
proposed development; and

(c) how much acreage of land is
proposed to be taken under this
scheme?

The Minister of Works, Housing and
SuI)plgi (Sardar Swaran Singh): (a)
Yes, Sir.

(b) A statement, showing the works,
that are being carried out, is laid on
the Table of the House. |See Appendix
VI. annexure No. 18.]

(c) 55 acres.
INDIANS IN MaALAYA

*1057, Shri B. N. Roy: Will
Prime Minister be pleased to state:

(a) the approximate number of
the Indian citizens living at bresent
in Malaya including Singapore;

(b) whether there is any restric-
tion against purchase of immovable
property by them; and

the

¢) if the answer to part (b) above
be( iL the affirmative, whether Gov-
ernment have made any represen-
tations in the matter?

The Deputy Minister of External
Aﬂniers (Shri Anil K. Chanda): (a)
6.50.000 as estimated on 30th June this

year.

(b) There is no restriction in Singa-
pore. Penang, Province Wellesley and
Malacca. In the nine States in Malaya,
however, there are areas reserved for
Malays. in which non-Malays are pre-
eluded by law from purchasing any
property.

(¢) As the restriction applies equally
to all non-Malays, the Government of
India have not considered it necessary
to intervene in this matter.

KonNAR Dam

*1059. Shri N. P. Sinha: (a) Will
the Minister of Urrigation and Powcer
be pleased to state what wag the
scheduled date for completion of the
Konar Dam of the D.V.C.%

*
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(b)Y Have any material changes
been made in the original plan and
execution of works?

(c) When is the work likely to be
completed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Konar Dam is scheduled to be com-
pleted by June 1953.

Konar

(b) Yes, Sir. The was
originally designed as an all-earth dam;
but subsequently on the recommenda-
tion of the Board of Consultants of
the Damodar Valley Corporation the
design has been changed to an earthk
dam with a concrete gravity spillway
in the river channel.

(c) The work is expected to be com~
pleted by June 1953 as originally
scheduled.

FACILITIES GIVEN TO A CONTRACTOR AT
Hirakup

*1060. Shri R. N. S. Dee: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether all machines, trans-
port vehicles, supervision personnel
and other facilities are supplied by
the Government in respect of the
contract work entrusted to Messrs.
Jogendra Singh and Company at
Hirakud;

(b) why the works so entrusted to
the above firm are not departmental-
ly executed; and ,

(c) whether the facllities given to
Messrs. Jogendra Singh are given to
any other contractors?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Accord-
ing to the terms of the contract
machines and transport vehicles for
carriage of rubble from quarry to
crushing plant are to be supplied to
the contractor M/s Jogendra Singh &
Co. free of hire charges. The cost of
running and maintenance of machinery
is borne by the contractor. No super-
visory personnel is supplied by the
Government nor are any supervision
charges being incurred.

(b) Tenders were invited for the
work. As the rate quoted by the firm
was found to be lowest and most
economical, the work was entrusted to
them and not taken up for execution
departmentally.

(c) Does not arise as M/s Joginder
Singh are the only quarry contractors
on the project.

CeENTRAL TEA BOARD

*1062. Shri K. C. Sedhia: (a) Wil
the Minijster of Commerce and Indus-
try be pleased to state the present
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constitution and perdonnel of the
Central Tea Board?

(b) What is the total amount of
fund which they administer?

(¢) What is the control of the Cen-
tral Government over this Board as
regards its administration?

The Minister of Cemmerce (Shri
Karmarkar): (a) A statement is laid
on the Table of the House.

(b) About Rs. 85 lakhs annually.

(c) A statement is laid on the Table
of the. House. [See Appendix VI,
annexure No. 19.]

SaLT ORGANISATION AND GOVERNMENT
FacTorizs

*“1064. Shri K. C. Sodhia: (a) Wil
the Minister of Production be pl d
to state whether the Departmental
Committec appointed to examine the
set-up of the Salt Organisation and
the work o! the Government Factories
has submitted its report?

(b) If so, what are its chief re-
commendations?

(¢) If not, how long is i
tare) g is it likely to

(d) Have Government finalised
their decision regarding the recom-
mendation of the Estimates Com-
mittee in regard to the abolition of
the licensing system and if not. when
are they likely to do so?

The Minister of Production (Shri K.
C. Reddy): (a) Not yet.

(b) Does not arise,

(¢) The Report is likely to be sub-
mitted soon.

(d) Government hope to come to a
final decision shortly. Meanwhile the
Hon’ble Member may be interested to
know that both the Salt Experts Com-
mittee and the Salt Adviso Com-
mittee rave recommended contimation
of the licensing system.

REHABILITATION IN CACHAR

*1065. Shri K. P. Tripathl; (a) Will
the Minister of Rehabilitation be
pleased to state how many displaced
persons have entered the district of
Cachar to date?

(b) How many have been rehabili-
tated on land and how many other-
wise, and how many still remain to
be rehabilitated?

(c) How many were rehablilitated
on tea gardens through the India Tea
Assoclation and at what cost?

(d) What has been the total ex-
penditure incurred by the Central
Government up to date
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(e) How many still remain to be
rehabilitated?

(f) Has the Central Government
expressed a desire that the Govern-
ment of Assam should take over the

‘rehabilitation work in Cachar?

(g) Have the Assam Government
asked for an enquiry into the extent
of rehabilitation done up to da‘e be-
fore it takes over?

The Minister of Rehabilitation
(8hri A. P. Jain): (a) According to
the All India census of March, 1951,
the number of displaced persons resid-
ing in the district was 93,349.

(b) and (e). Attention is invited to
the reply given by me to part (d) of
Starred Question No, 1804 by Shri S.
C. Deb on the 21st July, 1952,

(c) 2,100 families;

Rs. 21 lakhs approximately.

(d) Rs. 1,41,34,954.

() and (g). The matter is under
correspondence with the Assam Gov-
ernment.

PROPAGANDA FOoR INDIAN TEA

*1066. Dr. Rama Rao: (a) Will the
Minister of Commerce and Industry
be pleased to state what steps have
been taken by Government to carr
on propaganda for Indian Tea abroad?

(b) If so. in what countries?

(c) Has any organisation been set
up for the purpose and if so. what?

(d) Have Government explored the
possibility of selling our.tea to the
Soviet Union and [East European
countries either for cash or on barter
system?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). I may refer
to the statement made in reply to
part (a) of the Starred Question 158
answered at the meeting of the House
%Séhe People on the 10th November,

(d) Tea has appeared.in thre past as
an item of export in barter agreements
with the Sovief Union. Exports of tea
ate freely permitted- to all East
European countries,

IMpOoRTED SILx (PRICES AND DISTRIBU-
TION)

*1067. Shri Madish Gowda: Wil
the Minister of Commeree and Indus-
try be pleased to state whether any
action been taken in regard to
the Tari Board’s recommendation
that powers should be taker under
the Essential Supplies (Temporary
Powers) Act to regulate the prices
and distribution of imported silk®
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The Tariff Board recommended that
this question should be examined by
Government and after careful con-
sideration it was decided that such
action was not necessary.

SALE OF GOVERNMENT PUBLICATIONS

*1068. Shri N. L. Joshi: (a) Wil
the M;nister of Works, Housing and
Supply be pleased to slate whe-
ther the Government of India
publications, supplied to the Members
of Parliament, are made available to
the public by salc?”

(b) If so, how and if not, why not?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes.

(b) The publications can be obtained
from:—

(i) Government of India Book
Depots at New Delhi and Calcutta;

(il) Government selling agencies and
recognized private agents throughout
the country;

(ii1) Railway Bookstalls;

(iv) Recognized selling Agents and
Indian Missions abroad; and

(v) Government of India Publica-
tions Branch or the Publication Divi-
sion, direct.

GOVERNMENT OF INDIA'S REPRESENT-
ATIVE IN PERSIAN GULF

#1069. ‘Shri H. N. Mukerjee: Will
the Prime Minister be pleased to
state:

(a) whether we have a represen-
tative of the Government of India in
the Persian Gulf areas; and

(b) if so, whether such _represen-
tative has submitted a report to Gov-
ernment on his tour of the oil field
region with a view to a study of the
condition of Indian Nationals there?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a)
and (b). There is no re resentative of
.the Government of Indla in the Per-
slan Gulf. A senior -officer pf the
Indian Legation, Baghdad, has, how-
ever, been D ng?:r! cal visits to
the Persian Gulf since 1950, to look
after the interests of Indians there and
has submitted reports from time to
time.

The last visit to Kuwait and Bahnlr}
was pald by the Indian Charge d
Affaires in Baghdad in May 1952.

Certain grievances of the Indian
emnployees in the oil companies were
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brought to our notice. Steps were
taken thereon -and a certain revision
was made in the standard agreement
for the conditions of service of Indian
employees of the oil companies. The
agreement was primarily a business
contract between private firms in a
foreign country and its employees.

INpIAN MUSLIMS HELD UP BY PASSPORT'®
AUTHORITIES IN WEST BENGAL

*1070. Shri T. K. Cbaudhuri: (a)
Will the Prime Minister be pleased
to state whether the issue of pass- -
ports to a large number of Indian
citizens belonging to the Muslim com-
munity in West Bengal but who are
now in the service of th: East Pakis-
tan Government, either by option in
1947 or otherwise, have been held up
by passoort issuing authorities in
West Bengal?

(b) Have the Government of india
issued any specific instructions to
passport authorities in West Bengal
in this regard?

. (¢) Have Government made any
inquiries whether the families of
these persons live permanently in
India and whether they have any
permanent family establishments and
landed properties in India and West
Bengal?

(d) Is it a fact that many of these
persons are enrolled as electors in
the voters’ list in tkis country for
State Assembly and Parliamentary
elections and participated in the last
general elections?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a),
§c) and (d). A report has been called
or from the Government of West
Bengal. As soon as it is received the
relevant information will be laid on
the Table of the House.

(b) No. All claims to the citizenshi
of India have to be decided in accordlf
ance withr Articles 5 to 10 of the Con-
stitution of India.

CALCUTTA JUTE DEALERS’ ASSOCIATION

*1071. Shri H. N. Mukerjee: Will
the Minister. of Commerce and In-
dustry be pleased to state whether it
is a fact that none but Europeans are
permitted to be members of the
Calcutta Jute Dealers’ Association?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The name of the Association has since
been changed to the Calcutta Jute
Brokers’ and Dealers’ Association and
Government understand that Indians
are not excluded from being members
of this Association.
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PRINTING TECHNOLOGY

*10%2. Shri B. N. Kureel: (a) Will
the Minister of Works, Housing and
Supply be pleased to state whether
there is any Central Government
Institute to impart instructions in
Printing Technology?

(b) Is it a fact that the Controller
of Printing and Stationery considers
the following qualification as essen-
tial for recruitment to the super-
visory technical posts in the Goveir-
ment of India Presses:

“Certificate or Dinloma in Frint-

* ing and allied trade of re-
cognized  Printing__ School/
College in UK./JUSA./
Europe or from technical
institution in India granting
equivalent diploma or certi-
ficate as qualified apprentice
from Government of India
Press"?

(¢) Do Government propose to lay
on the Table of the House a state-
ment showing the academic and
technical qualifications of the Super-
visory Staff employed in the Govern-
ment of India Presses and the Office
of the Controller of Printing and
Stationery?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Training is imparted by the Govern-
ment of India Presses at Calcutta and
New Delhi to a limited number of
apprentices.

(b) Yes, Sir, for direct recruits to
the grades of Overseers and Assistant
Managers (Technical) in the Govern-
ment of India Presses.

(c¢) It would hardly be appropriate,
in my view. to exnend labour and
time in the preparation of such a
statement. I shall however gladlﬁ con-
sider what action mav be feasible, if
the hon. Member would indicate what
he would like to be gone into on the
basis of such a statement.

ALUMINIUM MANUFACTURING PLANT IN
' MADHYA PRADESH

*1073; Shrimati Sucheta Kirpalani:
(a) Will the Minister of Commerce
and Industry be nleased to state
whether Gevernment are aware that
the Madhya Pradesh Government
purchased a plant for an aluminium
manufacturing unit to be located in
Katni?

(b) Is it a fact that subsequent tc
the purchase it was found that suffi-
cient reserves of bauxite did not
occur in Katni?
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(c) Is it also a fact that the plant
purchased was of an out-moded type?

(d) How much money was spent on
the venture and what has happenea
to this plant?

(e) Wag the expenditure incurred
by the Madhya Pradesh Governmoent
or by the Government of India?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) No, Sir.

(¢) No,, Sir.

(d) Rs. 10490 lakhs including
interest charges upto September, 1952.
The power plant has been lying in
storage at Champa. and the Madhya
Pradesh Government propose to instal
it at Ballarshah for providing addi-
tional generating capacity in the State
Government's Electricity Grid Schreme.

(e) By the Madhya Pradesh Govern-
‘ment.

ELECTIONS IN CHANDERNAGORE

*1074. Shri Tushar Chatterjea: Will
the Prime Minister be pleased to
state:

(a) whether 1t is a fact that Cov-
ernment of India have sent instruc-
tions to Chandernagore Administra-
tive Authority to prepare a voters’
list for general election;

(b) if so, what ig
meant for: and

(c) whether it is the intention of
the Government of India to replace
the nominated Advisory Council of
Chandernagore by an elected Council
as it was before?

The Deputy Minister of Extermal
Affairs (Shri Anil K. Chanda): (a)
No such instructions have been issued.
The question of the future adminis-
tration of Chandernagore is under con-
sideration.

(b) and (c). Do not arise.
GLASS INDUSTRY USING FURNACE OrmL

*1075. Dr. Amin: Will the Minister
of (ioznmerce and Industfry be pleased.
to state:

(a) whether it s a fact that some
of the units of the glass Industry
using furnace oil as fuel are not able
to compete with other units of this
industry using coal as fuel in view of
the abnormal increase in the prices
%éumace oll from 19th January.

]

(b) if the answer to part (a) above
in the affirmative, what relief do
Government propose to give to the
glass industry using furnace oil: and

this election
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(¢) if no relief is to be given, the
reasons therefor?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). It is true threre was an
increase in the price of furnace oil
from 19th January 1952; but it would
not be correct to say that because of
this the glass industry units using
furnace oil were not able to compete
wit{x other units of this industry using
coal.

With effect from 1st December, 1952,
the price of furnace oil has been
reduced by Rs. 43 to Rs. 46 per ton.

(c) Does not arise,
FurNace Oi1L

*1076. Dr. Amin: Will the Minister
of Works, Housing and Supply be
pleased td state:

(a) whether it is a fact that Messrs.
Caltex (India) Ltd. are in a position
to meet our country’s full requive-
ments of furnace oil from their
Bahrein Refinery; and

(b) if the answer to part (a) above
be in the affirmative, why furnace
oil is allowed to be imported from dis-
tant sources?

The Deputy Minister of Works,
ousing and Supply (Shri Bura-
gohain):

(a) No, Sir,
knowledge.
(b) Does not arise.
CEMENT FACTORY AT NEEMUCH

*1077. Shri U. M. Trivedi: (a) Will
the Minister of Commerce and In-
dustry be pleased to state what steps
the Central Government have vaken
for the establishment of a Cement
Factory at Neemuch?

(b) What help the Central Govern-
ment are prepared to render for the
establishment of such a factory at
Neemuch?

(c) What data Government have
made available for prospective indus-
trialists and where such data is
available?

not to my

The Minister of Commerce and In-
dustry (Shrl T. T, Krishnamacharl):
(a) and (b). There was a Ismu:'oml to
start a cement factory at Neemuch in
1949. As the cement production capa-
city available for this area was more
than sufficlent, an additional cement
factory in this area was not considered
necessary. The position still remains
the same,

(c) Requests for data are complied
with to the extent posstore,
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PASSPORTS TO PAKISTAN

*1078. Shri N. L. Joshi: Will the
Prime Minister be pleased to state:

. (a) the total number of passports
issued by the Indian Government to
persons visiting East and West Pakis-
tan after the introductien of the pess-
port system; and

(b) the total number of Pakistan
residents who visite! this country
during the same period?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a)
5,500 ti'l the 31st October, 1952.

(b) The Government of India granted
relaxations to border residents till the
31st October 1952, and to certain trans-
port workers till the 31st December
1952. It is not possible to say how
many Pakistan nationals took advant-
age of this. Apurt from them, 2,712
visas for India were granted till the
31st October 1932, but it cannot be
sa(iid how many of them actually visited
India.

LanDp To M.PS. FOR BUILDING PURPOSES

*1079. Shri N, L. Joshi: (a) Will
the Minister of Works, Housing and
Supply be pleased to state whether
there is or was any proposal for
consideration before Government to
allot vacant sites of land for building
purposes to the M.Ps. at New Delhi?

(b) If so, what are the decisions
of Government on the same? :

The Minister of Works, Housing and
tsqupply (Sardar Swaran . 8ingh): (a)
0. .

(b) Does not arise.
SALT MANUFACTURERS IN ORISSA

*1080. Shri Sanganna: Will the Min-
litet: of Production be pleased to
state:

(a) the number of salt manufactur-
ers in the State of Orissa;

(b) whether licences have been
granted to manufacture salt; and

(c) whether any agreements have
been entered into by the manufac-
turers with the Central Government?

The Minister of Production (Shri K.
C. Reddy): (a) 35 licensed manufac-
turers and about 400 to 500 small scale
unlicensed manufacturers.

(b) Yes, except in the case of small
scale manufacturers. who work areas
under 10 acres each and in whose
case grant of li is not ry.

(¢) Yes, but only with manufacturers

who produce salt on Central Govern-
ment lands,
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REPORTS OF INDIAN TRADE
CoMMISSIONS

*1081. Shri Muniswamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Indian Trade Com-
missions abroad send their reports
weekly, fortnightly or monthly;

(b) the time taken by them for the
preparation of such reports;

(c) the time taken by the Ministry
for announcing them to the public; and

(d)' whether any steps are contem-
plated to shorten the period of prepa-
ration of the reports and to publish
them quickly?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) to (d). A statement giving the
required information is laid on the
Table of the House. [See Appendix
VI, annexure No. 20.] .

Fact FINnDING COMMITTEE FOR COLONIES
IN WEST BENGAL

*1082. Prof. D. C. Sharma: (a) Will
the Minister of Rehabilitation be pleas-
ed to state whether Government have
appointed any fact finding Committee
to make survey and assessment of the
conditions in relief and rehabilitation
colonies in West Bengal?

(b) If so, who are its members?

(c) What is the scope of its enquiry?

(d) When will it submit its report?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) Yes.

(b) (1) Shri K. P, Mathrani, 1.C.S.,
Joint Secretary, to the Government of
jtjn%ln&;. Ministry of Rehablilitation, New

elhi.

(2) Shri N. Rai Chowdhury 1.C.S.,
Additional Secretary, Refugee Relief
and Rehabilitation Department, Gov-
ernment of West Bengal.

(32 Shri Subrata Sen of Indian
Statistical Institute, Calcutta.

(c) To make a survey and assess-
thent of the conditions in Rellet Camps
and Rehabilitation Colonies, parti-
cula]rly in tr'elatlonﬁtoslllousgumt;%

ent, vocational an
gg?n?g;n and various other rehabilita-

tion measures undertaken by Govern-
ment. :

(d) By 31st January, 1953.
DETENTION OF INDIAN PASSENGERS
1IN DURBAN

*1083. Prof. D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
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which appeared in the press, relating
to the detention of the Indian passen-
gers who arrived by a ship in Durban;

(b) whether Government have made
enquiries about the correctness of this
news; and

(c) what are the actual facts?

The Deputy Minister of External
%ﬂairs (Shri Anil K, Chanda): (a)
es.

(b) and (c). Enquiries made by our
High Commission in South Africa re-
veal that the Health authorities in the
Union felt concerned about the number
of tubercular Indians who entered
South Africa. They, thereupon, decided
to screen fresh arrivals; including by
those Indians who arrived at Durban
by the S. S. Karanja on the 29th
October 1952, The whole process
took about g couple of hours. The
passengers were then allowed to go.

Mica (PKODUCTION AND EXPORT)

*1084. Shri B, S. Murthy: Will the
Minister of Commerce and Industry be
pleased to state:

_(a) whether it is a fact that the off-
cial export figures of mica exceed the
actual production figures;

(b) if the answer to part (a) above
be in the affirmative, tge reasons for
the same and the amount lost by Gov-
ernment as royalty; and

fc) the duty, it any, imposed on
mica export?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) The difference can mainly be
ascribed to: (i) export of stolen mica
not appearing in the production
returns, (ii) export of mica recovered
from dumps, and (lii) export of mica
by small concerns who do not
in production returns. Information re-
garding the loss of royalty on this
&ccount is not available,

m!gca? No export duty is levied on

EasT BENGAL DISPLACED PERsONS

*1085. Shri N. B. :
Will the Minister of %ﬂ% (l.)z
Pleased to state the total number of
East Bengal evacuees rehabllitated by
oGovtheemmr S:nt.tu lnofW::t ?en al and in
a
State-wise, up—to—dat:? ndlan - Unlon,

(b) How many of these have built
up their own heuses? e bull
(¢) How many are living in Govern-

ment or Govern
Dodbes? vernment requisitioned
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(d) What is the number of persous
now living in station platforms, open
sheds. etc.?

The Minister of Rehabilitation
(Shri A, P. Jain): (a) to (d). The
information is being coliected and will
be laid on the Table of the House in
due course.

ProouctioNn of IRON ORE ETC.

431. Shri Nanadas: Wi'l ‘h . Vlinister
of Commerce and Industry be pleased
to state:

(a) the produclion of Iron ore, Man-
ganese ore, Chromite, Ilmenite, Baux-
ite, Copper and Mica during the years
1946. 1947. 1948. 1949. 1950 and 1951:
and

(b) the exports separately to UK.,
U.S.A., and other countries during the
years 1946 to 1951 of Iron Ore, Man-
ganese Ore. Chromite. Ilmenite, Baux-
ite,. Copper and Mica?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement is laid on
the Table of the Hyuse, [See Appen-
dix VI, annexure No. 21.]

DYE-STUFFS

432. Shri Nanadas: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the number of firms who have
been permitted to start the manufac-
ture of Dye-stuffs in India since 1947,

(b) the names of the Indian and
American firms who have entered into
a partnership to float a concern for *h>
manufacture of Dye-stuffs and 'h~
share of each in the capital;

(c) what dye-stuffs are proposed to
be manufactured in India; and

(d) which of the essential raw mate-
rials needed for the manufacture of
dyve-stuffs are available in India and
which are required to be imported?

The Minister of Commerce and In-
dustr; (Shri T. T. Krishnamacharl):
(a) Only one.

(b) M/s. Atul Products
Bulsar.

M/s. American Cynamid Company,
New York.

The issued capital is Rs. 1 crore and
the American firm is understood to
have taken up shares of the value of
Rs. 10 lakhs. X

¢) A statement is laid on the Table
of(ﬂze House, [See Appendix VI,
annexure No. 22.] ! "

d) A statement is placed on the
Tagxle)z of the House. [See Appendix
V1. annexure No. 22.]

Limited,
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CLOTH PURCHASED BY GOVERNMENT

433. Shri Madiah Gowda: Will the
Minister of Commerce and Industry
be pleased to state the quantity and the
value of (i) Khadi (ii) hand-loom
cloth and (iii) foreign cloth purchased
by Government for the years 1950-51
and 1951-52?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
A statement showing the value of pur-
chases, made issp‘,:\ced on *he T-ble of
the House. |[See Appendix VI, an-
nexure No. 23.]

In view of different units adopted
for different varieties of cloth statistics
by quantity are not maintained.
IMPORT LICENCES FOR GLASS-WARE

434, "Mulla Abdullabhai: Will the

Minister of Commerce and Industry be
pleased to state the number of import
licences for glass-ware granted during
the year 1951 and January to June 1952
and the names of the countries from
which it was to be imported?
._The Minister of Commerce (Shri
Karmarkar): A statement is placed
on the Table of the House. [See
Appendix VI, annexure No. 24.]

ARECANUT  (IMPORT)

435. Shri Thimmaiah: Will the Min-
ister of Commerce and Imdustry be
pleased to state what is the quantity
of Arecanut annually imported from
foreign countries?

The Minister of Commerce (Shrt
Karmarkar): Attention of the hon.
Member is invited to the answer given
by me to part (a) of Unstarred Ques-
tion No. 101 by Shri Achuthan
answered on the 13th November 1952,
in this House.

TEXTILES (PRODUCTION)

436, Sardar Hukam BSingh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what was the
total production of textiles in Indian
mills during the years 1948, 1949,
1930, 1951 and 1952?

(b) What quantity is proposed to be
exported this year?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) A statement is placed on the
Table of the House. [See Appendix
VI, annexure No. 25.]

(b) About 700 million yards of cloth
are likely to be expo: this year.
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INSURANCE POLICIES OF DISPLACED
PERSONS, RECEIVED FROM PAKISTAN

437. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

ta) whether any insurance policies
or aispiaced Government servants fin-
anced irom theirr General Provident
Funds have heen reccived from Pak-
istan; ana

(b) whether they have been deliver-
ed to the persons concerned ?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) Yes. 330 Insur-
ance policies have been received.

(b) 273 Policies have been delivered
to the persons concerned; steps are
being taken to deliver the remaining
policies. ;

RE-ENTRY OF INDIANS INTO AUSTRALIA

438. Shri P. T. Chacko: Will the
Prime Minister be pleased to state:

{a) whether it is a  fact that the
Government of Australia have impos
ed several restrictions-on the re-entry
into Australia of Indiens who have
left that country; and

(b) if so. what steps Government
have taken in the matter?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) and (b). There has
been no change in the policy- of the
Government of Australia in recent
years and no case has been reported
so far of an Indian being refused re-
entry to Australia after he has left
that country. There are no set regula-
tions governing the re-entry into
Australia of Indians who have left
that country. The Commonwealth
Government usually raise no objection
to the re-entry into Australia of
Indians who have left that country,
provided the applicant can furnish
proof of his long residence in Australia
and has not come to adverse motice,

AccuMuLATION OF COAL

439. Pandit Munishwa Datt Upa-
dhyay: (a) Will the Minister of Pro-
duction be pleased to state what is the
amount of pit-head stocks of coal ac-
:umulated this year and how does it
compare with pit-head stocks in the
years 1947, 1950 and 198517

(b) How does the supply of wagons
at present compare with the supply of
lv}';%glgns in the years 1947. 1950 and

The Minister of Production (Shri K,
C. Reddy): (a) The pit-head stocks at
the end of September, 1947, 1950, 1951
and 1952 were:

1947 ... 2,084.908 tons
1950 ... 2,083,603 "
1951 ... 2,597,027 "
1952 .. 3349365 "

9 DECEMBER 1952

Written Answers 1312

(b) The, daily average wagon load-
ings from Bengal/Bihar fields during
the above periods were:

1947 ... 2,640 wagons
1950 .. 848 "
1951 .. 3019 7
1952 3,136 "

(for first 10 months) )

Average loadings for the other Coal-
fields are not easily available, but they
are roughly another 650 wagons.

PLASTIC INDUSTRY

440. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to state
tne numper of factories with the total
number of workers working in 1948 in
the plastic industry and the number of
factories ana workers engaged today
in the same industry? :

(b) Whot are the raw materials ne-
cgssary for this industry and fromr
hat countries are they obtained?

(c) What is the encouragement
offered to this industry in India?

The Minister of Commerce and In-
(du)f_t_ry (Shri T. T. Krishnamachari):
a,

Year Number of Number of
factories workers

1948 About 40 8,000
1952 About 78 1 2,600

(spp10x,).”
(¢3)10x,).

(b) and (c). A statement is laid on
the table of the House, See Aj -
dix VI, annexure No. 26.][ ee fppen

TRADE TREATIES

441. Sardar Hukam Singh: (a) Will
the Minister of Commerce and Indus-
try be pleaséd to state with what coun-
tries any Trade Treaties have been
:llgn_ecé ?l’: tge Government of Indlll

rin, e flve years ending 1
August, 19527 @ 15th o

(b) Which of these Trade Treaties
are in regard to specific commodity or
commodities and which of these are
General Trade Agreements affecting all
articles of import or export from or to
any such country?

. (c) How manv of such Trade Trea-
ties are in the nature of Barter Agree-
ments for the exchange of Commo-
dities against commodities, and how
many of them require the Balance of
Trade as between the treaty-making
countries to be settled by the transfer
of Bullion (gold or silver) or in other
ways

(d) Are there any of these treaties

" which require any degree of preference

to be shown,.in the matter of Customs
Duties charged on import or export of
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given commodities from or to the
treaty-making country, as against, or
contradistinguished from, any other
country?

(e) If so, what is the degree of such
oreference, and what are the countries
towards  wh ch such preference is
shown. as well as the reasons for such
oreference? -

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement giving the
required information is laid on the
Table of the House. [See Appendix
VI, annexure No. 27.]

(c). With the exception of the short-
term  agreement concluded with
Pakistan in April 1950, none of the
trade treaties mentioned in the above
statement are in the nature of a Barter
Agreement. As regards settlement of
trade balances., none of the treaties or
agreements in question require trahs-
fer of bullion. Such balances are
generally settled in sterling or rupees.

(d) and (e). No, except in the case
of Pakistan as provided in the June
1949 Agreement with that country on
Rebate of Central Excises, a copy of
which will be found in the Library
of the House.

ScIENTIFIC EXPEDITION T0 HIMALAYAS

442. Shri Raghavaiah: (a) Will the
Prime Minister be pleased to state
whether an expedition of scientists re-
cently toured the Himalayas?

(b) By whom was the expedition or-
ganised. who were the members there-
of and what was its purpose?

(¢) Which parts of the Himalayan
region did thcy cover?

(d) What help did Government ren-
der the expedition?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) The latest expedition
to the Himalayas is the Swiss Expedi-
tion which has not yet returned.

(b) The expedition has been orga-
nized by the Swiss Foundation for
Alpine Research. It consists of 14
Swiss Nationals and its purpose is to
climb the Everest and to collect scienti-
fic information.

(¢) Nepal and the
Everest.

(d) Exemption from payment of
Customs duties was granted in respect
of the equipment Iimported by the
expedition, subject to the condition
that it was re-exported within a speci-
fled perlod.

region of the
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ExproRT OF TEXTILES

443. Shri Nanadas: Will the Minister
of Commerce and Industry be pleased
{o state:

(a) the quantity, value and varieties
of exports of Indian textiles during
1947-48, 1948-49, 1949-50 and 1950-51;

(b) the countries which imported our
textiles and the value of such exports
to each country;

(c) whether it is a fact that there
is at present no quota restrictions ope-
cloth from
1ndis; and

(d) if the answer to part (c) above
be in the affirmative, the reasons which
led the Government to remove export
restrictions?

The Minister of Commerce and In-
dusiry (Shri T. T. Krishnamachari):
(a) and (b). A statement is laid on
the Table of the House. |[See Appen-
dix VI, annexure No. 28.]

(c) "Yes.
(d) The reasons are:—

(i) the easy supply position of
cloth in the country.

(ii) the need for maintaining ex-
port markets and earning
foreign exchange.

VERIFICATION OF CLAIMS

444 Shri Gidwani: Will the Minister
of Rehabilitation be pleased to state:

(a) whether it is a fact that from 1st
of September 1952 to the 20th October
1952, not a single claim sheet has been
ve:liﬂed by about 125 Claims Officers;
an

(b) whether many Claims Officers
wrote to the Chief Claims Commission-
er th#t they and their staff were sit-
ting idle as no work was allotted to
them after 31st August 1952?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) and (b). About
12,400 property sheets were verified
from 1st September, 1952 to 20th
October, 1952. by 110 Claims Officers,
Since the bulk of the verification work
had been finished bﬂ 81st August,
1952, ater emp was laid on
attestation and rationalisation of
decided claims. Upto 23rd N
1952, 1,68.203 claims were attested and
rationalised.

TENDERS FOR WHEEL LATHES

445 Shri Gidwani: (a) Wil the
Minister of Works, Housing and Supply
be pleased to state whether it is a fact
fhat tenders No. SW 1/17787-C/11 for
two wheel lathes were publicly invited
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by the Director General of Suppli
Disposals, New Delhi? pplles and

(b) What is the value of these equip-
ments?

(c) Is it a fact the said tenders were
publicly opened at the appointed date
on the 22nd September, 1952?

(d) Is it a fact that after the open-
ing of the tenders the date for receiv-
ing more tenders was extended?

(e) Why has time been extended
after opening of the tenders and in how
many cases such procedure, without
rejecting all tenders, has been adopted?

(1) Is it a fact that some foreign
firms were interested to make new
offers?

(g) How many more tenders were
received as a result of the extension
date?

(h) What is the policy laid down
after opening of the public tenders?

i) Is it the policy of the Director
Ge(nlrnl of Supplies and Disposals, to
permit the tenderers to chanﬂe‘t_}:elr
rates after they are made public?

What instructions do Govern-
me(rsz propose to issue to observe the
sanctity of the tenders? Works

The Deputy Minister of orks,
Housing and Supply (8hri Bura-
gohain): (a) Yes, Sir.

(b) Rs. 6 lakhs approximately.

(c) Yes, Sir.

(d) Yes, Sir.

e) Time was extended in this case
as(&e prospective tenderers did not
get enough time to quote. The tender
notice was sent for publication in the
Indian Trade Journal, on 30th August
1952. for tenders to be opened on 22nd
September 1952. but the tender notice
actually appeared in the Journal in
i's issue dated 13th September 1952.
Thus there was only a week for the
tenderers to givce their quotations.

There were complaints that the
Trade had not been given:- sufficient
time to quote, particularly, those firm:
which bad to consult their Principals
abroad. It was also felt that there was
not sufficient competition (only 4
tenders having been received of which
only one was to the svecificat’ons) and
that the rates quoted were on the high
side. It was therefore decided by the
Denuty Diractor General (Supplies
and Disposals). that quotations should
be called fo: aegain. The firms which
had quoted frst. were also given the
chance tn re-quo‘e their offers and one
of the firms which had ouoted the
lowest first time actually reduced its
tender by Rs. 54.000 while re-quoting.

Tenders are not invited ordinarily

afresh after opening them. It is only
in exreptionsal cases that this is done.
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(1) Yes, Sir.

The lathes in question -are imported
ones and nut produced locally.

(g) Three more tenders were
received as a result of the extension.

(h) After ope.n!.ngl the tenders o
public, "the most suitable tender(s) in
respect of prices, delivery, particulars,

etc., is/are accepted and action taken
to place oriers in the usual way.

(i) Tendered rates are not allowed
to be changed except when for special
reasons, th: prices and other terms,
are to be negotiated with the tender-
ing firms wuich then.get equal chances
to revise their quotations.

(j) An elaborate procedure has
already be¢n prescribed by which the
sanctity of tenders is duly maintained.

EcoNoMy MEASURES TAKEN By DrELHI
STATE ELECTRICITY BOARD

446. Shri Radha Raman: Will the
Minister of Irrigation and Power be
pleased to state what steps have been
taken by the Declhi State Electricity
Board t» economise expenditure and
what financial controls are exercised
by Government?

The Depaty Minister of Irrigation
and Power (Shri Hathi): (a) The
Board are examining a proposal for
reducing thie recurring expenditure on
clerical stnff by preparation of con-
sumers bills and other statistics with
the aid of sorting and duplicating
machines. Although Government do
not exercise any direct control on the
finances of the Board, whose functions
and powers in this respect are defined
by statu‘e, the following provisions in
the Electricity (Supply) Act of 1948
vest sufficient powers in the Govern-
ment t» have an overall picture of
the fininces of the State Electricity
Boards and to impose their decisions
in some cases:— .

(i) Under Section 61 of the Act, the
Board hive to submit their annual
financial statement giving estimated
capital and revénue receipts and ex-
penditure for the ensuing year as well
as statemr :nt of salaries of the mem-
bers and servants of the Board and
other particulars to be placed before
the Parliameat. The Board has to take
into account any comments made in
the Parliament.

(ii) Under Section 63. Government
can make subventions to the Board
and in doing so mpose suitable terms
of financial control.

(ili) Under Sections 64 and 65 of
the Act. Covernnent can impose
terms and conditions of loans granted
by it or in according permission to
the Board to borrow loans,
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(iv) Under Section 69 of the Act,
apart from providing concurrent auditl

of the accounts of the Board, the
audited accounts have also to be
published and placed for all at a

reasonable price. The Board has
further to comply with, the orders of
the Government that may be passed
on the audited reports of the Board.

No scheme costing more than Rs. 50
lakhs can be taken in hand by the
Board unless it has the approval of
the Central Electricity Authority. In
case the Board do not accept the
recommendations of the Authority,
the Scheme has to be referred to the
Government for their approval.

ExPORT OF INDIAN FILMS

447, Shri C. R. Chowdary: (a) Will
the Minister of Commerce and Industry
be pleased to state how many
Indian films were exported to West
Pakistan every year during the past
four years?

(b) What was the income earned
by Government by these exports?

The Minister of Commerce (Shri
Karmarkar): (a) Information regard-
ing the number of cinematograph
flims exported is not recorded in
official statistics.

(b) Nil, as there is no export duty
on exposed fllms.

INVITATION TO THE PRIME MINISTER
FROM NAGA HiLLs PEOPLE

448. Shri Rishang Keishing: (a) Will
the Prime Minister be pleased to state
whether the Prime Minister received
any invitation from any group of
people of Naga Hills prior to hig de-
parture for the Eastern tour to include
Naga Hills in his tour programme?

(b) Is it a fact that the Prime Minis-
ter did not include Naga Hills in his
tour programme? .

The Prime Minister (Shri Jawahar-
lal Nehru): (a) 1 received a large
number of invitations from various
parts of the Tribal Areas in the North
East Frontier and Assam. Among
them was one, discourteously worded,
from some people in the Naga Hills,

(b) I was unable to find time during
my brief visit to go to the Naga Hills
District. But I visited Mau in Manipur
State. which is on the border of this
District. T hope 1 shall have an
opportunity of visiting the Naga Hills
in the future.

PrTROLEUM AND KEROSENE OrL

449. Shri Amfad All: Will the Minis-
ter of Works. Housing and Supply be
pleased to state:

(a) the income, in the shape of taxes.
on an average obtained annually by
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the Government of India on petrol and
Kerosene oil; and

(b) the total amount annually allo-
cated to the Government of Assam for
each of these items by the Government
of 1ndia?

The Deputy Minister of Works,
Housing and Supply (Shri Bura-
gohaim): (a) Worked on the last
3 years’ flgures, the annual average
income from taxes comes to Rs. one
crore, sixty lakhs from Petrol and
Kerosene.

(b) No portion of the Central Excise
Duty is allocated as such to Assam
or any other State Government,

PURCHASE oF HANDLOOM PRODUCTS BY
CENTRAL GOVERNMENT

450. Shri 8. V. Ramaswamy: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
the Central Government decided in
1949 or 1850 to purchase at least one
third of their own requirement of cotton
I.iextﬂg's in the shape of handloom pro-

ucts?

(b) In accordance with that decision
have the Government of India purchas-
ed any handloom products?

(c) If so, (i) for what value in 1950,
1951 and 1052; (ii) what is the quan-
tity in yards: (iii) how much from
each State; and (iv) for what depart-
ments?

(d) Have Government decided to
purchase more?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). Yes.

(c) A statement is laid on the Table
of the House. [See Appendix VI,
annexure No. 29.]

(d) This will depend on the ability
of the industry to undertake manu-
facture according to required speci-
fications.

ExPoRT OF FRUITS

451. Shri B. N. Roy: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether export of Indian fruits
increased in 1951-52 in comparison
with that in 1250-51;

(b) the main varieties of fruits
which are exported; and

(c) whether there is any scheme
under consideration for developing
the export trade in fruits.

The of C ce (Shri
Karmarkar): (a) Yes.

(b) Dry fruits.—Cashew nuts and
kernels, walnuts, almonds, pista. etec.

Ty
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Fresh fruits.—Coconuts, citrus fruits
(oranges, pomelees, limes etc.) Guava,
safota, Mangoes and Bananas.

(c) No.
CoIR YARN AND GOODS

452. Shri E. Iyyani: Will the Minis-
ter of Commerce and Industry be
pleased to state which country was the
largest buyer of coir yarn and manu-
factured goods from India in 1946-50
and 1950-51?

The Minister of Commerce (Shri
Karmarkar): Both in 1949-50 and
1950-51, the largest buyer of coir yarn
was Netherlands and of coir manu-
factured goods, the United Kingdom.

CoMMUNITY PROJECTS IN MADHYA
PRADESH

453. Sardar A. 8. Saigal: Will the
T\:irtnister of Planning be pleased to
state:

(a) the progress of work in respect
of the community development pro-
jects in Madhya Pradesh at present;

(b) whether the District Develop-
ment Committees and Project Advisory
Committees have been forined:

(c¢) whether local social workers for
the work have been recruited and if
s0. whether they are trained: and

(d) who is supervising the whole
work and what are his qualifications?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Survey
of the project areas has been com-
pleted and Budget estimates submit-
ted to the Government of India. Con-
struction of Community Centres
(Panchayat Ghars) was started in
Bastar. In Amravati, Raipur and
Bastar project areas, buildings for
schools. construction of roads, wells,
de-n7mir~ an ! imnrovement of exist-
ing wells. construction of soak-pits
have a!so been done. Tanks have been
stocked with fingerlings for piscicul-
ture in Raipur project area. In
Hoshangabad primary schools were
opened and wheat seed and grain
distributed.

(b) Yes.
(c) This is under consideration.
(d) Development Commissioner, He

is a  member of the Indian Civil
Service. .

HousING SCHEME IN ORISSA

454. Shri Sanganna: Will the Minis-
ter of Werks. Housing and Supply be
pleased to state: ’

(a) whether it is contemplated to
construct forty thousand one-storeyed
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and two-storeyed buildings for labour-
¢1s and low paid Government servants
at a cost of Rs. 9 crores under the
New House Construcw.on Scheme of the
Government of India; N

(b) if the answer to part (a) above
be in the affirmative, what amount has
been allotted to Orissa for the imple-
mentation of the scheme: ana

(c) whether the Government of
Orissa have begun the implementation
of the scheme?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
The Subsidised Housing Scheme cen-
templates the construction of upto
28,500 tenements for industrial workers
during the current year.

(b) No amount has so far been
allotted as the Orissa Government have
not yet prepared in detail any scheme
and sent it up.

(¢) Does not arise,

TEA INDUSTRY

455. Shri K. P. Tripathl: (a) Wil
Minister of Commerce and Industry
be pleased to state what was the num-
ber of workers emploved in the tea
industry State-wise since 1939 ub-to-
date?

(b) What is the number of acres
under tea plantation State-wise since
1939 up-to-date?

(c) What has been the production
of tea State-wise since 1939 up-to-date?

(d) What has been the average vrice
obtained State-wise since 1938 up-to-
date of (i) exported tea (ii) tea sold
for internal consumption?

(e) What has been the exported
quantity State-wise (if possible) year
by year since 19397

(f) What have been the labour wages
since 1939 up-to-date. State by State?

(g) What has been the value of ex-
ported tea year by year since 1939 to
date?

The Minister of Commerce (Shri
Karmarkar): (a) and (f). Informa-
tion is being collected and will be laid
on the Table of the House.

(b) to (d). The information is laid
on the Table of the House. [See Ap-
pendix VI. nnnexure No. 30.]

(e) Figures of Statewlse exports are
not available as statistics of exports
are not recorded according to area of
production.

(g) A statement is laid on the Table
of the House. (See Appendix VI,
annexure No, 30.]
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IMPORT OF INFANT FoOOD

456. Dr. Ram Subhag Singh: Will the
Minister of Commerce and ustry
be pléased to state:

(a) the total quantity of infant food
imported into this country during the
year 1851-52;

(b) whether it is a fact that Govern-
ment have decided to cut down the im-
port of such foods during the current
licensing period; and

(c) if so, by what percentage?
The Minister of Commerce (Shri
Karmarkar): (a) 78,212 Cwts,

(b) Yes, Sir.

(c) In the licensing period January-
June, 1952, iInfant foods were on
0O.G.L. During July-December, 1952,
import is allowed by established im~
porters from soft currency areas on
the basis of 20 per cent. of the half
of their best year's imports. Actual
users applications are also considered
from firms having approved packing
facilities.

VEHICLES WITH ORGANISATION FOR THE
RECOVERY OF ABDUCTED WOMEN

457. Shri Gldwanl: (a) Will the
Prime Minisier be pleased to state what
is the total number of vehicles at the
disposal of the Organ‘sation for the
recovery of the abducted women?

(b) What has been the total expen-
diture on them during the years 1949-
50, 1950-51 and 1951-52?

(c) What is the expenditure on the
maintenance of these vehicles during
the same period?

(d) What is the expenditure on the
petrol consumed during the same
period?

(e) What is the expenditure on the
repairs of these vehicles during the
same period?

(f) Are log-books maintained?

(g) 1f so, are the log-books open to
inspection?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) 26 in all. Four of
these are in West Pakistan. The others
are in Delhi. Rajasthan, West Bengal,
Pepsu, Punjab (India), and Jammu.

(b) to (e). Information is being
collected and will be laid on the Table
of the House as soon as available.

(f) Yes.

(g) Yes, by authorized persons.

DEVELOPMENT SCHEME FOR NORTH-EAST
FRONTIER AGENCY

458, Shri Gohain: (a) Will the

Minister of Planning be pleased to

state whether the Development Scheme
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prepared under the Five Year Plan for
the North-East Frontier Agency has
been finalised?

(b) If so, what are the total amounts
under different heads such as Educa-
tion, Health, Communication, Agricul-
ture and Social amenities? :

(¢) What amount will be provided
as loans for Industrial and Agricul-
tural Development?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

b) A statement is placed on the
Table of of House. [See Appendix VI,
annexure No. 31.]

(¢) The information is being collect-
ed and will be placed on the Table
of the House.

CORRUGATED IRON SHEETS FOR MANIPUR

459, Shri Rishang Keishing: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total requirement of corru-
gated iron sheets by the State of Mani-
pur and the supply of the same to the
State during the years 1950-51, 19yi-
52 and 1952-53:

(b) whether Government are aware
that a number of applications for cor-
rugated iron sheets, particularly from
the hill people, are kept pending for
the last two or three years: and

(c) if the answer to part (b) above
be in the affirmative, whether Govern-
ment propose to take any step to meet
the demand of the people of Manipur
for corrugated iron sheets?

The Minister of merce and In-
dustry (Shri T. T. shnamachari):
(a) The information is not readily
available as detailed statistics of
demands from and supplies to each
State according to each category of
steel are not maintained.

(b) No, Sir.

(c) Does not arise.

RECOVERY OF ABDUCTED WOMEN .
(EXPENDITURE)

460. Shri Gidwani: Will the Prime
Minister be pleased to state what is
the per capita expenditure in repect of
each ahducted person recovered in
India during the years 1949-50. 1950-51
and 1951-52 under the Organisation for
the recovery of abducted women?

The Prime Minister (Shri Jawahar-
lal Nehru): It is extremely difficult to
determine the per capita cost of each
abducted person .recovered. Each
recovery case has to be dealt with
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under individual circumstances. - In
some cases recovered persons are re-
stored soon after recovery whereas in
other cases persons recovered have to
be detained in camps for fairly long
periods pending investigation and sub-
sequent restoration or return after the
Tribunal has given its award.

IMPORT OF WoOD SCREWS

461. Mulla Abdullabhai: (a) Will the
Minister of Commerce and Industry be
pleased to state what amount of Im-
port licenses were’ grafited for the im-
port or wood screws during the periods
July—December 1951, and January—
June, 1952?

(b) What quantity of wood screws
did actually arrive in this country
during the above two periods?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):

(a) and (b). A statement is laid on
the Table of the House. [See Appen-
dix VI, annexure No. 32.]

STEEL WIRE FOR WO0OD SCREWS

462. Mulla Abdullabhai: Will the
Minister of Commerce and Industry
be pleased to state the total quota of
the main raw material, i.e,, steel wire,
necessary for the manufacture of wood
screws made available to the indigen-
ous manufacturers during 1951?

The Minister of Commerce and In-
gg;‘g (Shri T. T. Krishnamachari):
ns.

GoLD AND SILVER THREAD WORK OF
HYDERABAD

464. Shri H. G. Vaishnav: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether any encauragement is
being given to the well known cottage
industry of “Himru Master” of
Aurangabad and “Kalabatu” i.e. gold
and silver thread work of Paithan in
Hyderabad State;

(b) if the answer to part (a) above
be in the affirmative, what is the
nature of the encouragement; and

(c) if the answer to part (a) above
bfe, in the negative, the reasons there-
of? K

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The develop-
ment of cottage and small-scale indus-
tries is, in the main, the responsibility
of the State Governments concerned.
The Government of Hyderabad has
been takinq keen interest in develop-
ing “Himru” by introducing a number
of new desngns in_the manufacture of
“Himru” fabrics. They have also con-
stituted a committee to suggest ways

214 PSD
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and means of improving the designs
and for suggesting other means of
developing this industry.

The Government of India also have
been encouraging this industry by
obtaining the fabric in different colours
for display in the Central Cottage
Industries Emporium, gvith the result
that a number of Indian and foreign
vigitors have not only appreciated this
fabric but have also purchased it in
large quantities. In foreign exhibitions
in whichr the Government of India
participated, “Himru” was exhibited.

As regards ‘“Kalabatu” of Paithan,
i.e, golden and Silver thread work,
information is being collected and will
be laid on the Table of the House.

(c) Does not arise,

GRANT TO -MADRAS STATE FROM HAND-
room Funp

465. Shrl  Kachiroyar: Will the
Minister of Commerce and lndustry be
pleased to state:

(a) the amount and date of payment
of grant to the Government of Madras
from the Haundloom Fund of 1949 for
handloom development schemes;

(b) whether the Government of
Madras have applied for further grant
from the Handloom Fund and if so.
with what result; and

(c) the number of representatives
from Madras State on the All India
Handloom Board?

The Minister of Commerce and In-
r{ (Shri T. T. Krishnamachari):

(a) (i) Rs. 2, 15 700 sanctioned on the
26th December 1950.
(ii) Rs, 1,00,000
17th August, 1951,

(b) The Government of Madras
have submitted freskr schemes which
will be placed before the All India
Handloom Board.

(c¢) The constitution of the All-India
Handloom Board is not intended to
provide representations on the basis
of States. It happens that at this
moment there are three non-official
members from the Madras State be-
sides two officials.

RENT FOR GQVERNMENT QUARTERS

466. Shri -S. C. Samanta: (a) Will
the Minister of Works, Housing and
Supply be pleased to state the dates
on which the standard rents of Gov-
ernment quarters at New Delhi were
revised during the last three years and
the causes which led to such revisions?

(b) Is it & fact that the latest revi-
sions have increased the standard rents
of certain types of clerks’' quarters by
more than 200 per cent.?

sanctioned on the
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(¢) Are Government aware that such
abnormal increases have their repercus-
sions on owners of private houses and
are contrary to the provisions of Rent
Control Act?

(d) Is it a fagt that Officers who have
not been provided with accommodation
to which they are entitled are requir-
ed to pay almost the same rates of rent
as are paid by officers of equal status
occupying higher and better types of
accommodation?

The Minister of Works, Housing and

Supply (Sardar Swaran Singh): (a)
The hon. Member has obviously in
mind the revision of rents based on
their fooling and not the usual quin-
uennial revision necessitated by addi-
tions and alterations to structures
which add materially to their capital
cost.

Accommodation allottable to the
sanfe category of Government servants
but constructed at different times
carry different rents, as they are based
upon the cost involved. With the
considerable addition that has taken
place by way of new construction of
residences, this disparity in rent for
the same category of accommodaiion
became very pronounced., It was.
therefore, considered equitable to pool
together the rents of all the buildings
and average them out with due regard
to the actual usable living space avail-
able in the different quarters. Such
an attempt was made in February
1950, but it was not fully implemented
as it was felt that the methods adopted
were susceptible of improvement. With
a view, however, to reducing the loss
to Government where it was clear
that appreciably higher rents would
reasonably be charged and at the same
rime securing that the necessary relief
was made available to those whose
rents then were proportionately high,
it was decided that pending further
consideration, a ten per cent. increase
should be made on the rents .of those
bouses in where rents would have
gone up, and in those cases where
rents would have gone down, the rents
as provisionally revised and reduced
then should be levied. In either case
the normal application of the ten per
cent. ceiling in relation to the pay of
the occupant was of course enforced
and a further review was taken in
hand. As a result of the further re-
view, revised rents have been announc-
ed to be effective from 1st November
1952. These revised rents have secured
an uniform basis of assessment, in
relation to the effective accommoda-
tion available in the residences.

(b) While for certain types of
quarters the rents have increased the
magnitude of the increase is not any-
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thing of the order mentioned by the
Honourable Member. It should not of
course be overlooked that whatever be
the rents, the 10 per cent. ceiling
continues to apply.

(c) In view of the basis of the re-
vision explained, it would be appre-
ciated that there cannot be any
material repercussions on owners of
priyate houses; nor could it be held to
be’ contrary to the provisions of the
Rent Control Act. |

(d) This may be so in some cases,
but not as a general rule.

WooL AND PASHMINA

467, Shrl Hem Raj: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the quantity of different kinds of
wool and pashmina produced in Indie
in different States in the last five years
viz., 1948 to 1952;

(b) the total number of
India State-wise;

mills in

(c) the total number of hand-looms
engaged in woollen and pashmina in-
dustry respectively; .

(d) the requirements of the woollen
mills and those of the handloom indus-
tries;

(e) whether any quantities of wool
or pashmina are exported outside
India to foreign countries and if so,
what quantity and of what value of
each one of them is annually exported
and to what countries; and

(f) whether any wool is imported
from outside countries and if so, from
which countries, in what quantity and
of what value?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Estimates of production are
available for raw wool as a whole and
are not separately available for diffe-
rent kinds and pashmina. A statement
of production per year on the basis
of the 1945 census of lvestock is
placed on the Table of the House,
{See Appendix VI. annexure No. 33.]

(b) A statement is
Table of the House.
VI, annexure No, 33.]

placed on the
[See Appendix

(c) The information is not avail-

able.

(d) It is estimated that the require-®
ments of the woollen mills and the
handloom industry (including carpet
and drugget industries) are about 10
million lbs. and 20 million 1bs. per year
respectively.
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(e) Yes. A statement is placed on
the Table of the House, [See Appen-
rdix VI, annexure No. 33.]

(f) Yes. A statement is placed on
the Table of-the House, [See Appen-
dix VI, annexure No. 33.]

Cows, BuLLS AND BUFFALOES (IMPORT)

468. Shri B, 8. Murthy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of cows, bulls and
buffaloes which were imported into
India during the years 1950-51 and
1951-52;

(b) the countries from which such
imports were made; and

(c) the total value of such imports
during the said period?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). Separate
flgures relating to import of cows,
bulls and buffaloes are not maintained.

SCHOOL SLATES

469. Shri Muniswamy: Will the
Minister of C ce and Industry be
pleased to state:

(a) the quantity and value of schoole
slates imported into India during 1938-
39, 1039-40, 194B-49, 1949-50 and 1950-
51;

(b) the guantity and value of school
slates produced in India, consumed in
India and exported during the same
period; and

(c) whether India is self-sufficient in
the supply of school slates?

The Minister of Commerce (Shri
Karmarkar): (a) Import and export
figures for slates as such are not
recorded separately in Trade Accounts.

(b) Consumption and production
figures are ng collected and will be
laid on the Table of the House when
received.

(c) From the results of -an Enquiry
conducted by the Tariff Board in
1948-49. it is observed that India is
self-sufficient to meet the demands for
school slates.

DiaMonDp FIELDS

470. Shri B. S. Murthy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether any survey has been
conducted as to the diamond flelds
available in India and the variety ob-
tained in India;
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(b) the total production and export
during 1950-51 and 1951-52;

(c) the total imports during 1950-51
and 1951-52; and

(d) the steps taken to step up pro-
duction of diamonds in. India?

Commerce and In-
ll:y (Shrl T '1‘ Krishnamachari):
(a) jeld investigations in certain
areas in Vindhya Pradesh and Uttar
Pradesh have been carried out. The
varieties of diamonds obtained in the
Panna District of Vindhya Pradesh
are brilliant white or blue white.

(b) to (d). A statement is laid.on
the Table of the House. [See Appendix
VI, annexure No, 34.]

ELECTROLYTIC COPPER

471, Shri B. S. Murthy; .. Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total annual imports of Elec-
trolytic copper and its money value,

(b) the total annual output of fire-
refined copper in India and the places
where it is manufactured; and

(c) the steps, if any, taken to manu-
facture electrolytlc copper in India?

Mln!ster ‘of Commerce and ln-
d (Shri T. T. Krishnamachari):
(a) The information is not available
in regard to electrolytic copper as an
exclusive item. The position regarding
}m orts of all grades of copper is as
ollows:—

Quantity Value
tona. Re.
1950 34,085 7,51,93,816
1981 6,779 2,05,48,964
1952
(ap to Aug.) 7,659 2,29,53,662

(b) Fi fined copper produced in
India :—

1950 6,614 tons.
1951 7,088

\ 1952 5,083 ,,
(upto Oot.)

The fire-refined copper is produced
at Ghatsila (Bihar).

(c) A scheme for installation of a
Silver Refinery at Alipore, Calcutta
has been approved by Government
which, when started, will produce
Electrolytic Copper as a by-product.
The initial and ultimate target of pro-
duction will be 3,600 and 10,000
tons per annum, respectively,
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CHROMITE ORE

472, Shri B, 8. Murthy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether low-grade chromite ore
is permitted to be exported, if so, the
qzuantlty exported in 1950-51 and 1951-

(b) the steps taken to prevent high-
grade chromite ore being exported as
low-grade chromite ore; and

(c) the export duty on chromite ore?

The Minister of Commerce (Shri
Karmarkar): (a) Yes. Quantities ex-
ported were

1950-51 3,564 tons.
1951-52 8,678 tons.

(b) Export of high grade chromite
ore is prohibited. Further, before any
low-grade ore is allowed to be export-
ed, the exporter has to satisfy the
Iron and Steel Controller by produc-
ing a certificate of analysis from the
Geological Department of the State
concerned that the ore tendered for
export is of low grade.

(c) There is no export duty on this
ore,

FOREIGN CAPITAL

473. Shri Nanadas: Will the Minister
(zt C&nt;merce and Industry be pleased
0 8 e: -

(a) whether Government are aware
of the Note on foreign capital submit-
ted by the All-India Manufacturers’
Organisation;

(b) if so, what are its contents; and

(c) what action Government have
taken on it?

The Minister of Commerce and In-
dustry (Shri T. T: ):
(a) to (c). A letter from the All
india Manufacturers Organisation
dated 30th July 1952, was received by
the Ministry. The letter is mainly a
dissertation on the inadvisability of
allowing foreign capital in Indian
industries. Government do not think
any action is called for in respect of
this letter.
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TECHNICAL PERSONNEL FOR MACHINE
TooL FACTORY

474. Shri K. C, Sodhia: (a) Will the
Minister of Production be pleased to
state whether the recruitment of the
key technical personnel for the
Machine -Tool Factory has been finalis-
ed?

(b) It so, what is the total number
of Swiss and Indian gentlemen recruit-
ed and what are their terms of ap-
pointment?

(c) What is the total value of the
order for plant and machinery placed
up-to-date and from what countries?

The Minister of Production (Shri K.
C. Reddy): (a) No. ’

(b) So far only 12 foreign technical
officers have been recruited on a con-
tract basis. The period of their con-
tract varies from one to three years
and the other terms generally conform
to the normal terms granted to officers
engaged on contract.

(c) About Rs. 100 lakhs, mostly
from Switzerland, the United King-
dom, Germany and France,.

UREA-cum~AMMONIUM NITRATE PLANT
Ar SINPRI

475, Dr. Ram Subhag Singh: Will the
lvtli?ister of Production be pleased to
state:

(a) whether Government propose to
set up a Urea-cum-Ammonium Nitrate
Plant at Sindri; and

(b) whether help of the Technical
Co-operation Administration has been
sought for financial assistance and it
so, with what result?

The Minister of Production (Shri K.
C. Reddy): (a) Government are in-
vestigating if plants for Urea and
Ammonium Nitrate should be Fut up
as a measure of expansion of ferti-
lizer production by Sindri Fertilizers
and Chemicals Limited.

(b) Yes. but the extent of the aid
which will be forthcoming will only
be settled after the results of an
engineering survey of the project,
which is being undertaken, are known.
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MOTION FOR ADJOURNMENT

CYCLONE IN TAMILNAD

Mr. Deputy-Speaker: The hon.
Deputy Minister of Home Affairs will
mow make a statemeént regarding the
adjournment motion relating to havoc
caused by the recent cyclone in Ta_mil-
nad. .

The Deputy Minister of Home Affairs
(Shri Datar): On Saturday last, Gov-
ernment promised to make a statement
to the House about the damage caused
in Tamilnad by the recent cyclone.
Since then the matter has been taken
up in the Madras Legislative Assembly
and the Chief Minister made a detailed
statement in fthat Assembly yesterday.
I propose to circulate to_the Members
of the House copies of fhat statement
tomorrow. In the meanwhile I pro-
ceed to give a summary of the latest
information available to us. In view,
however, of the fact that communica-
tions have been interrupted in certain
areas, the statement is not quite com-

ete. Also, I understand that it has

en raining heavily in parts of Tamil-
nad since Sunday night and this might
have caused some further damage.

On the morning of Sunday, the 30th
November, a cyclonic storm of great
velocity struck the South-East coast of
Madras State and passed inland.
Cyclonic weather is not unusual at this
time of the year in that part of India
but it appears to have been excep-
tionally severe on the present occasion.
There was heavy rain from about 9
AM. to 10 p.M. The cyclone was fol-
Jwed by a tidal wave and reports

354 PSD.
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from more than one coastal town in
the affected grea refer to flooding by

sea-water.

The affected area consists mainly cf
Tanjore and Tirrucharapally districts.
The storm blew off roofs of houses, up-
rooted trees, and caused collapse of
dwelling houses. Although most of
the latter were mud houses and weak
structures, quite a number of pucca
buildings were damaged including a
tuberculosis sanatorium which sustained
serious damage. 169 persons have
died and a number of persons have
also been injured. Some 7 to 8
thousand heads of cattle have been lost,
so :ar as has been ascertained at pre-
sent,

Paddy, the main crop of the area, is.
reported to have been generally saved,
but a five-mile belt of paddy along the
Nagapatam coast has been destroyed.
All reports agree that the greatest
damage was suffered by cocoanut groves
and plantain gardens. A final report
as to the extent of damage is expected
in the next few days_

Road communications were cut off
on the 30th November but most of the
main roads were restored by the 5th
of December. Railway track was ob-
structed by fallen trees, telegraph and
telephone wires damaged, and signal-
ling posts badly twisted both on the
main line (Villupuram-Cuddalore-
Mayavaram-Trichinopoly Sections) as
well as on the chord and branch lines.
The obstruction was cleared and the
tracks restored in most places by the
2nd and now the tracks yet to be res-
tored are only two. It has been rain-
ing since Sunday night. A passenger
train capsized on its side at Koyilvenni
station but fortunately there was no
casualty or injury to any person. Six
loaded wagons derailed between
Tiruturaipundi-Arangangi but no one
was' injured. The railway authorities
have taken emergency measures for
granting relief to their staff and their
families by rushing food wherever it
is essential, by placing premises at the
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disposal of the homeless and by t-
ing advance of pay to the staff
affected. Telegraph and tel com-
munications which were badly affected
in the area hit by the cyclones were
restored rapidly and, in fact, the tele-
‘tommunication position was practically
normal two days age.

Local officials are taking active
steps to arrange immediate relief by
way of feeding the poor and t.l!eB‘E:
vision of shelter for the homeless.
ing materials are being distributed.
Non-official relief Committees have
been formed in some towns and a Dis-
trict Cyclone Relief Committee is be-
ing formed in Tanjore. The State
Government have authorised the Col-
lectors to incur expenditure on relief
measures; and in view of the nature of
the cy have delegated to them
the widest possible discretion. It is
clear that the Government of Madras
and local non-official associations are
dealing with the situation in an
energetic manner.

Kumari Annie Mascarene (Tri-
vandrum): In view of the magnitude
of the havoc caused by the cyclone has
the Central Government given any
relief to the State Government?

Shri Datar: It is for the State Gov-
ernment to ask for any aid but they
have not asked for any aid from the
Central Government.

Shri  Vallatharas
rose—

Mr, Deputy-Speaker: 1 will not allow
any argument. The hon. Member may
kindly resume his seat. 1 adiourned
it for the purpose of enabling the hon.
Minister to gather sufficient informa-
tion regarding this matter and placing
it before the House. No doubt a serious
hardship has been caused and the
matter is being tackled properly by
the State Government. It is the pri-
mary function of the State Govern-
ment and whatever help is asked for
from the Central Government, it
will be certainly given by the Central
Government in consultation with the
Provincial Government. I will not
allow any adjournment motion nn this
ground and no further discussion over
this matter is necessary. The House
now will proceed with......

Shri Nambiar (Mayuram): I am also
a signatory of the adjournment motion.
I have got a report from Golden Rock
that about 2,000 railway workers’
quarters are affected, they have lost
all their properties and no relief fis
given to them. It is the concern of
the Central Government. Apart from
the help offered by the State Govern-
ment, I want to know whether any-

(Pudukkottai)

thing more can be done not ouly t0
losses sustained by the farmers, ete.,
Tanjore and Trichinopoly districts
but also to the r workers’ pro-
In view of these facts, will
tral Government give soms
relief to these people?

Mz. Deputy-Speaker: The statement
read out by the hon. Deputy Minister
of Home Affairs says:

3
%

“The railway authorities have
taken emergency measures for
granting relief to their staff and
their families by rushing food
wherever it is essential, by plaszing
premises at the disposal of the
homeless and by granting advance
of pay to the staff badly affegted.®

If anything more Is necessary, cer-
tainly all those matters will be con-
sidered by the railway authorities and
from the manner in which they have
tackled this situation already it is clear.
that they will not be behind - any
others in rushing to their aid.

Shri Vallatharas: The havoc caused
is to the extent of 15 lakhs in Puduk-
kottai constituency. May 1 Eknow
whether the Central Government has
been furnished with any informatien
from the State as to the total amount
that has so far been given during these
9 days as relief tp the local people.

Mr. Deputy-Speaker: Barring the
statement that has been made, they are
trying to handle the situation.

Shri Vallatharas: May I know what
the State Government has done?

Mr. Deputy-Speaker: Hon. Members
as representatives in the Provincial
Legislature are :ﬂually anxious about
this. I will not allow any more matter
to be discussed. )

Shri Nambiar: What has happened
to the motion.

Mr. Deputy-Speaker: That motion is
disallowed. It is a State subject. Thers
are represenfatives of the people imn
the State as we are here. They are
sufficiently strong to take care of them-
se€lves. Inasmuch as it is an extraordi-
nary situation where both the Central
Government and the State Government
have to consult and collaborate, I
allowed this mafter to be placed before
the House. The hon. Deputy Minister
of Home Affairs has made a statement
with respect to all the matters that
have been raised and is willing to place
such other material that he has before
the House. Under these circumstances,
it is unnecessary to pursue this matter,
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The Government is equally anxious to
do its best in this regard.

Shri * Amjad Ali (Goalpara-Garo
Hills): On a point of order. I tabled
an adjournment motion and I am to
be informed what has happened to it.

‘Mr. Deputy-Speaker: Regarding the
Adjournment motion, hon. Member
must bear in mind that so far as ad-
journment motions are concerned.
copies of the motion must be handed
over to the Speaker, the Minister con-
cerned and the Secretary and if the
Speaker has given his consent, then,
it can be brought to the notice of the
House. The Speaker may find that it
is not necessary to give his consent at
all in which case it cannot be referred
to the House. This is apart from the
admissibility. The rule 60 sayvs that a
motion for adjournment of the busi-
ness of the House for the purpose of
discussing a deflnite matter of urgent
public importance may be made with
the consent of the Speaker.

Shri Sarmah
rose——

Mr. Deputy-Speaker: Order, order. 1
have already indicated here that so far
as the particular matter is concerned,
if before the adjournment motion was
tabled, there are questions relating to
that matter and which are coming up
by way of discussion for half an hour,
as in this matter, an adjournment
motion is not necessary. I said, it is
not a matter of recent occurrence. The
matter has already been brought to the
notice of the House and a separate half
an hour has been devoted for discus-
sion of that matter. Therefore. I need
not give my consent. It is not neces-
sary. It is only a repetition.

(Goalghat-Jorhat)

Shri Sarmah: May I, with your
leave, invite the attention of the Gov-
ernment to a very urgent matter in
connection with the same matter

Mr. Deputy-Speaker: No, no.

Shr] Sarmah: I got the telegram last
night.

Mr. Deputy-Speaker: I have not
given my consent to the adiournment
motion. I am not going to allow this
motion without even the adjournment
motion.

Shri Sarmah: This is a different
matter.

Mr. Deputy-Speaker: There may be
many matters. The hon. Member can
tell me what exactly it is. I cannot
interrupt the proceedings of the House.
I must go by the Order Paper. There
are various items to be gone through
today. Now, legislative. business.

IRON AND STEEL, COMPANIES
AMALGAMATION BILL

Mr. Deputy-Speaker: Further con-
sideration of the Bill. Clause by clause
discussion will now take place.

Clause 2 was added to the Bill ®
Clause 3 was added to the Bill
Clauses 4 to 6 were added to the Bill.
Clause 7.— (Terms of transfer)

Shri N. Somana (Coorg): I beg to
move: :

In page 2, lines 47 and 49,—

t'f.ax' “for” substitute “of the value
of”. -

Shri A. C. Guha (Santipur): I have
an amendment, No. 7.

Mr. Deputy-Speaker: I am coming to
that later.

Shri N. Somana: The sentence as it
stands is not very clear.

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
It is only a verbal amendment. Instead
of ‘for’ he wants the words ‘of the
value of’. It means the same thing.

12 NooN

Mr. Deputy-Speaker: It is felt that
it is not necessary. There is no differ-
ence in substance. It is one of form,
ngé? form as it stands is equally intelli-

e

Shri N. Somana: The clause says,
“nen four ordinary shares for rupees
ten each...... . The language would be
better if it reads “...... four ordinary
shargs of the value of rupees ten each

Mr. Depufiy-Speaker: Not necessary:
it is after all a verbal amendment. '

Shri Sinhasan Singh (Gorakhpur
Distt.—South): I want to move thaf
in section 8......

Mr. Deputy-Speaker: We are am
clause 7 now.

Shri A. C. Guha: I beg to move:
In page 3, after line 25, insert,—

“Provided that the Central Gow-
ernment in consultation with the
Tariff Commission .shall have the
power to convert the preference
shares into ordinary shares within
:;lhree’ years from the appointed

ay.’

My only submission is that in such am
important industry, preferential shares
should not be allowed to continue
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indeflnitely. What I want to put in
by this amendment is that Govern-
ment should have the authority, in con-
sultation with fhe Tarif Commission,
to convert the preference shares into

shares within three years from
the appointed day. A similar policy
should be adopted as regards the T'atas.
My throat does not permit me to say
much. My purpose is clear. I hope
the hon. Minister will have no objec-
tion to accept my amendment.

Shri Bamsal (Jhajjar-Rewari): What
is your reason?

Shri A. C. Gubha: Preference shares
have a particular claim for dividend
oven if the company is not esrning
any profit. I think they can also sue
the company for a fixed dividend. This
prior claim o a particular section of
the shareholders should not be allowed
and they should not be allowed to have
a preferential claim on the income of

company fer a fixed rate of
dividend.

8kri Bansal: The debenture holders
have the same claim.

Shri T. T. Krishnamachari: By this
amalgamation, we have not attempted
to change the structure of the compa-
nieg except that in clause 14 we have

n powers to secure representation
of the Central Government by means
of rules. Otherwise, we have not in-
terfered with the structure of the com-
panies. I do not think I am in a
position to accept the amendment.

- Mr. Deputy-Speaker: Is it necessary
to put it to the House?

Shri A. C. Guba: Not necessary.
Mr. Deputy-Speaker: The question

“That clause 7 stand part of the

The motion was ndoptéd.
Clausd 7 was added to the Bill.

Clause 8. - (Priority as between secured
creditors etc.)

Shri Sinkasan Singh: I beg to move:

In page 3, line 54, for “with” and in
page 4, for lines 1-4, substitute “be
treated on par with the similar secured
creditors of the Iron and Steel Com-
pany for the repayment of their debts
ap if the debts had been
adval}’ced to the Iron and Steel Com-

pany.
The clause relates to the payment of

secured creditors. The clause says
that after the amalgamation of 1two

initially .
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companies, the secured creditors of the
dissolved company will be paid in such
a way as may be agreed upon between
them and the emergent comphany, and
if there is no agreement, then, a tri-
bunal shall be appointed. My sugges-
tion is that this is a lengthy procedure
and if the secured creditors are given
the same status as if they were origin-
ally secured cfeditors of the Iron and
Steel Company, there will be no dis-
crimination between the two secured
creditors. By proposing this amend-
ment, I seek to put all the secured
creditors of both the companies on an
equal footing so that there may be no
discrimination and so that no secured
creditor could get a priority over the
other secured creditor. If Govern-
ment accepts it, I think it is only put-
ting both secured creditors on equality,
and their debts of priority will rank
according to the dates on which they
have advanced to the company.

Shri T. T. Krishnamachari: The hon.
Member is not aware of the fact that
in regard to the Steel Corporation of
Bengal, there are no debentures. In
the case of the Indian Iron & Steel Co.,
them. are debenture-holders. The posi-
tion is that these debenture-holders, as
secured creditors, have to be safeguard-
ed as against an ordinary creditor of
the Steel Corporation. That is why
these words have been chosen. If he
had understood the position, he would
not have moved it.

Mr. Deputy-Speaker: It seems to be-
unnecessary.

Shri T. T. Krishnamachari: On the
other hand, we have to safeguard the
position of the debenture-holders.

Mr. Deputy-Speaker: Does he want
to press his amendment.

8hyi Sinhasan Singh: If Govern-
ment says it is something different from
what the words show, then I do not
want to press it.

Shri K. K. Basu (Diamond Harbour):
I do not want to speak very much on
this clause. I want to ascertain from
the hon. Minister whether in the Steel
.Corporation there are secured creditors
other than debenture-holders. If it is
so, what will be their position vis-a-
vis the other secured creditors of the
Indian Iron & Steel Co. Naturally,
when the Steel Corporation is merged
into the Indian Iron & Steel Co. Ltd.,
the debenture-holders have the first
claim, and necessarily the mortgagee
of the Steel Corporation will be
inferior to. the debenture-holders of
the Indian Iron & Steel Co., Ltd. If
there are no such secured creditors. the
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contingency may not- arise, but from
the report we could not ascertain the
actual position. We think that if there
are secured creditors, this provision
has been made in such a way as to
leave entirely to the Government the
power to decide who should be the
arbitrator. But when they advanced
loans, the creditors had naturally cer-
tain rights, and they should have been
given an opportunity to go to a forum
in which every party has equal chance
to get justice. I do not say Govern-
ment should act in that way, but when
Government takes the decision, there
might pe a feeling in the minds of
these secured creditors that in appoint-
ing the arbitrator, there ig a likelihood
of some injustice being done. If the
facts are otherwise, this contingency
will not arise.

Shri T. T. Krishnamachari: Accord-
ing to the information the Government
have, the position is that we have to
safieguard the position of debenture-
holders of the Indian Iron & Steel Co.,
Ltd. And the debentures amount to
about Rs. 1,58,53.000. The primary
thing that has to be done is to secure
the position of these people. In regard
to other advances, I understand they
are only bank advances and there are
no creditors of a status on a par with
that of the debenture-holders, and that
is why this has been put in very
<learly. The matter has been gone
into by my legal advisers and it is only
after consultation with the parties con-
<erned that this has been put in.

Pandit Thakur Das Bhargava
«Gurgaon): Clause 8 reads:

“Creditors of the dissolved com-
pany whose debts are secured by a
‘mortgage, charge or lien on the pro-
perty of the dissolved company or
gny part thereof shall, with refer-
-ince to similar secured creditors of

he-Iron and Steel Company, have

”

‘such priority......

It appears that there are two sets of
‘persons, those secured creditors who
have got their debts against the Steel
‘Company of Bengal and similar cre-
ditors so far as the LIS.C. is con-
cerned. Why should there be a priority
‘between the two, and why should these
companies determine it? The creditors
are strangers, third-parties, and their
debts are secured on the two different
.companies. Either they should have
equal rights, or their rights should be
determined by a Court. The companies
have got no say in the matter so far
as these persons. are concerned. My
humble submission is that this clause
:also predicates two sets of - creditors
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both of whom are similarly placed.
There should be no determination of
priority and no right of this nature.

" should be given to the companies. T'hose

persons have got their own rights undesr
the law. and they can enforce them
in the civil courts. There is no reason
why class one, i.e., creditors of one-
company, or class two, i.e., creditors of
the other, should have any preference
at all. I fail to understand the mean-
ing of this Clause 8 when the hon.
Minister says that there are only
debenture-holders in respect of com-
pany number one.

Shri T. T. Krishnamachari: The
position really is this. I am sorry I
am not able to explain myself very
clearly. So far as his point is con-
cerned, I can understand it. The point
really is that the hon. Member raises
the question of rights of parties in
this matter.

Mr. Deputy-Speaker: Secured cre-
ditors as distinguished from debenture-
holders. Theére can be persons who
have mortgaged its property. -

Shri T. T. Krishnamachari: That
position is not interfered with at al.
The Clause reads:

“Creditors of the dissolved com-
pany whose debts are secured by a
mortgage, charge or lien on -the.
property of the dissolved company
or any part thereof shall. with
reference to similar secured
creditors of the Iron and Steel
Company, have such priority...... »

Mr. Deputy-Speaker: He wants to
know why there should be such
priority. -

Shri T. T. Krishnamachari: The point
really is this. When you dissolve - a
company, there are creditors; secured.
or unsecured as theé case may be. And:
naturally, people who have a lien on
a dissolved company would like to get
a discharge. Whereas the company that
exists is there all the time, and on
the other hand, there ‘has been a’
further accretion of capital assets to
the company which exists. Therefore,
the words are put in. I merely: state
as a general proposition that the only
type of secured creditors are the
debenture-holders, and only the LIS.
Co. has got it, and the ,S.C.&B. has not
got it. -There is no question of deben-
ture-holders there. Other creditors
might exist. My information is that
they are not anything very important. ~
The Banks are there and there is an
arrangement between the LI.S. Co.,
and after the taking over of the S.C.O.B.,
the Banks will transfer the debts te
the company which exists. When a *
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company is being dissolved, naturally,
the repayment of its debts has got to
get some priority. But, as to the
matter of law which my hon. friend
mentions, the rights of parties are be-
ing affected. I quite recognise it. The
whole scheme affects the rights of
es, the rights of the shareholders.
t we have examined the position
and we have made enough arrange-
ments to see that nobody is unfairly
treated. Otherwise, Government will
certainly interfere in the matter.

Mr. Deputy-Speaker: This is a case
where one company acquires the other
company, and the latter company goes
out of existence. The creditors of the
former company have got greater
assets and a greater sense of security
than the others. Therefore, the others
must be paid off. That is the scheme.
The question is:

“That clause 8 stand part of the
Bill.”
The motion was adopted.

Clause 8 was added to the Bill
Clause 9.— (Provision re. tarxation)

__Shrimati Renu Chakravartty
{Basirhat): 1 want to say a few words
on my amendment.

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly move the amendment
and then speak.

Shrimaid Renu Chakravartty: I beg
to move:

In page 4, line 22, for “written down”
substitute “present”.

<The reason why I make this amend-
ment is this. Generally speaking,
when income-tax or taxation is made,
it is calculated on the oresent value
of the assets plus a certain reasonable
amount of depreciation, but here we
are giving to a company which on the
face value has been giving dividends
at a very high rate, the wriften down
value thereof. Of course, there are cer-
tain real difficulties for us to judge the
matter because we do not know, regard-
ing the S.C.O.B. especially, it the
principle of accounting has been the
same as with the LIS. Co., and if the
principle of depreciation also has bcen
calculated on the same basis as the
I1.S. Co. Therefore, we do not quite
know whether the ratio has been fairly
drawn up, and as far as we can make
out. from the pamphlet supplied to us,
the ratio has been worked out on the
basis of last year's dividend which was
somewhat of a record. Therefore we
fear that by taking the assets at their
written down value, we will be deprived
of the assessment of quite a good
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amount of income-tax. Taday the pte-
sent value is far higher than the
written down value, and we feel why
should the Government be deprived of
the income-tax, when the dividends-
have been so high, and as has been
reported in the Indian Finance, in
the speech made bi the Chairman, he
has repeatedly emphasised:

“It is safe to claim that the
shareholders of the Amalgamated
Company may hope to get in-
creasingly higher dividends”.

Therefore, I move that the words:
‘written down' may be replaced *by the:
word ‘present’.

Mr. Deputy-Speaker: Amendment:
moved:
In page 4. line 22, for “writtenr

down” substitute “present”.

Shri T. T. Krishnamachari: I quite
appreciate the purpose underlying the
hon. Member's amendment. But the
hon. Member forgets that this is an
amalgamation, that it is not even a pur-
chase. If actually the Indian Iron and:
Steel Company is going to purchase
the Steel Corporation of Bengal, it is.
quite possible that the income-tax
authorities might say “Well, it is a.
fictitious purchase and not a bona fide
purchase that has been made. So the
value must be the present day value.
You have not paid the proper price.”
But there is no such thing here. There-~

.fore the books are taken as a whole

and the book value of the assets, which
is the written down value, is entered
into the books of the Indian Iron and
Steel Company.

Mr. Deputy-Speaker: The inéome—tax.
has already been paid?

Shri T. T. Krishnamachari: The
fncome-tax authorities have aceepted
that written down value. So we can-
not now re-assess the value .of the-
assets of the Steel Corporation of
Bengal and enter into a fresh assess—
ment. Then there will be disparity
between the share value and the re--
assessed value. As such we have got
to take the book values as there, and
the book values are the written down
values. That is why it has been laid.
down in the Clause that the written
values will be taken into account.

. Mr. Deputy-Speaker: Otherwise the
mcox;xe-tax will have to be paid twice
over

Shri T. T. Krishnamachari:, Other..
wise it would mean that.

Mr. Deputy-Speaker: Is the hon..
Member pressing her amendment?
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Shrimati Rean Chakravarity: Yes

Mr. Deputy-Speaker: The question
is:
In page 41 nne 22-—
for “written down” substitute “pre-
sent”.
The motion was negatived.

I'Ml'. Deputy-Speaker: The question

*That Clause 9 stand part of the
BilL”
The motion was adopted.

Clause 9 was added to the Bill.
Clause 10.— (Interim Dividends)

Mr. Deputy-Speaker: There is an
amendment standing in the name of
Mr. Sinhasan Singh, that Clause 10 be
omitted. Is the hon. Member moving

ity
Shri Sinhasan Singh: I am not
moving it
hMl’. Deputy-Speaker: The question
“That clause 10 stand part of
the BilL”

The motion was adopted.

Clause 10 was added to the Bill.
Clause 11.—(Officers é&nd other
servants)

Mr. Depuiy-Speaker: There is an
amendment in the name of Mr.
Sinhasan Singh. Is the hon. Member
moving it?

Skl Sinhasan Singh: I
moving it.

Mr. Deputy-Speaker: Mr. Guha.

Shri A, C. Guha: My first amend-
ment reads like' this:

In page 4, line 486,

am not

for “employed” substitute “in em-
ployment”.

I do not gknow whether the hon.
Minister has in_mind ‘any officer who
is employed immediately before the
appointed day’, then the language is
quite all right. But if he means ‘any
officer who is found in employment
before the appointed day’, then I think
the language is defective. If the hon.
Minister reads the sentence in the
Clause leaving aside the parenthesis in
the brackets, he will realise that the
language is not quite correct.
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Shri T. T. Krishnamachari: I do not
think there is any mistake in it.

Shri A, C. Guha: The language
according to English grammar would
run like this:

“Every officer or other servant (in-
cludlngl.-.y. ...... ) ®mployed immediately
before the appointed day......... ”

.That is the real construction of the

sentence. But if you read it that way,
then the language is not” quite correct
to cover all the contingencies. What is
meant is ‘any officer found in employ-
ment before the appointed day’.

Another point I would suggest for
the consideration of the hon. Minister
is this. In all other enactments the
word ‘servant’ has been replaced by
‘employee’. If there is no amendment
to that effect, I think the hon. Minister
himself may move an amendment to

that effect.

Mr. Deputy-Speaker: In that case,
hereafter for ‘public servant’ we should
use ‘public employees’.

Shri A. C. Guha: No, Sir. The term
‘public servant’ is quite another thing.

I think in two or three recent enact-
ments the word ‘servant’ has been
replaced by ‘employee’.

Shri T. T. Krishnamachari: I do not
mind accepting it.

Mr, Deputy-Speaker: I have no
objection,

Shri T. T. Krishnamachari: I quite
concede that what my hon. friend sug-
gests is more elegant. But I think what
is laid down in the Clause serves the
purpose. I would rather not make an
amendment for the purpose of elegance.
If it is a question of mere elegance, it
You read the sentence according to
English construction, I must confess
that it is a foreign language, and my
English is working English,

Shri A. C. Guha: But the wording of~
the law should not leave any lacuna.

Shri T. T. Krishnamachari: ,There is
no lacuna in that. I agree to change
the word ‘servant’ to ‘employee’. But
as for the other one, I think the word-
ing may better remain as it is.

Mr. Deputy-Speaker: What is the
difficulty which the hon. Member feels?
I am not able to follow. ‘Employed’
means he might have been employed
some time before and dismissed?

Shri A. C. Guba: If you read the
sentence the construction of the
sentence is:
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“Every officer or other servant
(..... ) employed immediately be-
fore the appointed day......

To fill up the real sense, the construc-
tion of the sentence should be:

“Every officer or other servant
(...... ) who is found in employment
before the appointed day...

and not
“Every officer or other servant
(..... ) employed immediately before
the appointed day...... ",
The Minister of Law and Minority
+Affairs (Shri Biswas): There can be
no new employment after dissolution.

Mr. Deputy-Speaker: On the date of
dissolution, there will not ‘be any fur-
ther employment Difficulty will arise
only when a short time before the

appointed day he was employed and .

dismissed before the appointed day.
Any officer who is employed before the
aﬁpaiéxsted day only will be entitled to
a 3

Shri T. T. Krishnamachari: If the hon.
Member says ‘At 12-20 p.M. on the 8th
December, Shri T. T. Krishnamachari
was employed as a Minister’, or ‘Shri
T. T. Krishnamachari was in employ-
ment as a Mxmster’ I think both mean
the same

Mr. Deputy-Spea.ker: To my mind,
the term ‘employed’ means actually
employed on the previous day.or em-
ployed for the first time on that day. 1
‘do not think #t is necessary to have
this amendment. ‘

“Shri A. C. Guba: There are two
other amendments in my name.

Mr. Deputy-Speaker: 1 shall come to
them presently. What about the
amendment in the name of Shrl Khub
Chand Sodhia? Is he moving it? '

Sbri K. C. Sodhia “(Sagar): My
amendment read.s-

In page 4, line 51 after “gratujty”
fnsert “or other benefits”.

Shri T. 1‘ Krishnamachari: Itisfar
too vague.

Shri K. C. Sodhia: Today the officers
and persons working under the merging
companies may have some WBenefits.
My amendment seeks to transfer the
same benefits t0 them in the new
amalgamated company.

Mr, 'i.Deputy-Speaker: Is the hon.
Member aware of any such benefit? Or
is it only an academic thing?

Shri K. C. Sodhia: I do mot know,
but tbere may be other benefits, apart
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from pension or gratuity, for the em-
ployees.

Mr. Deputy-Speaker: In the absence
of any information that there are sny
other benefits, why should we put in
this amendment in the Clause? The
term ‘other benefits’ is so vague that
it may lead to complications as to
whether there are other benefits or not.

Shri N. Somana: I think the term
‘rights and privileges’ found in the
Clause would include all benefits.

Mr. Deputy-Speaker: I do not think
the hon. Member wants to press it
Now, there is one amendment in the
name of Shrimati Renu Chakravartty.

Shrimati Renn Chakravartty: Sir, 1
beg to move:

(i) In page 4, line 51, after “gratuity™
insert “scales of pay, grades, and all
other conditions pertaining to security
and promotion.”

(ii) In page 5, after line 3 insert:

“Note 1.—None shall be retrench-
ed as being surplus.

Note 1I.—The terms and cordi-
tions of employment shall not be
adversely altered.”

I move these two amendments, be-
cause I feel that it is very necessary to
guarantee that there wiil be no retrench-
ment under the excuse of the staff
being surplus, or that the scales of

pay etc. may not be adversely affected
for the one company or the other. The
reason for this is. We ﬂntges that in the
past also many guaran or (
mises have been made at the timsm-
amalgamations or taking over of com-
panies. We have been told that the
rights and privileges will be guaranteed.
For instance, in 1945 in the O at
Jamshedpur we filnd that the same
thing happened. The employees were
taken over. Then after a while there
was retrenchment on the ground that
the staff became surplus. Therefore, I
want to move these two amendments
so that it becomes duite clear that not
only is it a question of pension ¢r
gratuity but all other things such as
conditions of security and%® promotion
are guaranteed and together with that
the other point, that the terms and con-
ditions of employment shall not bhe
adversely altered. This we have to
press because in the past many pro-
mises have been gone back upon. There-
fore, I move these two amendments.

" Pandit Thakur Das Bhargava: If you
wﬂl kindly read clause 1l, the words
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- Mr. Deputy-Speaker: 1/ will place
these amendments formally before the
House. Amendments moved: _

(1) In page 4. line 51, after ‘‘gratuity”
insert “scales of pay, grades, and all
.other conditions pertaining to security
.and promotion”.

(ii) In page 5, after line 3, insert:
“Note I.—None shall be retrench-
ed as being surplus.

Note 11.—The terms and condi-
tions of employment shall not be
adversely altered.”

Pandit Thakur Das Bhargava: I was
_submitting that if you kindly read
clause 11, it appears that the words
are: .

“shall, as from the appointed
day, become an officer or other
servant, as the case may be, of
the Iron and Steel Company and
shall hold his office or service there-
in by the same tenure and upon
the same terms and conditions and
with the same rights and privileges
as to pension or gratuity as he
would have held the same under
the dissolved company...... ”

My humblé submission is that these
words ‘upon the same terms and con-
ditions’ are quite specific, and in re-
gard to rights and privileges......

Mr. Deputy-Speaker:

“...as he would have held the
same under the dissolved company
if this Act had not been passed”.

If after passing this Act, retrenchment
is necessitated that is not allowed.
Amalgamation shall not affect
status or security: That is what
appears to be the language of the
section.

. Pandit Thakur Das Bhargava: The
idea is that nobody should suffer on
account of this amalgamation. He
would have the same old pay, same
scale etc. etc.

Now, in regard to rights and privi-
leges, there is a limitation because
those are only limited to pension or
gratuity but in regard to other terms
and conditions they continue the same
as before.  Therefore, these words
“scales of pay, grades, and 3]l other
conditions pertaining to security and
promotion”, I think, become unneces-
sary. The other ._words are there.
They only exemplify. I think this is
not necessary. -

Shri K, K. Basu: If you kindly 1ead
the last few lines, it says: “ ...... shall
continue to do so unless and until he
is duly removed from his employment
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in the Iron and Steel Company or until
his ferms and conditions of employ-
ment are duly altered by that Com-
pany”. I think this qualihes the entire
sentence before and the contention of
Pandit Thakur Das Bhargava does not
hold good, unless specifically it is put
down that such terms and conditions
cannot be altered by the Government
itself, I think they have a chance to
make a change.

Pandit Thakur Das Bhargava: Is
there any objection if you better the
conditions?

Shrimati Renu Chakravartty: My
amendment is for that. If their terms
and congditions are bettered it is

alk

Shri K. K. Basu: It should not be
altered in any way adverse to the
interests  of the employees. It may be
altered for the better.

Another point. I would like to know
from the hon." Minister ‘about this ex-
clusion - clause ‘excluding ftherefrom
directors, managing agents and London
€ommittee Members’, There is a con-
fusion "about the managing agents and
London Committee ‘Members. I would
like to know what happens to them
after this amalgamation—whether they
willl‘tsget some special privileges or
rights. - : c

Shri T. T. Krishnamachari: In regard
to the last point, security i§ not afiord-
ed to the London Committee Members.
They can go. In regard to the roint
raised by the hon. lady Member, I
think my hon. friend Pandit Thakur
Das Bhargava, is quite right. “Upon
the same terms and conditions’—that
fulfils the purpose that she has in mind.
But she has not, I may venture to
point out, asked for the deletion of
the words ‘unless and until he is duly
removed from his employment in the
Iron and Steel Company or until his
terms and conditions of employment are
duly altered by that Company’. If she
had asked for the deletion of ihose
words, very possibly there might be
some purpose in putting in this: So
long as those words are there, the note
is meaningless. It is redundant—and
she has not thought of deleting those
words. Therefore the purpcs: is that
while the employees of the Steel Cor- -
poration of Bengal would occupy the
same position as they did when they
were in the Steel Corporation, no rights
are conceded here in respect of them
which will be in any way superior to
the rights enjoyed by the employees
of the Indian Iron and Steel Company.
The Indian Iron and Steel Company’s
employees are liable to be removed by
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giving them due notice or making
charges against them and so on. What
is now asked i#that the dissolved com~
pany’s employees must have a more
secure position in the company which
takes them than their own employees.
H the idea is that no employee should
be removed from any company, it is
a different matter altogether. But here
what the hon. Member wants is that
these people must have a privileged
position. The employees of the Indian
Iron and Steel Company can be left at
sea. This is the idea! While keeping
the employees of the Steel Corporation
the employees, the Iron and Steel Com-
pany’s employees can be given notice
and so on. So the purpose cannot be
served by an amendment of this nature.

1 would, therefore, suggest that the
House vote against the amendments.

Shri A. C. Guba: Regarding Ne: 11.
1 do not like to move it. But I want
the i

Mr. Deputy-Speaker: Let me dispose
of Shrimati Renu Chakravartty’s

amendments. The question is:

(i) In page 4, line 51, after “gratuity”
insert “scales of pay. grades, and all
other conditions pertaining to security
and promotion”.

(i) In page 5, after line 3, insert:
“Note I.—None shall be retrench-
ed as being surplus.

Note I1.—The terms and condi-
tions of employment shall not be
adversely altered.”

The motions weré negatived.
Amendment made:

In page 4, lines 44 and 48, for
“servant” substitute ‘“employee”.
—I[Shri A. C. Guha)

Shri A. C. Guha: With reference to
clause 11, I hope the hon. Minister will
give us some clarification about the
position of - the managing agents.
Clause 11 guarantees the rights and

- privileges and conditions of service of
the employees and officers of the
SCOB. I think the managing agents

also would come under this. What
would be the remuneration and terms
and conditions of the managing agents
of the joint company? Wpuld they
continue to draw the managing agency
allowances that they were drawing
separately from the two comqanies?

The same company, Messrs. Martin and

Burn are the managing agents for both

the companjes. For S.C.O.B. only they
wvere drawing over 4 lakhs of rupees

Iron and Steel Companies 9 DECEMBER 1052

Amalgamation Bill 1012

annually. I do not know what amount
they were drawing from the other com-
pany. I think the House should be
informed of the terms and conditions
of the managing agents of this Joint
company.

Then another thing is the London
Committees. Both the Companies have
got London Committees. What would
be the terms and functions of the
London Committees. As for my cecond
proviso, the hon. Minister himself knows.
these companies have Europeans con-
trolling them. They have been im-
porting foreign officials at high pay
very often without any real purpose,
but simply to engage them and pay-
them high salaries so that instead of
paying a certain amount as income-tax:
they have thought it better to pay it
to some of their own countrymen. So
I think there should be some provi-
sion that no new appointment of high-
salaried officers should be made except
with the approval of, or at least pre-
vious intimation to, the Government of
India. As far as I know, the hon.
Minister himself is -very keen on this
point. I hope he will throw some light
on these.

Shri T. T. Krishnamachari: So far
as the managing agents of the Steel
Corporation of Bengal are concerned,
their rights lapse. I have got the
agreement here, and they have also
agreed that they will claim no rights
in regard to the loss that they sustain.
by reason of the fact that S.C.O.B is
dissolved. So, all that they will ootain
is only the terms and conditions under-
the artin Burn & Co., as managing:
Agents of I.I.S. Co. There will be no
addition to the remuneration paid to
the Managing Agents of Indian Iron
and Steel Company, by virtue of the:
fact that there is additional weight or
burden placed on them by the amalga-
mation. Of that, I am quite categorical
because the arrangement stands as it
is now. There has been no alteration.
So far as the London Committee of the
S.C.0.B. is concerned, it will be dis-
solvegl along with the other things.
But in regard to the question of dis-
solution of the London Committee of
the L.I.S. Co., I am not in a position to
say anything very definite. The hon.
Member may take it that as soon as we
find it possible, when the debentures
are all paid, the connection with London
is cut. The Government would cer-
tainly keep this matter in mind.

Shri A. C. Guha: Will it be possible
under the law?

Shri T. T. Krishnamachari: The posi-
tion would be like this. I would like
to say this, though it is not proper for
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me to say it. So far as companies of
this nature are concerned, Government
have a certain over-riding control
which does not go, because we are
going to have a continuation of the
relationship, we are going to finance
thcm. They are going to come to us
every time and the policy of the Gov-
ernment to the extent that we want
a divesting of foreign control over
these firms is a thing which should he
exercised progressively. I can give
that assurance to the, hon. Member in
regard-to the employment of foreigners.
As a matter of fact, the hon. Member
knows it, we have asked for statistics
before. I do propose, if the House
permits me, to introduce legislation
which will give me powers to ask for
statistics from any company, Indian
or foreign, in the matter of shares,
securities, employment, salaries etc.

An Hon. Member: We will support it.
We will pass it in half an hour.

Mr. Deputy-Speaker: The hon. Mem-
ber says that they will pass it in half
an hour.

Shri T. T. Krishnamachari: There
is a progressive way of doing things.
Possibly, I cannot go as fast as the
hon. Member can.!fas I am not as fast
in speaking as sottfe hon. Members can
do. I can give that assurance in a
very general way and in this parti-
cular matter I hope the hon. Member
will be satisfled.

Shri A. C. Gubha: I am quite satis-
filed with the assurance given by the
hon. Minister.

Mr. Deputy-Speaker: The question

“That clause 11, as amendcd,
stand part of the Bill”

The motion was adopted.

Clause 11, as amended, was added*
to the Bill

Clause 12.— (Directors of dissolved
company)

.Shri K. K. Basu: As per clause 12
as it is put here, the Directors of the
Steel Corporation ipso facto become
the Directors of the Indian Iron and
Steel Company. As you know, Sir,
Messrs. Martin Burn and Company are
the Managing Agents of both these
concerns. As Managing Agents they
have their share of Directors. So in
this Iron. and Steel Company, as
amalgamated, the number of Directors
on behalf of these Managing Agents
will naturally increase. So, what steps
do Government propose to take as re-
gards this matter.
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Shri T. T. Krishnamachari: If there
is any common person. he cannot claim
two separate identities. i

Mr, Deputy-Speaker: What the hon.
Member is contemplating is if there:
is one extra Director, to that extent:.
the number of Directors will be in--
creased.

Shri K. K, Basu: My point is that:
the Managing Agents’ representatives
increase in the amalgamated com-—
pany.

Pandit Thakur Das Bhargava: My-
understanding is that so far as the.
Managing Agency of the Bengal Steel
Corporation is concerned. that will be-
regarded as dissolved. So. any Direc--
tors who are ex-officio Directors on
behalf of the Managing Agents will
also go away automatically.

Shri K. K. Basu: Because .under the
Companies Act there is some restric--
tion as regards the Directors of the-
Managing Agents. As there is an.
amalgamation I should like to know-
the specific position. ’

Shri T. T. Krishnamachari: The
position is there is no fresh addition to~
the number to the Directors of the-
L1S.Co. in order to provide for the.
weightage they have had as.
Managing Agents of the S.C.0.B. So,.
if they had anybody there as repre-
senting the Managing Agents of the
S.C.O.B. he or they will go. But by
virtue of the fact that they have shares.-
in the amalgamated concern they might.
be able to nominate a few. That posi-
tion cannot be taken away by the.
measure. But under the powers taken.
under clause 14, the Government can.
nominate Director®.

isMr. Deputy-Speaker: The question:

“That clause 12 stand part of.
the Bill”.

The motion was adopted.
Clause 12 was added to the Bill..
Clause 12-A.— (New Clause) B

Shrimati Renu Chakravartty: I beg
to move:

In page 5, after line 11, insert:

“12-A. Board of Directors.—The
board of Directors shall consist of—

(a) two representatives nominat-
ed by the Central Government,

(b) two representatives of con--
sumers interests, and

(c) the Directors of the dissolved
com, anilei \ accordance with
on ’
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I move this because I find that
there are hardly any powers given to
‘the Central Government to actually
have a hold on the working of thuig
amalgamated organisation and we find
that only in the rule-making clause
“there is a sentence, ‘representatfon of
the Central Government on the
of Directors of the Company. I
think that it should be included within
the body of the Bill itself so that at
least the Government which is going
to adviince such big sums of money
‘and is going to guarantee such a big
loan from the World Bank will have
some sort of check on the working of
“the Company.

- Secondly, there should be some re-
presentative of consumers interests,
agecially the small manufacturers out-
side who will’ be buying this steel,
because we find that the retention
prices of steel may be increased. 1t
has already been increased and, as the
hori. Minister said, that may be later
on increased again according to the
-conditions that prevail in the market
-at that time. Therefore, Sir, I feel

that these two interests, both of the.

Central Government as well as of the
consumers must be there. Therefore,
I move this amendment.

Shwi T. T. Krishnamachari: The
_proper time for an amendment of this
mature is when the Government brings
forward before this House an amend-
ment of the Indian Companies Act
when provision can be made that
- certain companies could have Directors
.of this mnature. At the present mo-
ment, we are not cogferring a charter
on this Company like the Imperial
Bank of India. This Bill does not
~constitute a charter. We are merely
facilitating the amalgamation of
‘both the companies. All that the Gov-
ernment have done in this instance is,
that the Government have already

_glven five crores and possibly it may -

give some more money besides pro-
vide a guarantee if the World Bank
Loan comes through. We have taken
the power to nominate some repre-
sentatives on the Board. So far as
.the question of providing representa-
tion on the Board of Directors for
other interests is concerned, I think,
.Sir, it does not arise at this moment.
It Nas gs to go on some general
principles. Why should it be done only
for the Indian Iron and Steel Com-
pany; why not do it for Tata Iron and
Steel Company? We will have to do
“this in the Companies Act amendmerit
.and not here. \

Mr. Deputy-Speaker: Shall T put it
10 the House? One portion has been

Iron and Steel Companies 9 DECEMBER 1952

Amalgamation Bl 1916

already incorporated. Under existing
sub-elause (a), Government can
nominate any number of Directors.
This restricts it to 2. As regards the
two representatives of consumers’
interests, the hon. Minister feels that
it must come in line with the rest of
the companies under the company law.
It it is the desire of the hon. Member
that I should place it before the
Houge, I shall do so.

. Shrimati Renu . Chakravarity: Yes,

isMr. Deputy-Spoaker: The question

In page 5, after line 11, insert:
“12-A. Board of Directors.—The

board of Directors shall consist of—
(a) two representatives nominat-

ed by the Central Government,

(b) two representatives of con-
sumers interests, and

(c) the Directors of the dissolved
companies in accordance with
section 12.”

The motion was negatived.

Clause 13 was added to the Bill
Clause 14.— (Rulea: fop.amalgamation)
Amendment madé;'n-"ﬂ

In page 5, line 26, for “by noti-
fication in the Official Gazette”
substitute “by rules published in
the Official Gazettee”.

—[Shri Bansal]

Mr. Depucy-Speaker: There are
other amendments.

Shri K. K. Basu: ] would like to
move mine, '

Shri N. Somana: I have an amend-
ment to move. I am sorry that a small
mistake has happened. A comma has
to be inserted so as to read on page
6, line 3—*transferred to, and vesting
in, the Iron and Steel Company...... »

Mr. Deputy Speaker: We do not

‘amend punctuations. That is not .a

part of the statute. The Draf{sman
will take note of it and insert the
comma. We often put a cdbmma, and
the printer omits it by mistake. So,

" the hon. Member is not moving hig

amendment. The other hon. Member
Mr. T. &. Chaudhuri is not in his seat.
Mr. Sodhia is not also here. Mr. Basu
may proceed. X

Shri K. K, /Buu: I beg to move: ‘4
In page 5, line 40, after “thereof”
insert: :

“or for restricting the power of
the Direetor to remit profit or
interest or dividends to any foreign
country. '
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In this particular clause, Government
are taking certain powers in regard to
the determination of the right of
borrowing of the Directors and so on
notwithstanding the provisions of the
Indian Companies Act. It means that
the Government visualise that this
amalgamation is a step which cannot
be guided by the normal law of the
land. As the hon. Minister himseif
has said, this is an industrial concern
of national importance and the Gov-
ernment are going to guarantee a ioan
of large sums of money. Government
have also undertaken to advance fur-
ther sums over and above the Rs. 5
crores already advanced. We all know
that these two companies have always
been dominated by European influence.
I do not say that they are dominated
by European shares, because there are
Indian shares which are possibly larger
than European shares, but in regard to
the character of this organisation we
have seen that the managing agents
of the concerns themselves have
always been under the “influence of
Europeans. We know that even in
the management of these concerns the
European assistants get the same pre-
ferential treatment as in the other
European business
fore, we feel that when the Govern-
ment are coming forward with a
scheme of expansion and are advanc-
ing large sums of money, there must
be certain restrictions on the powers
which are to be used by the Govern-
ment in regard to fhe remittance of
the interest op the investment made
by Europeans. Therefore, we feel
that when Government are taking
powers under this particular section in
regard to the _borrowing power of the
company and in regard to the increase
in the capital of the company, they
should also take powers to see that
they have a right, if they so choose,
‘to restrict the rights of this particular
company in the matter of remitting the
interest on the European investments
here. We know that the Indian Iron
and Steel Company has long bsen
established here, and actually the
dividend on their investment is five
or six times more than the investment
itself. Therefore, I feel that when
such a special legislation is brought
forward by Government, Government
should extend a different treatment to
:this concern, apart from what is l2id
down in the Indian Companies Act. In
view of the fact that this company is
intended to serve the interests of the
nation, I hope that Government would
accept my amendment and see that the
monies of this country are not sent qut
in this fashion.

Shri T. T, Krishnamachari: I am
not accepting it.

concérns. There-’
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Mr, Depnti-ﬂpeuker: The question

In page 5, line 49, after “thereof”
ert :

©  “or for restricting the power of
the Director to remit profit or
interest or dividends to any
foreign country.”

The motion was pegatived.
Mr. Deputy-Speaker: The question .

“That clause 14, as amended,

stand part of the Bill.”
The motion was adopted.
Clause 14, as amended. was added to
the Bill.

Clause 15 was added to thevBill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula. .
were added to the Bill,

Mr. Deputy-Speaker: I put clause 1,
the enacting formula and the long. :
title to the vote of the House and they-
have been adopted. I am informed.
that for greater safety it may be neces-
sary to put the preamble—I thought
the preamo.e was inciuded in the--
enacting formula and tHe long title.
The question is:

“That the preamble stand part of
the Bill.”

The motion was adopted.
The preamble was added to the Bill. .

Shri T. T. Krishnamachari: I beg to
move:

“That the Bill, as amended, be
passed.”

Mr. Depucy-Speaker: Motion moved:

_.“That the Bill, as amended, be
passed.”

Shri M, S. Gurupadaswamy
(Mysore): I stand here, Mr. Deputy- -
Speaker, to oppose the Bill in its -
entirety. I expected that the Govern-
ment while thinking of this measure -
would act with commendable Ireedom .
from rigid ideas and exemplary alacrity
keeping in view the progressive trends:
in Indian economy. But it is very
unfortunate that the Government is .
following a very humdrum policy -in .
a matter which is so closely bound up
with the interests of the nation. Every-
body is aware that the iron and steel
industry is the backbone and key -
industry which is responsible for thee
industrial advance of any country. Alb‘
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[Shri M. S. Gurupadaswamy]

students of economic history know that
"in England it is the iron and steel and
coal industries that were responsible
for the industrial revolution. So, when
dealing with this vital industry, while
-decision on such a vital matter,
we must have forethought, imagination
and deliberation. Sir, to my mind, a
.imeasure which proposes to bring about
a merger of these two companies is not
-only wrong and misconceived, but also
not in the interests of the nation.

You know, that though there were
recommendations by the Tariff Board
a number of times and also subse-

- quently by the Tariff Commission that
- amalgamation was necessary, the
‘Government of India did not take any
action on those recommendations. But
when a foreign agency like the Inter-
national Bank said that unless these
two companies unite, unless these two
plants are merged together, they would
not advance the loan of Rs. 15 crores,
the Government of India decided that
these two companies should be im-
..mediately amalgamated. Further, the
vaemment of India have also pro-
mised to pay a grant of Rs. 10 crores.
It is unsecured, it has no maturity date
and does not carry any interest till
1857. I want to know what is the idea
behind all this. The preamble to the
‘Bill says:

“Whereas for the purpose of
securing, in the interests of the
general public and the Union, the
efficient and economical expansion
and working of the iron and steel
industry in India, it is essential
that the Steel Corporation of
Bengal, Limited, and the Indian
Iron and Steel Company._ Limited,
which are engaged in the manu-
facture and production of iron and
steel, should be amalgamatéd;”

Does this amalgamation serve ' the

. interest of the general public? Does
. it serve the interests of the Union? Does
it in any way help the efficient and
- economic functioning of this industry?
Is it the only way of serving the
interests of the Union? Is there no
- other way? Is amalgamation the only
way according to the hon. Minister?

Shri T, T. Krishnamachari: The
‘best way.

Shri M. S. Goarupadaswamy: Sir, I
‘beg to differ from him, This is not
~the best way; this is the worst way.
The best way would have been for the
hon. Minister to come forward boldly
*with a measure to take the entire in-

-dAustry to the control of the Govern-
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ment. That would have been the ideal
way; that would have served the inter-
est of the nation. That would have
been a much better way than the pre-
sent measure. I do not know what
reason made him not to follow that
course. He has not said anything
either in his preliminary speech, or in
the course of the debate, or given any
assurance that this industry would be
nationalised in future in the jnterest
of the nation.

After the amalgamation is effected,
it is expected that the dividend pros-
pects of the combined concern would
brighten. At the shareholders’ meeting
Mr. Leslie Martin said_that the divid-
ends of the new concern would in-
crease, and, therefore, the shareholders
should support the move. Is it with
a view to increase the dividends of the
shareholders that the Government of
India are amalgamating these two com-
panies. I want to know from the hon.
Minister whether he has taken the
interest of the consumer into considera-
tion? So far they have not taken the
interests of the consumers- into con-
sideration while fixing the retention
prices of steel. The retention price of
steel has been increased a number of
times without paying due regard to the
interest of the people who consume the
products of this industry. According
to Mr. Leslie Martin, “the higher
retention prices were allowed by the
Tariff Commission not because our
actual cost had increased, but because
the previous hypothetical estimates of
works cost coupled with the_erroneous
assumption of production on which the
retention prices were based in the 195Y
reports were found to be unreliable.”
According to him the grounds on
which the past calculations were based
were wrong and after realising that
the previous calculation was wrong the
retention price of steel was raised
subsequently. So from his own opinion
the cost of production has not increased
nor has there been any change in the
establishment charges to warrant an
increase in the price of steel.

Mr. Deputy-Speaker: The hon. Mem-
ber is -only repeating the arguments
which were put forward during the
consideration stage. The third reading
of the debate should be directed to
show the reason why the whole Bill
should be thrown out by the House.
Anyhow I wanted to watch before I

. interceded what new arguments the

hon. Member was going to advance.
There is no point in repeating the same

.arguments,

Is the hon. Member likely to con-
clude in five minutes?
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Shri M 8. Gurapadaswamy: I would
-Jike to continue my speech after lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
<at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri M. 8, Gurupadaswamy: Mr.
Deputy-Speaker, in the morning I was
saying that the amalgamation of the
-companies is not the only way and is
not the best way of bringing about a
<change, and as an alternative I was

the House that the better way
would be State control and ownmership
of this industry. England has given
us a lead in this respect and it is better
if we imitate the example of England.

Another point to which I want to
draw the attention of the House is
about the differential price system
that is operating in this industry. There
are not sufficient and strong grounds
to give up the system of uniform price.
Anyway 1 want to know why the
differential rate should be charged,
why the differential price should be in
operation.

<

Shri T. T. Krishnamachari: We are
Living Rs. 389 to Mysore.

Shri K. K, Basu: He is not so
parochial as that!

Shri M, S. Gurupadaswamy: Then
there is another point which is equally
important. This year they have declared
10 per cent. dividend to the chare-
holders. It is a vital industry, a very
important industry, and even 10 per
cent. dividend to my mind seems to be
somewhat high. It is really a h
figure. According to the speech of Mr.
Leslie Martin the dividends would be
increased after the amalgamation., If
the object of amalgamation is to in-
crease the dividends the ¢ase for
amalgamation goes away. And if that
is the objective I do not think we can
endorse this measure.

Of course the hon. Minister has said
that with a view to increase the effi-
ciency and expansion of this industwry
it would be advisable to bring about
integration of these two companies. If
we look into the story of these two
companies we will understand that they
have been terribly mismanaged till
now, and after amalgamation the
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structure and the form of the orgauisa-
tion will remain the same except that
both these companies are brought
together. When the structure and the
character of the companies remain
the same and there is no change, how
can we expect better management and
higher efficiency in the production? So
the best way, and the only way, of
bringing about expansion of this iudus-
try, and the only way of rationalising
this industry—of bringing about
rationalisation in the management,
production and in all aspects of this
industry—is to bring this industry
under State control and ownership.
That is the only way, that is the real
way, and that is the best way. Gov-
ernment should take this opportunity.
The opportunity has come to the Gov-
ernment of its own accord. These two
companies have made a decision that
they will not remain as separate
entities. The Gdvernment should take
this oppartunity and force a decision
on these companies. The decision
should be that these companies should
agree for State ownership. This is a
golden opportunity and the Govern-
ment should not miss it.

By bringing these two companies
under State control and ownership we
would be launching a great policy of
nationalisation. This would stand as
a great landmark in the history of our
industrialisation. The Government
believes in nationalisation of key and
basic industries. And iron and steel
industry is a key industry. It is so
important to our nafional economy. If
the Government makes up its mind
to nationalise this industry, then the
interests of the nation will be better
safeguarded. So I say that the pre-
sent Bill as it stands is wrong, mislead-
ing and hollow and it can be, I ray,
conveniently, cleanly and expeditio
assigned to the waste paper basket.

Shri K. K. Basu: I must thank you,
Sir, for giving me this opportunity far
indulging in a post-mortem examination
of the fait accompli of the merger of
these two steel concerns in our coum-
try. The Government has chosen to
take this unusual step of bringing for-
ward a  special legislation to legalise
the merging of the two companies who
have so long been taking a very recal-
citrant attitude in spite of the recom-
mendations of the Tariff Board quite
a number of times. I_ believe this
change in attitude on the part of these
concerns has been brought about by
the guarantee of the Government of a
loan to be taken from the World Bank
and by another undertaking that Gow-
ernment will come forward to supply
the shortfall of accommodation that
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coansider the implication of this iegis-
1ation, we have got to judge to what
extent this merger will help the pro-
duction of the iron and steel of the
country which is very important for
the future industrialisation of a back-
ward country like ours. We are going
to have a planned economy. Whether
is mixed or pro-capitalist or other-
wise, I am not going into it. I hope
the Gover t will concede that the
role of the and steel industry is a

»

In this connection, the Government
have come forward with a legislation
with a very small explanatory note

from the recommendations of
the Tariff Board to the ratio and
others ans the: crymtic S,
e cryptic e
hon. the Commerce Minister. These
concerns, though possibly the Indians
have a greater interest, have always
been dominated by the British or the
pro-British ‘section of our people. By
this kind of legislation the two com-
panies have been merged and the rate
of interest that they are going to ¢njoy
seems to be rather high as has heen
expressed by a number of Members in
the last few days and even today. 1'his
Iron and Steel Company had been en-
joying a dividend of more than 10
per cent. It seems from the speech
of the Chairman of this concern, the
Indian Iron and Steel Co., that even
after the merger, they expect to get a
greater dividend; if not, at least this
10 per cent. which is the vresent pre-
valent rate. If our intention is that
by this merger the productior of iron
and steel is going to be increased which
will ultimately help the industrialisa-
tion of our country, we must consider
whether this 10 per cent. of profit is
going to be allowed. I went through
the reports of the Tariff Board and it
is urged there that ' these companies
have impressed upon the Tariff Board
that the steel concerns have their ups
and downs and that they should have
the same prafit as they are having or
more so the unrestricted profit. We
feel if we follow the policy of indus-
trialisation as the Government is
indicating today and which they intend
in the near future, there is always a
possibility of this déemand for iron and
steel increasing because we know that
even after the merger, it will fall rauch
short of the demand.

It has been indicated by the hon.
Minister and also by the Chairman

‘Amalgamation Bill 1024

that after this merger, the total out-
put of all these steel plants will come
to about 16 lakhs tons whereas our
need even at the existing level is about
25 lakhs tons. That means even after
reaching this level, which of course
even the hon. Minister could not
definitely say but he hoped that after
this merger, there may be a possibility
that his expectations will be fulfilled,
the production may increase—and there
is every likelihood of this. However,
we will be short of production by 900
tons in our country, We all expect
that if the planning works out well and
with true spirit, there is every likeli-
hood of this demapd increasing because:
it is very necessary for other indus--
trial needs. Therefore, I feel that
there is no chance, in the immediate
future, of these rates of profits by the
companies going down. "I'heretore. I
hope that Government will see that
this attitude of getting unrestrizted
profit must be put a stop to. I do not
say that these industries should be
allowed to be wound up but I do say
that their profits should be so restricted
that we must see that these concerns
should come to the aid of the nation
as much as possible.

Then, if you stand for a planned
economy, these basic materials are
always expected to be put under the
public sector. I do not know whether
Government had any schemes them-
selves for establishing an iron and
steel plant in our country. I do not
know whether after the loan has been
guaranteed by the International Bank
for Reconstruction and Developmént,
Government have given a go-by to
the scheme. In that event I think the
steps taken are utterly wrong.

The other point I would like to urge
is the principle on which loans have
been granted. Of course the hon.
Commerce Minister the other day said
that no specific terms had been put
forward but it is in the stage of nego-
tiations. I gather from the speech of
Mr. Leslie Martin, Chairman of the
Indian Iron & Steel Co.. that because
of this loan, the shareholders are going
to get definite advantage. They will
not have to pay interest for the accom-
modations whether 10 crores or more
because that will depend on the short-
fall of the accommodation wg are able
to get from the International Bank.
As regards repayment, they have a
guarantee from the Government that
the steel price should be so increased
that they are in a position to pay all
this liability. .
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Sir, it has been urged by these
companies that in comparison with
international prices, the prevalent
price of steel is low. But we have got
to consider the conditions under which
the steel plants work either in the USA
or in the UK. which are the two
main steel exporting countries. There-
fore we cannot put the price in that
level nor say that what is preva'ent in
the United States should also be pre-
valent here. The main criterion with
reference to this concern should be
that they should get an average profit.
The steel sold to the consumer should
be at a price which will help the
consumer and the industry to develop.
Therefore I request the Government
to reconsider their attitude before they
finally commit to this.

Another point I would like to urge is
about the question of the managing
agency system. I do not know what,
as some of the hon. Members have
said with regard to the managing
agency system, would be the condition.
The hon. Minister said that the manag-
ing agency agreement with the Indian
Iron and Steel Company will continue.
If they say, as a result of the merger,
the production to increase and the cost
of production not to increase. We
have not been supplied _enoufzh
material to justify this conclusion. We
do not know what will be the over-
head charges of the managing agency
system or whether the .present
European dominated system will con-
tinue. This is very important. If this
concern is managed in the same way
as these concerns were managed dur-
ing the last 15 years in the case of
S.C.O.B. and 40 years in the case of
the LI1S.Co., I do not think Govern-
ment will be able to reduce the cost
of production, apart from effecting
some techinical improvement.

About profits sent out, we know. as in
some of the clauses we tried to impress
upon the Government, and the Govern-
ment knows very well, that large
interests of non-Indians are involved in
this concern. They have been continu-
ing to stabilise their position in the
management. When Government. has
come forward to give such a large
advance, they must have a rcertain con-
trol about this profit earning capacity
of this concern. If the Government
does not put a restriction on the right
of this concern to send out proﬁps to
foreign countries, the basic considera-
tion of the Government, that is the
interest of the nation, has to be judged
with doubt. We know that these con-
cerns have earned a profit which has

354 PSD.
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practically exceeded whatever invest-
ment they have made. We know from
the recent legislation in the States, the
Money Lenders’ Act, the principle has
been accepted that whatever is the
principal, you can take only that sum
as interest. Why remit the profit to
foreign countries. further? If the Gov-
ernment js not in a position,—as the
Treasury Benches have often said that
they have given an undertaking,—to
confiscate foreign assets, they can, for
the time being, freeze this interest and
utilise that sum for nation-building
purposes. We know that this capital
was invested here in days which were
not competitive, which were not normal,
because they came with the support of
the then Government. They have
earned a profit which is more than what
they have invested in these concerns.
Therefore 1 feel that if the Government
has certain rule-making powers.—our
amendments in this regard have not
been accepted,—Government must
come forward and reconsider their
position before they finally commit
themselves to the granting of the loan
to this concern.

PN

Another point that I would like to
urge is about the interest of the share-
holders. I do not for a moment say
that the shareholders’ interest has not
been properly looked after. But. I feel
that this merger has been done with-
out notice to the sharzholders. They
should be given some say before the
final steps are taken. It may be said
in reply, that the Ordinance is there,
what else can we do. As you know,
Sir. under the Companies Act. the
shareholders themselves, before an
amalgamation scheme is sanctioned, are
allowed by the courts to give their
opinion and sometimes they can get
back cash instead of shares in a
different company. There is no pro-
vision as to that. Government has
said that in certain cases. it will
determine in what way a fraction of
a share will be allotted to a particular
shareholder.

Another thing that I would like to
know, about whic~ 19 mention has been
made, is about the shares in the S.C.O.B.
of the Indian Tron and Steel Company.
We do not know which shares will be
held after the merger and what would
happen to the other shares. Nothing
has been said about that: whether
they will be sold out, or re-allotted or
whether the Government will take
them over. We would like this definite
information to have been given before
we are called upon to give our verdict.
I feel that Government should come
forward with enough facts to allow us
to give our opinion on this Bill.
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{Shri K. K. Basu]

Another important matter that 1
would like to urge is this. We should
find out and compare the total pro-
duction of steel in the country by these
two important concerns, the Tata Iron
and Steel Co., and the merged Iron and
Steel Co., pelore and after the merger.
You wiil find, Sir, that these two firms
will control the Iron and steel com-
modity, if I may be permitted to use
that expression, in our country. It is
so vital that unless these monopoly
concerns are held under control, one
day they will so use their power and
there is every likelihood that they will
flout and put off the gear the industrial
programme of our country. More so,
when we find that in this concern,

through this proposal there is the possi- -

bility of the International Bank coming
forward with money. Therefore, there
is the possibility that, through the Inter-
national Bank, the big international
steel racket, combining with our indus-
trialists who produce stec] and work-
ing, with them as junior partners, act
in a way most detrimental to the
interests of the nation. Therefore, I
feel that, though the merger, prima
facie, may seem to be an improvement
upon the existing system, enough facts
have not been produced before the
House which would warrant our whole-
hearted support to this. As far as we
can gather from the speeches of the
Chairman of the Indian Iron and Steel
Co.,—whatever came out in the papers
—and from the cryptic spcech of the
hon. Commerce Minister, we are rather
doubtful that it is an improvement on
the existing co..ditions and fear. from
the point of view of the economy of our
country, that this concern is likely to
play an unholy role in the industrial
programme of our country. Therefore,
I feel that though the merger may look
innocuous, this is a very impsrtant
Bill and we should have been g’ven
more facts and more opportunity to
discuss this Bijll, and not given this
onvortur: v of post mortem examirt
tion after the whole thing had Feen
settled.

Shr! H. N. Mukerjee (Calcutta North-
East) rose—

Mr. Deputy-Speaker: The scope of
discussion at the Third Reading stage
is very limited. However, I did not
want to interrupt the hon. Member,
Each hon. Member will bear in mind
that only those matters—not details—
of general policy which have not been
touched hitherto could be referred to.
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Shri H, N. Mukerjee: I shall confine
myusen merely to matters of general
policy.

- Mv. Deputy-Speaker: Which have no*
been touched upon and elaborated alsc.

Shri H. N, Mukerjee: That I cannot
guarantee absolutely.

Mr. Deputy-Sn=aker: Because, it will
be mere repetition.

Shri H. N. Mukerjee: I know that in
a little while this Bill will be passed
into law as far as our House is con-
cerned. But, I owe it to those whom
I have the honour to represent here to
express myself very strongly against
the provisions of this Bill.

In the Statement of Objects and
Reasons, there is a very significant
phrase which, I think, clearly defines
the scope and character of this Bill
It refers to the larger interests of the
steel industry in India, which hevr
been taken into consideration primarily
as far as the decision regarding
amalgamation was concerned. Perhaps,
Sir, I shall concede that as !ar as the
steel industry in India as at present
constituted is concerned, its interésts
are going to be subserved by this pro-
cess of amalgamation. But, I want the
Government of my country to be con-
cerned not so much with the interests
of the industry as it exists at the pre-
sept moment, but with the larger
economic interests of the countrv. the
interests of the people as a whole.
And I say -that this Bill does not assist
the interests of the people as a whole
even though it might be argued that it
does help the interests of the vteel
industry in this country. As far as the
steel industry in this country is con-
cerned, they have already welcomed
the merger and so, there is no doubt
about that. They are very happy. But,
from the point of view of the people,
whose larger interests should be the
on!r consideration of the Government
all the time, this Bill is far from sutis-
factory.

The history of this Bill and the
Ordinance preceding it is also some-
what peculiar. It happened with a
sort of precipitancy. It happened with
such speed that wt lid not know what
exactly was in the air. For examuy'e,
it was on the 28th October, that the

- President promulgated the Iron and

Steel Companies Amalgamation Ordin-
ance, 1952, On the same day, a Gov-
ernment delegation left for Washinrton



1929 [ron and Steel Companies 3§ DECEMBER 1952

to negotiate a loan from the Worid
Bank for the expansion of the country’s
steel industry. It was reported in the
Press on the same day or the next day
that the authorities of the two ccm-
panies concerned were shortly proceed-
ing to the United States of America
for the same purpose. This combina-
tion of circumstances, this sudden
exodus to the United States as lar as
our Government delegation and repre-
sentatives of the commercial inte.ests
are concerned, is something anyhow
I do not at all like. And then again,
we find that the Tariff Commission also
was given the job to decide as to
whether the amalgamation should
happen and in ten days’ time the Tariff
Commission examined the very com-
plex problem, and produced its report.
I know, Sir, of course, that from 1948
or so, this question of the desirability
or otherwise of amalgamation had been
discussed by the Tariff Board, the pre-
decessor of the Tariff Commission, but
at least, as far as the latest decision
was concerned, I think the Tariff Com-
mission should have taken a much
longer time over it, and then, in that
case, we could have been in possession
‘of all facts regarding the desirability
of the kind of amalgamation which is
being proposed before us at the present
moment.

3 pM.

So we get this amalgamation decision
and the two companies are to be com-
bined, and the result, we are told., is
that there is going to be a great im-
provement in the country’s economic
situation. Our steel production is still
entirely unsatisfactory., We produce
1/15th of what Great Britain produces
while we have seven times or more
the population of that country. So, it
is necessary for us to go ahead with
such a basic matter as steel production
in a very different manner from the
manner which the Government has
chosen,

Actually, soon after the achievement
of independence, there was a feeling
all over the country that the steel in-
dustry would be among the first indus-
tries to be nationalised. The steel in-
dustry, as you know very well because
of your long parliamentary experience,
has been molly-coddled for a very long
time, and every kind of assistance that
it was in the power of the country to
give has been given to the steel indus-
try. especially from those palmy days
of 1927 when Tata Iron & Steel got
tremendous assistance from our national
movement. The national movement
assisted the steel industry in the ex-
pectation that this basic industcy would
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grow in such a manner that the people’s
interests would be safeguarded and con-
golidated. And after the achievemeni
of fhdependence, naturally the feeling
was there that because of the proved
ineptitude of the steel industry which,
in spite of its long career. is still
apparently unable to carry on without
a great deal of foreign expert assist-
ance—in view of this proved inability
of the steel industry as at present con-
stituted, there was a feeling that the
country would take it over and move
on to a fresh sphere of activity to see
that our industrial and economic inter-
ests are consolidated. but then in 1948,
Government enunciated its policy which
said that for the time being, at any
rate, the steel industry was not going
to be nationalised. But even at that
time, there was an idea that for about
ten years or so, the status quo would
remain and after ten years Govern-
ment would reconsider the situation
Now, it seems the Gove nment’s declara-
tion of industrial policy in 1948 is
thrown into the waste paper basket
just as the Government’s declarations
in regard to the situation of foreign
capital in this country made in 1948
have already been thrown into the
waste paper basket and we are enter-
ing into commitments in regard to
foreign capital which are extremely
dangerous to the interests of our coun-
try. So. I say that in view of the ex-
pectations roused in the minds of our
people regarding the nationalisation of
the steel industry, what is now sought
to be done is extremely unsatisfactory.
And what is now sought to be done is
really with a view to two things: one
is to satisfy big business. the industria-
lists in our country, to satisfy the share-
holders of the two companies concerned,
as far as our present legiclation is con-
cerned; and secondly, to satisfy the
demands and the interests of big busi-
ness outside, viz.,, the capitalism on
which we are so far depending, of which -
the World Bank is a representative
symbol and spokesman. The result,
therefore, is that as a consequence of
this Bill, we do not get any very
remarkable expansion of our steel pro-
duction. We certainly shall not be
satisfled with the idea that by 1957 we
might produce 16 lakhs tons of steel.
That would not satisfy what our coun-
try needs. We want a plan to be
thought of at the same time as we pass
this sort of legislation. If we are going
to think of a worthwhile plan regard-
ing the recasting of the conditions of
life of our people, surely that plan
would require so much industrial deve-
lopment that the production of steel in
this country has got to grow to very
much more higher levels than are con-
templated as far as this amalgamation

is concerned, and for that reason we
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have to move about in very different
ways. We should not depend upon
the private sector as we are commjiting
ourselves to. In the body of our Five-
Year Plan as well as in this kind of
legislation I find there are some very

us examples of this continuing
dependence upon the private sector
which ultimately will not assist the
development of our economy and which
will make a mockery of our plan which
has turned into a sort of tragic comedy.

As far as this legislation is concerned,
1 feel that a great deal that we ought
to have been told about in more detail
has not been told—especially with
reference to the loan which is now
sought to be secured from the World
Bank. I do not  like the precipitate
has e with which this question has been
dealt with, and I do not like that any
Member of th~ Government should get
up and say that things are done and
decisions made somewhere else. that
already we are committed to certain
things abroad which cannot be explain-
ed in this House and therefore we
should be expected to write on a clean
slate and we should not be expected to
ask questions even about what is going
on behind the scenes. I say there are
things going on behind the scenes today.
Only this morping, you were in the
chair when a question came up regard-
ing negotiations with the Atena (apan)
Company which is, as those in the
know rould essily realise. only a sub-
sidiary of an American company of the
same name. And this company is in
the course of negotiation with the Gov-
ernment of India for the construction
of a blast furnace and that sort of
thing. Only the other day, the World
Bank sent a steel mission headed by a
man called Mr. George D. Woods and
Mr. George D. Woods who is at the sam=
time a steel king of the United States,
told press correspondents in this coun-
try that he was interested in his
personal capacity, as _the head of a big
steel firm. in the U.S.A, in the possi-
bilities of investment in Indian steel
business. This sort of thing is g»ing
at the same time as our Ambassador
in the United States talks about iarger
American financial participation in in-
dustrial undertakings inside our coun-
trv. ~specially from those palmy days

World Bank' come and 'state to our

correspondznts that thev have interested
themselves in the investment of their
money in Indian steel business. You
might remember, pechaps, I asked a
- stipplementary this morning in regard
to thn character of this so-called
Japanese steel delegation which was
led by an American citizen, and there
was no reply because Government is
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not in a position to supply us with
any information on that point.

But these are very dangerous indica-
tions. We do not quite know. Of
course, as far as I am concerned, I have
certain definite canvictions in regard to
the way the Government is going, but
it they are wrong, it is for the Govern-
ment to come forward and say tnat
the grounds, the very tangible material,
on which I am basing my allegations
regarding what I consider to 5Se the
dangerous tendencies of Government
policy, are wrong; it is for Government
to come forward and say those materials
are not right, they are baseless, hut
Government is not in a position to do
so. And so, I say that this unholy
alliance which is now being forged in
a much more solid fashion than Lefore
between the Indian big business and
American big business with the bless-
ings of the Indian Government acting
as an intermediary and playing the
role of the priest for this unholy
marriage, is something against which
we have to raise our voice.

Then again, we find that the deman+
of the Indian steel industry as at pre-
sent constituted, for an increase in its
prices is going to be granted. but
naturally if there is an increase in the
prices of indigenous steel. which was
also asked for by the World Bank
mission, then surely that would. I am
afraid, jeopardise very seriously the
position of our medium and small in-
dustries on the one hand, and thean
again, on the other hand, it will place
the foreign steel in a very favourable
position as far as the market in India
is concerned. So I say there are many
dangerous indications in this Bill. I
say this Bill does not satisfy the
criterion, viz., the development of the
economy of our country. I say it is
anly in the interests of the steel indus-
try in this country, not in the interests
of the economy of this country or ~f
the people of this country. The State-
ment of Objects and Reasons is very
explicit on that point. I say, therefore,
that this is a Bill which we ought to
throw out, knowing very well that in
the present posture of parliamentary
affairs, we are not in a position outright
to reject this legislation.

Shri T, T. Krishnamaehari: I do not
think I would be able to add materially
to what I said yesterday in winding up
the debate on the motion for considera-
tion of the Bill, nor am I inclined to
shake the .convictions of the acting
Leader of the Communist Party, which
I have no doubt are very frmlv
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grounded. But I do feel that some
£ood has come out of this debate. and
that it has drawn the acting Leader of
the Communist Party from out of his
shell, and enabled h.m to en.ertain us
with a very brilliant appraisal of the
Government's sins of commission and
omission. I could not agree with all
that he said or even with a portipn of
what he said. But 1 d(l> say :lh“cn dl
enioyed his speech com as git
with that flavour of Sxford and
Cambridge, which I am afraid has been
denied to a person like myself.

Shri S. S. More (Sholapur): You can
&o to Oxford still. -

Shri T. T. Krishnamachari: The one
common element of the three speeches
that have been made from the Opposi-
tion benches seems to be a very close
partiality, affiliation or affection for the
waste paper basket. One hon. Member
said that the Bill should be consigned
to the waste paper basket. Another
hon. Member said that we are consign-
ing our principles to the waste japer
basket. Anyway, that seems to be the
common feature in the thought process
of the Members of the Opposition. 1
shall not be impertinent—and I cannot
be, respecting as I do Parliamentary
convention though 1 know my ton.
friends on the opposite side do not—
and far be it from me to say that I take
whatever is said by the Opposition as
something fit for the waste paper basket,
but it does seem to me that Lhe ais-
cucsion was very entertaining and very
enlivening; considering the material
that came out from this side of the
House, which was very dull and stodgy
and considerin‘ that my speech was
even- worse than that delivered by my
colleagues in the party, I am glad ithat
something brilliant came from the
Opposition. To that we ought to be
grateful.

There are certain fundamental
assumptions which the acting Leader
of the Communist Party attempted to
clarify, about which I cannot quarrel.
I would only like to tell him that in
the 1948 Industrial Policy Statement, all
that the Government said was that the
question of the industries in the public
or what they called the first sector,
would be reviewed after a period of
ten vears. Oftentimes two great minds
posed on different sides of the arena
look alike. I find that the acting
Leader of the Communist Party is
thinking in the same way as Mr. J. R. D.
Tata, the Chairman of the Tata Iron
and Steel Company. When he inter-
preted this question of review after tcn
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years, Mr. Tata said that this might
mean that the Government is going to
take these industries over after tem
years. The acting Leader of the Com-
munist Party says that all this means
is that the Government will take these
over after ten years. There is a
fundamental similarity in outlook, and
an inevitable desire to come together,
between the two extreme ends often.
And that is why we find in this House
an hon. Member in the Opposition
%uotinz the Constitution and holding
that this Bill is a challeng to the
privilege conceded to the individual by
the fundamental rights.

Shri K K. Basu: Is it commercial

logic?

Shri T. T, Krishnamachari: Well, I
know something about commerce, My
hon. friend is apparently learning some-
thing about it, and I wish him well

It is true and oftentimes we have
heard that the capitalists in Germany
had supported Hitler. It is not untrue
even in this country sometimes capita-
lists have supported Communist candi-
dates in election. Two opposing forces
meet sometimes, and’ the two poles
sometimes do meet. If that similarity
is there. I do not grudge the interests
concerned that similarity. And I do
not even doubt the possibility of tho
capitalist and the Communist
together in this country when th ﬂnd
that the Government is doing some-
thing which is not to the liking ‘of
either groups, and that is precisely
what we are doing today. We: refuse
to be drawn towards anybody's bait,
and we do not want to go into any-
body's parlour. If we feel nationalisa-
tion is goad......

Shri S. S. More: Have you got any
parlour as such. Sir?

Shri T. T. Krishnamachari: The hona,
Member, I am sorry, has left his parlour
far away, and he feels he is without a
parlour, homeless without any roof
overhead, wandering round the streets
of Delhi. I am very sorry for him.

We refuse to walk into anybody’s
parlour. We shall nationalise if we
feel nationalisation is good in the
interests of the country, and that is for
us the sole criterion for nationalisation.
It is not that we are attached to any
doctrinaire sentiment that nationalisa-
tion is good, nor do we believe in the
sarictity of private enterprise. This
Government, from that point of view,
is happily placed. The intcrest of the -
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country is the only guiding feature in
determining its cies in such matters.
If private enterprise does not pull its
weight, and it it will not play the game
it it is shown that it proves to be
futile in our scheme of things and has
no useful part to play, 1 shall recom-
mend without any hesitation to my
leader the Prime Minister that that
ﬁ:eréicular industry should be nationa-

You were good enough, Sir, to voint
out at the beginning of the debate that
a discussion of nationalisation will not
be within the scope of this Bill. Any-
way, the matter has been raised, and
that is why I had to deal with it.

The hon. acting Leader of the Com-
munist Party said that this Biil is in
the interests of the steel industry. It
wants a lawyer to discriminate between
the two sets of phrases. I am not a
lawyer, and I have not got the ability
to hair-split between words and to
show what means what. My hon.
friend is better equipped and he s
entitled to do it. So far as I am con-
cerned I feel that the wellbeing of the
steel industry which I control as a part
of the limb of the Government is a well-
being for the interest of the people.

Shri H. N. Mukerjee: It is the com-
monsense interpretation, not the legal
interpretation. You read the sentence.

Shri T. T. Krishnamachari: Com-
monsense is not the monopoly of those

Shri H. N. Mukerjee: You read it.
Shri S. S. More: But you have lost it.

Shri T. T. Krishnamachari: May be,
8ir. I have lost it when I became a
Minister, but I have not sold it or
otherwise put it into the hands ¢t some-
body thousands of miles away, I have
sold it only to my people.

Shri Gadgil (Poona Central): Not
mortgaged.

Shri T. T. Krishnamacharl: To-
morrow, if I cease to be a Minister, I
think I can take it back, and the Chief
Whip of my Party will give it back to
me, my conscience, my commonsense
and my freedom to do what I like But
in the-meantime I can say I have sold
it only to my people and not to some-

body who is far away, not to some’

principle that was made public in" 1849.
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Sur. id. .., Mukerjec: We do not
knuw to whom he is making a refer-
ence by this insinuation. (interruption).
I do not like to disturb the temper of
this House. If there are insinuatious,
we shall certainly reply in kind.

Mr. Depuly-Spcaker: Fortunately
today we are proceeding in very good
humour. We must have a sense of
humaur, and I am sure all hon. Mem-
bers have that in abundance. When
one gives, one must also take. An
hon. Member from this side said ‘You
are consigning your commonsense to
somebody else’, and the hon. Minister
naturally says ‘I consigned it nearer
at home’.

Shri T. T. Krishnamachari: I am
deeply grateful to you, Sir. But I can
tell my friend the acting Leader of the
Opposition that I do not want to
wander so far away from my country
as he is perhaps. There was a time
when I probably drifted that way as
he is doing now, but I found light
earlier than he has done.

Shri H. N. Rluk>rjee: You
wiser man.

are a

Shri T. T. Kr.shnamachari: That is
neither here nor there.

So far as the question of 1nan or aid
to this country is concerned, I main-
tain that no matter where we borrow
from, no matter who comes to this
country to negotiate a loan, the inde-
pendence and sovereignty of this coun-
try_ is preserved intact and when that
is jeopardized I for one and my leader
will not be here trying to run the Gov-
ernment of this country. This freedom
has been won at great cost, and nobody
wants to go and barter it away for
just a mess of pottage. This argument
that we are going to America or some-
where else for the purpose of what is .
merely a mere matter of arranging for
some foreign exchange for the purpose
of selling our soul, is good as a political
slogan, is good for word play on a
forum, but it is not a fact, nevertheless.
The question of the loan to this com-
pa:ﬂ: was raised, and I would say once
agi in all humility—I am a great res-
pecter of Parliamentary traditions—that
I do not wish by any sleight of hand
or by any trick to cheat Parliament of
its rights and commit it to give a loan
to a firm, to an individual or a group of
concerns, without its sanction.

Parliamentary sanction has to be
obtained for any such action. In the
eyes of the Opposition, it might mean
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sanction from the Opposition. I know
that we will never get it. We will not
get anything from him except that
small solace. that small assurance that
my hon. friend, Mr. Basu, gave to me
that if I bring a particular Bill, I can
ﬁ:t it passed in half an hour. Perhaps

might do it in that particular case.
it he does not _change his mind, in the
meantime. (Interruption) But generally
parliamentary sanction does not mean
the sanction of the Opposition. We
know we will not get it. So we can-
not give the assurance that we will in
time obtain their consent to such a law.
It is not possible. The fact remains if
you are going to give a loan. the money
should go into the Consolidated Fund
and come out of it by means of appro-
priation which my colleague. the
Finance Minister must make known to
Parliament and its consent must be
obtained. We can do nothing without
it. You can pour ail ysur wrath, all
the molten steel that you can command
irom out of your mouth on our devoted
heads at the proper time. That time is
not yet. This Bill is an innocuous one.
As I said at the time of moving the
Motion for consideration,-it merely
seeks to implement the provisions of
Sections 153, 153A and 153B of .the
Companies Act and nothing more. It is
true we are in a hurry. The hon. the
acting Leader of the Communist Party
has asked, ‘why this indecent hurry?
Why should you have an Ordinance on
the 29th of October? Why should your
officials be allowed to leave on that day
to the United States?” Yes, Sir, it is
all part of a scheme. There is no
conspiracy about it, no desire to hide.
It we try to hide, the hon. gentlemen
in the Gallery will make everything
ﬁxgbhc. I say my hon. friend, the act-

Leader of the Opposition quote frcm
a newspaper......

Shri M. S. Gurupadaswamy: He is
not acting Leader of the Opposition. He
ilg (l)‘tnly acting Leader of the Communist

arty.

Shri T. T. Krishnamachari: I am
sorry. I beg your pardon. I recognise
that the element of goodwill that I have
towards the acting Leader of the Com-
;n_uni;t Party is not shared by my hon.

riend.

My friends up in the Gallery would
provide everything which the acting
Leader of the Communisf Party could
use in his speech, and everything
would be made public. Therefore, Sir,
all that I can......... :
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Shri H. N. Mukerjee: May I ask the
Minister: if statements are made in
the House on the basis of certain re-
ported items in the Press, can they be
‘dismissed merely as quotations from
scraps of papers or are they the ground
for the Minister to say something
tangible in reply about them?

Shri T. T. Krishnamachari: I must
submit, Sir, that that is an embellish-
ment of what I have said. I am not
.capable of rising to those heights of
decorating what 1 say with words
which do not have the meaning that I
have in mind.

Shri S. S. More: You do not know
your capacity.

Shri T. T. Krishnamachari: I do
not venture to suggest that my friend,
the acting Leader of the Communist
Party is wrong. He is perfectly right
in quoting from any«scrap of paper, any
printed matter, any newspaper, any
journal that gives any information to
him abhout the activities of the Govern-
ment, That is what he has to do and
that is what we were doing in the
nast. I do not grudge the hon. Mem-
ber that. Only I say that if we should
do something wrong, that weavon can
well be placed in the hon. Member's
hands bv the newspapers and can be
used very effectively against us.

I do not want to prolong this debate,
even though I probably would like to
speak a little more; because after all,
the best form of flattery is imitation.
I attempt to imitate the acting Leader
of the Communist Party and so flatter
him and feel that if I am not as good a
speaker as he is, I might become half
as rood. But unfortunately. nature
rebels and I am unabl~ ‘o speak. I do
not think that any further explanation
is needed on the part of Government.
I therefore hope the House will pass
this Bill.

; Mr. Deputy-Speaker: The q.estion
s:

“That the Bill, as amended. be
passed.”

The motion was adopted.
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CONSTITUTION (SECOND
AMENDMENT) BILL

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move;

“That the Bill further to amend
the Constitution of India, as re-
ported by the Select Committee,
be taken into consideration.”

This Bill, as hon. Members know,
had been referred to a very large and
representative Select Committee and
the matter was gone through very
fully by the Select Committee. I do
not think, therefore, if hon. Members
have read the report of that Com-
mittee, very much is called for from
me in explanation of the amendment
which the Select Committee have
thought fit to recommend.

This Bill deals with Article 81 of
the Constitution, not all the clauses
of that article but only clause 81(1)
(b) which deals with the question as
to the number of members to be allot-
ted to each of the constituencies into
which the different States of the Union
are to be divided for the purpose of
elections. The clause as it stands now
runs in these terms:

“For the purpose of sub-clause
(a), the States shall be divided,
grouped or formed into territorial
.constituencies and the number of
members to be allotted to each such
constituency shall be so determin-
ed as to ensure that there shall
be not less than one member for
every 750.000 of the population
and not more than one member
for every 500,000 of the popula-
tion.”

- In the form in which the Bill was
introduced the amendment which was
suggested was a change in the figures
both as regards the upper and the
lower limits of representation of go-
pulation. Instead of 750.000 the Tfig-
‘ure of 850,000 was suggested and in-
stead of 500,000, 650,000 was suggest-
ed. What the Select Committee has
done is to do away with the upper
limit altogether. You will remember,
Sir, that when this Bill was before
the House, it was argued that there
was no necessity whatsoever for alter-
ing these figures. In other words, in
spite of the fact that the last census,
of 1951, showed an increase in the total
population of the country, it was still
possible to retain these upper cnd
lower limits as they were; it was pos-
sible to have the constituencies deli-

mited in such a way that each of them

will keep within these limits. On the

other hand, the Government view was |

that having regard to the increase in
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population, the average would work
out at something like 750,000 per con-
stituency, instead of 7.2 lakhs, as was
actually the case during the last gene-
ral elections. Now, if 734 lakhs was
to be the average, it was obvious that
there might be some constituencies in
which the number would exceed the

average. In that would not
have done to retm”er limit at
74 lakhs. Even if there was one

such constituency in which the upper
limit was likely to be exceeded, you
had to provide. tor a higher figure.
From that point of view that was done.
The argument, on the other hand,
was that it may be possible to keep
within the existing limits and so to
form the constituencies. If, as I said
on the last occasion, we were writing
upon a clean slate, it should no doubt
have been possible with the census
figures of 1951 so to devise constitu-
encies as to keep within these limits.

' However, Sir, the matter was consider-
‘ ed very fully by the Select Committee

and a suggestion wag made that the
purpose would be served if we did
away with the upper limit altogether.

* This would not only enable us to form

the constituencies with due regard to
the increase in population as disclosed
at the last census, but it will avoid
the necessity of periodical amend-
ments of this sub-clause. At every
census the flgures might have to be
changed if we retain an upper Ymit.
If we do away with the upper limit
that necessity would no longer be
there. From that point of view that
was the only amendment  which was
made by the Select Committee. I sug-
gest that the House may accept this
without any further elucidation from
me.

Mr. Deputy-Speaker: Motion mov-

“That the Bill further to amend
the Constitution of India, as re-
ported. by the Select Committee,

“be taken into consideration.”

Shri S. V. Ramaswamy (Salem):
The Select Committee has taken this
view that although the amendment
proposed in the Bill will be sufficient
to solve the immediate difficulty, it is
desirable to avoid the' necessity of
amending this Article periodicaliy
after every census. My respectful sub-
mission to this House is this. that the
periodical revision of the strength of
the constituencies cannot be avoided.
If you-kindly look into the constitu-
tion of the U.S.A., you will find they
started with 65 membhers, Now. the
House of Representatives contains
about 445 members. There was a pro-
vision in the Constitution for the pe-



1941 Constitution (Second

riodical revision of these constituen-
cies after every census. You wil be
pleased 10 see that other federal con-
stitutions also have similar provisions
for the periodical revision. I do not
see how this periodical revision can
be avoided because population 18 go-
ing on increasing. In some places,
there may be even decrease. In the
care of West Bengal, thcre has been
an increase in population not neces-
sarily due to biological reasons but
by reasons of political animosity or
may be religious frenzy. 'Lthe very in-
troduction of the passport sys as
struck terror into the hearts of
Hindus living in East Bengal
lakhs and laknhs of people have c
here. ‘I'nere has been a sudden -
rush of people into West Bengal.

Mr. Deputy-Speaker: Noéw, I may
state immediately for the hon. Mein-
ber s consideration that the original
Bill contemplated to amend clause
1(p) ot Article 81. The hon. Member
may kindly recollect that there was
an attempt to refer clause 1 of Article
b1 aisu 0 the Select Committee for
consideration, but the House did not
accept it. That is, the House sent the
Bill with five hundred as the maxi-
mum number, and the constituenties
alone to he delimited. Therefore, ary
further argument is out of place. ‘Che
principle has been accepted that we
ought not to increase the number 500.
The question is that within this frame-
work, whether it should be between
500,000 and 750,000 or 650,000 and
850,000 and so on and so forth, or
whether the upper limit may be re-
moved. Therefore, the hon. Member
cannot go into the question once again
as to whether 500 ought to be increased
or not.

Shri S. V., Ramaswamy: I am ac-
cepting that position, Sir. Now, what
I am addressing the House upon ig this,
whether this periodical revision cun be
avoided.

Mr. Deputy-Speaker: For what pur-
pose?

Shri S. V. Ramaswamy: It may be
for the purpose of increasing the num-
ber of seats in a particular State, or
it may be for the lowering of the num-
ber of seats in a particular State. For
jnstance, there has been a ‘sudden in-
flux from East Bengal into West open-
gal. The latest census figures duwsclos-
ed that there has been an increase. I
am reading......

Mr. Deputy-Speaker: This does not
touch the States at all. This Bill re-
fers only to the House of the People.
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Shri S. V, Ramaswamy: But it will
affect the representation from the
States to the House of the People.

Mr. D;puty-Speaker: Within the
framework of 500.

Shri S. V. Ramaswamy: There will
be internal adjustments. What would
be the minimum that should be pres-
cribed?

Mr. Deputy-Speaker: There is no
good referring to the fact thai 1n the
United States, they started with 65
in the House of the Deputies or Re-
presentatives, the Lower House, and
they went on increasing to 445. This
is not in order; it is out of place.

Shri S. V. Ramaswamy: I referred
this only to this effect, namely that
periodical representation is provided in
other constitutions as well and it can-
not be avoided. Within the maximum
limit of 500, still periodical revision is
necessary.

Mr. Deputy-Speaker:
hon. Member driving at?

Shri S. V. Ramaswamy: What I am
driving at is this. The Select Com-
mittee has recommended that ihe up-
per limit need not be there. What
are the consequences that flow there-
from, that is what 1 am driving at.
Is the position tenable? Can we have
only a lower limit and no upper limit?
What will be the consequences of such
a position? That is what 1 ara sub-
mitting, Sir.

Shri Biswas: May I interrupt the
hon. Member and point out that the
limiting factor is already provided for
in sub-clause (c), where it states:

“The ratio between the nwnber
of members allotted to each terri-
torial constituency and the popula-
tion of that constituency as ascer-
tained at the last preceding cen-
sus of which the relevant figures
have been published shall, so far
as practicable, be the same
throughout the territory of India.”

That imposes the upper limit auto-
matically.

Shri S. V. Ramaswamy: What is the
ratio, is the point,

Shri Biswas: The ratio must be the
same throughout the country.

Shri Gadgil (Poona Central): Popu-
lation divided by 900.

.

What ‘is the

Shri S. V. Ramaswamy: Between
States inter se there will be aiteration
in the number of seats. That is what
I am presently submitting to you, Sir.
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Mr, Deputy-Speaker: What follows?
Every link must be connected with
every other link in the argument.

Shri 8. V. Ramaswamy: I had mov-
ed an amendment that 500 is not en-
ough. Today, I have submitied an
amendment that the upper limit should
be fixed at 850,000. It is on thal point
that 1 am arguing.

Now. the recommendation of the Se-
lect Committee is that the woids ‘not
less than one member for every 750,000
of the population’ shall be omitted.
Now, if this is omitted, what havopens?
In the original section, the words ‘not
more than one wmember for every
500,000° alone will be left. According
to the recommendation of the Select
Committee, the minimum will be
500,000 and there will be no maximum
fixed. My humble submission is that
if thic minimum is raised to 600,000,
States with larger population will get
larger representation according to the
population basis in the House of the
People.

Take for instance., Part B States.
According to the ' last delimitzation,
720,000 was taken to be the minimum
and it is upon that basis that the seats
were allocated. Let me take Part C
States. For instance, Bilaspur has
got only 103.000, That gets a seat;
Coorg 107.006......

Mr. Deputy-Speaker: They are Part
C States. It is not on the basis of po-
pulation; that is under Article 82,

Shri S. V. Ramaswamy: With regard
to Part C States, the consequence will
be this. You will see that on the basis
of 7-2 lakhs there has been over-repre-
sentation in some and under-represen-
tation in regard to certain other States
even in the, case of Part A Stales.

Mr. Depnty-Speaker: But that will
be -rectified now.

Shri S. V. Ramaswamy: I am stat-
ing this for the benefit of the Delimita-
tion Commission, so that it may go on
record.

Mr. Deputy-Speaker: There is an-
other Bill relating to delimitation. We
shall go into that then.

Shri §. V. Ramaswamy: True, but
what I am submﬂting‘-ﬁha_t-the mi-
nimum is too low and It should te
raised. The overall increase in the
population of India is 12°5 per cent.
but in certain States ‘it 'is more end
in certain others it is less. For in-
stance, it has been 14-4 per cent.........
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Mzr. Deputy-Speaker: Whatever the
State percentage may be, the number
of seats for a particular State would:
not go down on that account, The
pulation of the whole of India divim.
by 500 will be the guining factor for
calculating the number of seats for a
particular State. In other words, the po-
pulation of India divided by 500 will.
be the unit by which the population
of a State shauld be divided L0 arrive
at the number of seats that thut State
should get.

Shri N. Somana (Coorg): The provi-
sion in Article 81(c) makes the posi~
tiorr clear. It says:

“The ratio between the num-
ber of members allotted Lo each.
territorial constituency and the
population of that constituency as
asccrtained at the last preceding
census of which the relevant fig-
ures have been published shall,
so far as practicable, be the same
throughout the territory of India.”

Shri S. V. Ramaswamy: What I amr
referring to is the internal arrange-
ment between State and State.

Shri Biswas: My hon. friend is la-
bouring under a misapprehension. He-
seems to think that if the population is-
less than 5 lakhs in a particular con--
stituency, it will not get a single mem--
ber even. Now, that is not so.

Shri S. V. Ramaswamy: May I go-
on, Sir? The position is that the over-
all increase in the population has been:
12'5 per cent. Take Madras State.

Mr. Deputy-Speaker: In regard to:
what the hon., Minister said just now,
the hon. Member’s point seens to be
that 5 lakhs should be increased to 6
lakhs, so that if the populaticn ig less
than 6 lakhs, that particular State
should not get a seat. .

Shri Biswas: States with less than 6
lakhs population will never get it.

Shri S. V. Ramaswamy: The average
number of voters for a constituency
has varied in Madras between 2} lakhs
21 thousand and 3 lakhs 73 thousand
ofroughly in terms of population it has
varied between 6 lakhs 43 thousand
and 7 lakhs 43 thousand. T'he popu-
lation of Madras has incieased by
144 per cent. or roughly 1/7 on the
basis of the 1951 census. Therefore,
my point is that if we propurtionatel
increase the total population strengt
of each constituency, it wil] vary be-
tween 7 lakhs 35 thousand and 8 lakhs
53 thousand. In the case of the deli-
mitation that has taken place, there is
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a margin of 2'5 lakhs as between 5
lakng and 7°5 lakhs and if we want to
.maintain that margin, then in wview
of the fact that there has been an over-
all increase of population I would re-
quest that the minimum be raised to
6 lakhs and the maximum io 8 lakhs.
I shall explain why I am insisting up-
on the maximum being fixed at 8
lakhs. I find from the report that they
merely state:

“At the same time, the Com-
mittee wish to record that the up-
per limit of one member for every
750,000 of population should not
ag lar as practicable, be exceed-
ed.

What is this pious wish? Unless a limit
is fixed, how can the Delimitation
Commission work it out in actual de-
tail? Therefore, I submit that the limit
?tk';-s lakhs should be increased to 8
akhs.

[PaNDIT THAKUR DAs BHARGAVA in- the
Chair ]

Therefore, accepting the position
that the number of seats 1s not going
to be increased, I would suggest that

the munimum should be raised from'

5 lakhs to 6 lakhs and the maximum
should be fixed at 8 lakhs instead of
7'5 lakhs,

Shri Gadgil: I very much welcome
the report of the Select Committee and
the recommendation made therein. I
think that the recommencation that
has been made avoids the necessity
of changing the Constitution every
now and then as a result of an in-
crease in population. Now, there sre
two ways in which, as has been sug-
gested, the growth of population can
be adjusted with the number of seats
in the Central Legislature. One is
what has been proposed in the Select
Committee report, and the other is to
increase the number of Mcmbers of
the House of the People. So far as
the public opinion that has been s&s-
certained and circulated tv most of
the Members of this House is concern-
ed, definitely the majority view is in
favour of keeping the number of 500
as it is, and I think that that is per-
fectly right. It has been suggested
by no less a person than Mr. N, M.
Joshi—a person for whom { have very
great regard and with whom I have
worked for a number of years—that
the number should be increased pro-
portionately. If we follow that prin-
ciple. there will be no end to it. It
has been suggested that because the
House of Commons consists of 640
Members there is no harm in increas-
ing the number of 500 by another 100
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or so. Now, I am opposed to this sug-
gestion not only on the ground of in-
creased cost and perhaps lack of ac-
commodation, but on theoretical
groupds also. 1 should say that on de-
mocratic grounds also I am opposed
to any increase in the number of
Members in the House of tie People.
In the first place, ours is a federai Con-
stitution and there are 23 State As«
semblies for which more than 3,000
peopie nave to be elected. $So, it is
not as if this career, or this opening,
ur this chance of public service is res-
tricted to about 500 peoplc. That is
not so. There are, as I raid, 23 State
Assemislies where normally ..l! grievs
ances can be ventilatea; ~ all pro-
grammes and -projects intended for the
progress of the people living in the res-

®pecuive areas can be considered, dis-

cussed and executed. In a federas
Constitution, only those subjects which
are of central and federzi importancs
can be discussed in the Central Par-
liament. I am thereiore of the view
that the restriction of the number ta

"500 is on the whole good. Further if

there are more than 500  Members—
let us say there are 550 or 609 Mem-~
bers—then the proper type of atmo-
sphere which is conducive to 2 good
debate will be lacking. !n the tirst
place, today our expenience shows
that many people do nat get auy
chance. They generally con:plain that
although it is a democratic House, yet
there is no fair opportunity to many
of the people who are anxious to have
it. If anything, this difficulty will in-
crease if the number is raised to 600.
Further, there is a psychological at-
mosphere which is very .nuch condu-
cive to a quiet and dignified discussion
of many an important vo;otlem when
there are very few Members. If there
are 50 Members, it is reallv a delibe-
ration; if there are 500. 1t is an end-
less debate.

Therefore, we have to weigh the
matter of quality also. 1t is not the.
number of speeches that counts, but
the quality that counts. Therefore, if
for a good speaker you give an hour:
it will be better than giving fifteen
minutes to four speakers. So, from
every point of view, whether of the
quality, whether of the existence of
proper democratic atmosphere or for
a thorough and dispassionate conside-
ration of any important problem, I
think this limit of 500 is the optimum
in my humble opinion.

Now it has been suggested that if
the maximum is increased, or there is
no limit on the number of the popu-
lation for a particular constituency, the ..
contact for the member will be very
difficult. Now, as I see, the population
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[Shri Gadgil]

ancreases, but the area of ‘nis country
rewaains the same. So what really hap-
pens 1s that in g particular area where
there were at the last census one lakh
.of people, there may be vae lakh and
ten thousand in another ten years, if
‘we assume the increase 10 be ten per
cent. If the increase is less it might
be less. But the arca remains the
.samre. What are the media of contact?
.Public meetings, informal conferences,
wnterviews, correspondence—these are
the well known methods by which
elecied representatives try to keep
contact with their consuiuenis. Now
I want to know whether, so far as pub-
lic meetings are concerned, the raising
of the limit of the maximum in any
particular constituency is going to afe
fect it: or even the secoiid method of
informal conferences, or for the mat-
ter of that interviews as well? Per-
.haps there would be some increase in
the correspondence—I] do concede. But
that is all to the good. I am not dis-
paraging anybody. but there are very
few members of any elected legislature
-who take to their duties so conscien-
-tiously and who care to reply every
enquiry that they receive, or look to
«every grievance that msy be submit-
ted by any of their constituencies. I
am, therefore. of the view that the line
.of criticism adopted by Shrimati Renu
Chakravartty is not correct.

On the other hand the constituen-
.cies today are much less in extent. In
1834 when I was first elected to the
Central Assembly I had ‘o visit seven
sevenue districts, East and West Khan-
desh, Nagar, Nasik, Sholapur and Sa-
tara—extending from the south bkank
of Narbada to the north bank of
‘Krishna, practically one third length
.of this great continent. The voters in
these seven districts were about a
1akh, but the area was so big that it
-was not possible within the short space
.0of two or three months prior to the
.election, which is the most important
-period, to vistt all the vplaces. Now
-at the last General Eleciions my con-
-stituency was partly urban and part-
ly rural. The City ot Poona had four
‘State constituencies. Altogether, it
was possible for me to cover the most
important places in mv constituency
.within forty-eight hours and that J
.did. My hon. friend Mr. More must
have had the same experience. Com-
paring the position thai ohtained be-
fore we adopted our Constitution,
what is the position today? The areas

of the constituencies are so small and .

that of urban constituencies smaller
still that it is very easy to reach all
‘the important places within it in a
short space of time. It is impossible
for a representative to meet every
-single voter in his constituency. Tt is
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an ideal which in no democracy has
ever been achieved. If we take the
whole thing in a proper sense, it we

a commonsense vi-w, [ think if
we meet the important people in any
constituency that is quite enough. If
we meet important institutions in the
constituency that is quite enough. If
we occasionally address public ineet-
ings where your opponent does not
create trouble it is all to the good.
So, an increase in the number, dces
not necessarily meun an increase in
the area. Therefore, aJl that argu-
ment about keeping cortact, in my
humble opinion is not correct.

Now, so far as the minimum is con-
cerned, I think we cannot change it.
If the family planning which is in the
air succeeds. then after two hundred
years, possibly we will have an oppor-
tunity of changing t.e minimum.
Otherwise the minimum laid dcwn is
quite just and fair. Now, going
through the views exoressed, I find
that most of the State Governments
and most of the Congress Comnmittees
are in favour of keepirg the numter
of 500 intact and increasing the mini-
mum and maximum. Only the Gov-
ernment of Orissa and son.e officers

. of Madhya Pradesh are against it. But

their line of argument, into which [
need not go now, is not very correct.
So the recommendation of the Select
Committee as it is is really good and
should be acceptable. There is no lLig
principle involved in thir at all. The
course adopted is this. The population
of each State is determined. Taking
the number ‘x’ as the population of the
country, it is divided by 500. The po-
pulation of each State !s known and
accordin% to their population the
number 0f seats will be allcited to
them. Within the tate the same
number will hold good, so that there
will not be any gerrymandering of the
constituencies, with a view to giving
advantage to this party over the cther
party. Let us therefore accept a prin-
ciple which is practical in working and
at the same time which is equitable.
1. therefore. submit that this House
will be perfectly justified in a~cepting

‘this principle which wi!i avoid the ne-

cessity of every now and then chang-
ing the Constitution on account of the
increase in population, which I do not
think will ever be put a stop to know-
ing the things as I do, at the present
moment.

"Shri B. C. Das (Ganjam South): I
consider that this amending Bill is &
retrograde step. It is an encroach-
ment upon the franchise rights of the
people. I would like to explain why
I consider it to be so.

We all know that democracy ought
to he a government of the people by
the people for the people. But all the
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people cannot be brougnt into one
common place for legislative purposes.
That is why we have 0t government
by representation—we have got parlia-
ments where representatives of the
people gather. Thig Bill seeks to cur-
tall the representation of the people.
A peoples’ representative in order to
discharge his duties prcoperly, effec-
tively, has to keep in constant and
close touch with the electorate, with
his constituents. How caa he keep in
close touch with nis ~oustituents? He
has to move with the pecple, answer
their letters, feel the throb in their
hearts, know their hopes and aspita-
tions, and realise how they want
things to take shape. So aiso, the re-
-presentative as the leader of the peo-
ple must try to reach the people, edu-
cate them and mould their opinion. In
oruer to fulfil these duties and obli-
gations a representative must have a
small constituency. We know that in
a large constituency, it is nct possible
for any person to be in close touch
with people, to educate them. to uwu-
derstand them and mould their opi-
nion. In such a case wnat happe:ns
is that the representaiiva loses touch
with the people and coasequently his
actions are not in tune with the hopes
and aspirations of the people. This is
the tragedy of the mcdern bourgeois
parliamentary democrary.

4 PM,

Here the amending Bill puts a ban
on the functions of thc¢ represencative
in a way which should not tLe desir-
ed by this House. I would like to
illustrate my point a little further.
Now 5 lakh to 74 lakh people can
send one representative to this House.
It is too unwieldy. And we all know
that it has become very difHcult for
us to keep in touch with our constitu-
ents. People do not understand us. If
we try-to move and work with the
people we are not abie to discharge
our duties in Parliament properly. So,
if we want to keep in torch with the
people and at the same time dischaige
our responsibilities to Parliament pro-
perly, our constituencies should have
to be very small so tha. we can keep
in close touch with our constitvents.
But here, in the name of sacrnsanctity
of the riumber five hir:dred for Par-
liament, we are go‘ng to enlarge the
constituencies. That is very . danger-
ous. I see a dangerous symptom here.
The hon. Member who preceded me
tried to explain that this amending
Bill has been introduced with the sole
purpose of increasing eificiency in par-
liamentary work. I am sorry I can
not accent his contention. He has fail-
ed to immress me. He wants 1o s8y
that if the number is «ma!l, pecple can
put their heads together and can eftec-
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tively discharge their duties. If that
‘contention is right, then just ten or
fiiteen persons in a Cabinet. can dis-
charge their duties much better than
in a Pariiament with so many Mem-
bers. But what happens? The people:
who come and discuss and debate here
must be the representatives of the peo-
ple, must know the people, must know
.the desires of the people, must know
the problems of the people. How can.
they know the problems of the peo-
ple, the hopes and aspirations of the
people, the needs and desires of the
people if the constituency is very
large? That is why the constituen~
cies should be as small as possible.
But here that has not been done.

Another danger I see is this, Those
people who decry the suggestion ior
raising the number of seats in Far-
liament are, I am afraid, thinking in
terms of big money. It is vossible for
a man with a large acwuat of money
to contest elections in 1 large consti-
tuency. It is also possible for a votary
of big money to delu-ie people, take
recourse to modern devices of propa-
ganda, organise big meetings and ral-
lies. But he will not move and work!
in close touch with the people, in
which case he will be enyplorying dubi-
ous methods of deluding public opi-
nion and misguiding the public. That
is possible. That is why my hon. de-
puty leader, Shrimati Renu Chakra-
vartty gave a minute of dissent. It was
described by some as not at all in de-
fence of demociacy. When she was
justifying her stand in a minute of dis-
sent in defence of democracy, some pa-
pers commented' that she was not de-
fending democracy at all. But they
forgot what democracy is. Democracy
to be defended must be understood pro-
perly. Democracy must be taken int
account. Democracy cannot be under-
stood without the people. Qurs is & -
House of the People. How many peo-
ple does each Member represent? If a
Member represents more people than he
has the capacity to represent, then his
representative capacity—the quality of
his representative capacity—declines,
changes. That is our contention. De-
mocracy changes in quality when the
quantity changes. When a large num-
ber of people are represented by a sin-
gle person, that person cannot call him-
self a true representative of the people.
That is the tragedy of it. Suppose the
five hundred Members who now consti-
tute this House are re-elected by one
single constituency of the whole of
India, can they call themselves the true
reoresentatives of India? Those people
who cast their votes in favour of th=
five hundred Members wil' not under-
stand them, will not know who thev
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sare, what they stand for, what kind of -

people they are, what integrity they
have, whether they can work for them
and represfnt their aspirations. That
is a fact. That is why we should see
that the people of India must be able
to choose their representatives. They

not be able to do 30, they cannot -

will

send their representatives if they are
asked to choose in a very large consti-
tuency. If they are asked to choose in
a large constituency they will not have
the scope of knowing the representative
whom they are going to send. That is
yne jactor which our friends forget.

Another question is: why should
we consider this number five hundred
as sacrosanct? Jn the British Parlia-
nent, in tne House of Commons they
have 640 Members. Britain is a very
small ~ountry compared to India. You
ough: to know also that in Britain
pariia entary democracy has a tradi-
tion, hac a long past. There 75,000
people s nd ope representative, But
here in India we want to raise the
maximum to 8 or 9 .akhs. There is
no umit to the maximum. It is a
pity that while in 3ngland, where
there is a tradition of democracy, we
find that 75.000 persons are entitled
to serd one representative to Parlia-
ment......

Shri Barman (North Bengal—Re-
served—Sch. Castes): We have the
State Legislatures.

Aa Hon. Member: And municipali-
ties.

Shr? B C. Das: They have alsn got
wheir municipalities and County Coun-
.ils. That is a different thing. Our
aunicipalities are different in nature.
My friend should understand that their
municinalities have legislative power.
They havs more functions than our
municipalities in India. If you exa-
mine it with other countries you sce
how the representative capacity, the
representative power, the franchise of
the —eople has been curtailed by the
Constitution of India. Even under
the Constitution 73 lakhs of people
are asked to send one representative.
That is. the people’s right to repre-
sent has been curtailed, diluted. toned
down 'or watered down Ly the en-
largement of constituencies. ~

1 am glad the province to which 1
belong, namely Orissa, has also su
ported my contention. I would U
to read out a portion of what the
Orissa Government say:

“There cannot be the least doubt
that the amendment, “as proposed,
affects rights recognised in article
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81(1) (b) as substantive rights. To
inérzn(se the overall limit of five
hundred in article 81(1) (a), as a
result of the increase in popula-
tion, will be nothing more than
furtherance of these rm and
will not prejudicially the
other rights recognised nder the
Constitution.”

The veteran labour leader Mr. N. M.
Joshi is also of the opinion that we
should increase the number of Mem-
bers in Parliament and not try to en-
large the constituencies. He says, “At
present the majority of the electogate
are not only poor but are uneducated
or illiterate. They are not also well
organised into political parties. This
state of things is disadvantagenus
from the point of view »f promotion
of democracy. The Government,
therefore, should not have attempted
readjustment by increasing the num-
her of persons in each constituency tu
be entitled to one seat and thus en-
hance the already unwieldy character
of the constituencies. The present
maximum numoer of five hundred
seats fixed by the Constitution for the
House of the People is not smwall. hut
considering the total population of the
country, the number of 500 would easi-
Iy bear a substantial increase.” And
he also pointea out that in the British
House of Commons thev have 640.
India is a large country and the num-
ber can be incrcased. And also about
the efficiency he has said that cfi-
ciency can increase not by making
more speeches but by the quality of
speeches delivered- And quality of
speeches will improve if we have got
living touch with the people. We
should understand their problems,
then alone the quality of speech will
fmprove. If we have a large number
of Members as we have today and if
we have no touch with the people,
speeches will fall flat on the people.
Without touch with the people it will
be an unrealistic approach snd we will
no* be able to solve the oroblers of
the people and Parliament will func-
tion against democracy. And one may
ask how many times should we 1n-
crease the number of Members in Par-
liament. He gives the answer, “After
20 or 30 years the general electorate
will become educated and hetter or-
ganised.” Supposing people are edu-
catei, peop'e are politically advanced.
then in a larger constituency people
can send one represehtative under-
standing his .merits, But in the pre-
sent s‘ate of India, when most of the
peovle are -illiterate, uneducated, when
political parties have not struck deep
roots in the people, it is difficult for
people to pick and choose aud_ send
their proper representatives. So, en-
largement of these constituencies will
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-only hel‘gi those people who have got
vested interests, who can bamboczle
the public mind; such people alone
“thrive by this t. not others.

: was surprised when I heard the
hon. Member, Mr, Gadgil, was advo-
- cating this home planning in connec-
‘tion with this Bill. That is the atti-
tude towards people. They preach
"Birth Control, because they want tae
“Indian hordes”, as the Americans call
us, decrease. The Americans are ad-

vocating decrease of our population,

_through Birth Contrnl, famine, pesti-
‘dence and strifes. The detestable
Malthusian theory is influencing my
friends, opposite.

Mr. Chalrman: Family planning
is hardly relevant here.

Shri B. C. Das: He mentioned it.

Mr. Chairman: What he mentioned

was that after 200 years, it may be
ss‘ble that the number f voters may
less than 50,000.

Shri Biswas: We are planning for
‘the House of the People at present.

Sardar Ilukam Singh (Kapurthala-
Bhatinda): Only there should be one
‘marriage, the old people should not
marry again.

Shri B. C. Das: We shou'd think
that every man is potentially great,
every man can rise to his full stature
and can help progress. We think In-
dian humanity ought to increase and
enrich the land. Those who detest the
scommon people advocate hirth contral.
‘They sav that population is the rause
-of our poverty. That is their theory.
'That is why I say that the anti-demo-
«cratic attitude of our friends, cpposite,
is responsible for sponsoring this
amendment. They should not have
‘brought in this amendment b:t should
have amended the first clause in the
same Article and should have increas-
ed thre number of seats in Parliament.
Instead of doing that they have tried
to curtail the franchise of the people
-and it is dangerous. I sound a note
of warning to this House that if this
‘House wants to function as a true re-
presentative of Indian humanity, it
should sv conduct [tself, it should also
go enlarge the franchise of the people
that those who come to this House
will be the real, true representatives
of thr people who function here as the
champions and leaders of the people
of Ind’a

Shri Achuthan (Crangsnnur): This
is the first amendment Bill in this
House after the Constitution has
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come into force by which legislation
aflecting our Constitution is intro-
“duced* and I must thank the Select
Committee for having become wiser
when they recommended that it may
be passed as now amended. My hon.
.friend on the Opposition side -was
vehemently arguing that unless re-
presentation in this House is more
than the present 500 or 1000, you can-
not have actual representation of the
people. I cannot understand it. If
he argues in that light, what will be

- the minimum number? Is it $,000,

50,000 or 75,0007 I do not know.
Moreover I thinl: they are in the
habit of thinking that Members of
this Legislature alone are competent
to guide the destinies of this coun-
try. I do not know in what way it
is correct. There are State Legis-
latures. there are panchayats, there
are District Boards, moreover our
common man is as intelligent I may
say as many of our hon. Members
who are in this House.. So, there
need not be any apprehension that
our common man in India does not
know - how to approach the Govern-
ment, how to guide the policy of the
Government, etc. If we are

to act upon the point of increasing
this number of 500, we are real
embarking upon a very undesirable
proposition. As it is, it appears to
my mind that the Select Committee
has done a very wise thing and ‘after
every ten or fifteen years we need
not have the trouble of discussing
the matter here and stating that the
number must be either increased or
decreased. -

My friend Sree Dag argued that
unless proper standards ' are maine.
tained, the country’s demands cén.
not be met. I think the Central
Legislature’s task is not to go into de-
tails, minute details of the needs and
wishes or requirements of the coun-
try. There are competent men in the
State Legislatures. There are Com-
mittees there where they will dis-
cuss all matters. Even here if these
500 Members are asked to discuss all
the 365 days, they must be here. As
Mr. Gadgil has pointed out, if a
Member is not_given a chance to
speak even now during the second
session of the Parliament, it is due
to the reason that the number of
Members is large. Unless we do
effective work not only by ourselves
alone but by the representatives of
the people in the State Legislatures,
Committees, Panchayats, District
Boards, and I rhean through party
organisations also, our democratic
system cannot be developed. That is
the experience throughout the world.
Even in England it is so. They have
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more than 600 members in the House
of Commons. It is a country where
th\g system was in progress for cen-
turies. They even sit during the
night for discussions. So, unless we
determine the maximum as 500 in
nm:nbm- and see that this maximum
limit of population for each seat is
removed from this article, there
would be ever the necessity of dis-
cussing this matter after every
census and political parties may try
to make capital out of it. So 1
congratulate the Select Committee in
removing this maximum limit of
population in this article.

.

1 was not able to understand when
my hon. friend, Mr. Ramaswamy who
has got some standing at the bar,
said that we must see that this mni-
mum jis raised, and C States may not
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have more representation. The exi-
gencies at that time brought those
Part C States intp existence. That

cannot be a ground to say that these
States must continue. They must be
economic units, That is no reason
for saying that the minimum must be
raised from 5 lakhs to 6 lakhs and
the maximum must be fixed some-
where at 8 lakhs or 84 lakhs. There-
fore, I congratulate the Select Com-
mittee which consisted of our experi-
enced Law Minister and our experi-
enced Deputy-Speaker., They have
done well in arriving at this conclu-
sion and setting at rest at least this
question for some 10 years. By this
proposal, you will be ensuring that
only the true representatives of the
people, who are in the political field,
who know the people and who know
the conditions will be returned to this
sovereign House.

Sardar Hukam Singh: I am sorry
I cannot support this Amending Bill.

Shri S. 8. More: Why should you
be sorry?

Sardar Hukam Singh: Because real-
ly I would have liked to support;
therefore, I am sorry.

My reasons are different from those
which have been given by my hon.
friends who have already spoken.
We are committed, as was observed
by our Deputy-Speaker, so far as the
principle is concerned, that we will
keep the number 500 intact and we
cannot increase it. Even then. we
can see whether, without having re-
course:to the amendment of the Con-
stitution, we can have the same ob-
jective achieved by other methods. I
think that the Constitution that we
have passed, we should ronsider as
sacrosanct. I do not say that when
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we feel that there are certain hurd-
les in the l:tvay olf1 ach.ii;viu oglr e‘:bjx
tives which we have in our y
should hesitate to bring in certain
amendments that we desire, - or are
necessary, for the progress of the
country. But, when the same hurd-
les can be crossed over by other
methods, then, we should pause and
think whether that would not be the
better eourse of achieving the same
objective, without having to amend
the Constitution.

The present position is, that even
the report of the Select Committee
says:

“Although theoretically it may
be possible to readjust the re-
presentation of the constituencies
within these limits, the Commit~
tee consider that practical ad-
ministrative ditficulties: will stand

in the way of such seadjust-

ment.”

So far as I can think out, these
practical administrative difficulties

would be, perhaps, somewhere; we
might have to break up the boun-
daries of tehsils or ithe boundaries of
districts for achieving this object. If
we look at the constituencies that we
have already delimited there are
quitec a number of them where these
limits or boundaries have been broken
up. It would not be a new thing.
The hon. Minister, when he spoke,
said that.if we had a clean slate, it
was possible to achieve that. But
when we are going to delimit the
constituencies, if we have not got a
clean slate, if we cannot formulate
districts, tehsils and thanas anew, at
least we can make these consti-
tuencies afres' and even if certain
limits or boundaries are to be broken
up, there will be no practical diffi-
culties. That could easily be done.

Even makiné that report, they re-
commend:

“At the same time, the Com-
mittee wish to record that the
upper limit of one member for
every 750,000 of population
should not, as far as practicable,
be exceeded.”

And even when it is possible to re-
adjust all this within the present
framework, it has been argued that
with the imcréase in population, next
time, perhaps, it may not be possible
and then we might ieel the necessity
of either amending the Constitution
or taking some other course. If the
present difficulties can be crossed
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over, why should we worry to amend
the Constitution just at present and
place an obstacle for future Parlia-
ment. Perhaps they may think in
a different way. They may not con-
sider that this is the best course.
Why should we limit their discretion
just at present? If the difficulties
that are experienced now can be re-
solved in an easier way, we should
try to do that. So far as I can make
out, these are the only adminigtra-
tive difficulties and therefore we
should not hesitate to solve them in
that method.

It has been argued here by my
hon. friend Mr. Gadgil, who, unfor-
tunately, is not here now, that we get
very rare opportunities in a House of
500 just at present and if we increase
the number, there would perhap:
rarer opportunities to speak. Thjs
all right. But, for the present, we
are not advocating that. Even then,
there is another side. He hag only
looked at the chances that we get in-
side the House to speak and put
forward our point of view. But the
other side also is not less important:
the contacts that we have to keep
with the electorate. He referred in
a very light mood that we have to
hold conferences, and that we have
to carry on correspondence with our
electors. He wag of the opinion that
very few of us are able just at pre-
sent to reply to all the correspon-
dence that we get and communicate
with the electors, who care to write
to us. But. that should not be any
reason: because we fail in our duty
just at present, that cannot be the
cause for saying, let us ignore it al-
together, That is also a part of our
duty and we have to attend to that.
If some of us have neglected that
duty, we should rather make it up.

And, the counsel that should come
from an elderly statesman like
Mr. Gadgil is that we should pay
greater attention to this side of the
work also. The duty that we think is
enjoined on us and that which we
think is proper should be the guiding
principle and not the breaking of it.
The principle is not that we should
not care for that because.already we
are not corresponding with the elec-
tors very much. Then, about the
conferences he said that it is not
necessary that the area would be in-
creaged with the increase in the num-
ber of electors, and that there would be
same number of conferences, When
the number is increased. certainly,
there would be a demand for a
greater number of conferences and
the Member will have to go round
and meet these people whose number
has increased,

354—P.8.D.
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Already, if I were to relate the
dimensions or the area of the consti-
tuency which I represent, it consisted
of three districts. It was more
200 miles long and naturally had the
maximum number of electors. that
was permitted under the law. As
was apparent from the figures that
were given the other day, if the num-
ber of representatives in P.EP.S.U.
is to remain the same—that is only
by way of illustration—then, certain-
ly, the area shall increase. In cer-
tain cases, the area must increase,
and when the area increases, it be-
comes so unmanageable and unwieldy
that it becomes very difficult for the
Member to go round and meet the
people even once in five years.
Therefore, we should take care to see
that we do not make these consti-
tuencies' so unwieldy and so un-
manageable that we might lose con-
tact with them. It is.no ground to
say that because already we are not
keeping in close touch that side is to
be neglected.

The reasons that Mrs. Renu
Chakravartty has given appeared to
me to be sound ones, and if, for the
present, there is no difficulty at all
and the adjustment can be made
within the framework of the .maxi-
mum number that we have got, we
should not hesitate to adopt that
method.

With these few words, I oppose the
Bill and consider that there is no
necessity at least for the present for
this Parliament to enact such an
amending law.

wtc ot fag (Qzaw)
qamfy wirm, § fadwe A #
i 1 Fwdw & * fod @
gATE 1 & ug AT §, St fe s
g fag off 7 v, fe g7 ag @
fid i v g AR FreT F ey
fed Tl aqaT FW T©T TR &
qT A& | L A F 9% AT §
.Y g ug wifaw & s afgd
fis gw ol @ *Y 779 | 3feT ST
I wEr ara Y A & e fawrr
Al fird &l & AT T 9T
a0 1 59 & 999 F § I TP A
arx faerar wEar g e off
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[¥te Torifix fag]
are oft ate i W Az T g g
ot Wt it wf o Wk g W
Jurx fefufidem w3 (Punjab De-
limitation Committee )& ¥ ¥ 1
# 3% ®Y am feern g § e Oy
o ol ¥ @@ W wEw W
w1 gae T § 1w sy oifeanie
T EERT AT § | AT & I qg
Ty s g feog & @aEw
MR Er ¥ gw feadr @ §
MR for ofeame &t ot
R § ik Rz N fdt @&
AR qifearde & % @1z & IR
&z ¥ frt @1F st =ifgd 1+ amw
AR I o ¥ 2 N g e afer-
e ow fic & =T A o
St gt 8 M gm @F A o
gt qifeqrde M ow die e o)
MY AT F qA® AR E | 9
RN R FAEN AN
go st w1 gferers oar § AR
g wed § | g W o Al Qv fw
g et qgdfis & QU @ § )
Ja § % SR @ v v g R
I s 1 N W W T F go-
R PIAwawwaR 9w
do W Ny T 9T | T A7 qAE AN
fremtrds T § 1 Tl Og
ifaw Y fr g fedt do w7 A3,
g Qorde i o3
1 Nag NN N TE wX T
T dw st mawgar g Nowpn
amd ag wwer g § fr g de W
¥ @ 96 § o gfewera awf §
i wg A aw ax f5 e
@ @i B Tafire fiqr war a7 )
Y WX F T TR § &Y ag Ay
¥ fyaa & | wr § | o et
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Rz d o g® . g, N ay
& wwar fe @ woff O 4% ¢ W
fed af | 99 F oy @™ T A
¢ fs ofar ( area ) witrgaa
(contiguous) § 1 Tt W WA
¥ I W ag Aew Qe fe 3w
ot ¥ g® Tt gy 7k o forw W e
(oW FHITT B a3dIS AT I8
qT 1 g AT Iq WY A § | A AY gAY
rardy A oA Y & 1 WX AT Wy
g g fs o o o § I
oF i T § avgw v & ey
% fefefae st o, O o &
IO § 1999 AT WY Al &
AT FY T FET AN AR W@ & wR
AT gAY g wT Y § 1 el
A qT AT AT W T R § T
Fwell A 9X g wuiew i € )
O oo § 5 st alx ox fgm
FAX AL FW A A & fr g fau=
# aadrely afl wohr wifegd Sfew ww
ST dX 9T A9 FY FEHEAT FEA
TRt @ a9 W Y AwwfE OwwT o
wfey faam & s= aadelt g
T8 § ) aw Fae gg § fe v ot
war aadieht & 9w 1 AT OF wghe
a1t 3 vy fiv 3¢ ferifes (Demo-
cratic) 7€ €, TE N TTF gw ¥ FX
BT AT § 1 3Ty qoa g fr ag
o fr oF R F dur v ag oo
AR W H I3 AT oTw W Ty
@ Tww T §EET
arr & T T A5 wT G arhm
& I @ T w1 o for @
WITW Raowfew
T ¥ TN T & g fem v
§ 7 ugt av fomi = awuw &,
¥ o7 ¥ qeAT wg § fiF e ow
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T ool 913 91 @1d HT 0 al a8
fermafer wm T R e E
F1 N JTET @Y FAT SATSHIRCH

B T | 98 FEd § fF Yoo FAY
T 3 L W oqwar g o oER
@ AT AT T GFEEE AT § |
HIT T9 FT FIE IS¢ TqAWIIA | T
o & fod Yoo WGFE TEL & ar
R arg fre gad & fed #7 d9-
e g ogwar 2 P ogEY W F
fam ferar fF go aga asr & A
IR gEiA Free # fame &
9g ¥ 9 § 7 geE § gAed
( unitary ) w4 # waEHz g,
agi fas uw wifearde § | fegwm 7
%337 (Federation) g, us afvaa
(Union) 1 w®€I@F s sronfgar
yrerfeRr ag eraAT sRTafeAt g0
T 98 9% YT A & 5 59 qrfearde
% g IreHr FY GG FLE FT oAl
g IS AferprT & 78 € 1 AT IHE
FaAR T AT FAM T FIS a1 @I
Fg GFA §, AT FAA D AR F agh
FIE FIA TE 971 FF &, AT J&T &
qaTfesd T FIE AN BT 97 T
gAPriT T BT FT gFaE, SRR
a5 oy 9 & ot &1 B srw sy
Fam g ofF o9 & fod s agt
FTT TG a1 T, 99 At ¥ foR
FMA a0 FT AHF TT TG B
T § | TAwdr  (emergency)
¥ gew §  auE A% gar afaw
T L9 @ qgwar ar ofed o9 fF
qam amd arfsardeq fawew @
FET Gl S aad dIe  HTHHTL TEI
g1 92 ag W Fwr e faemm &
FrEET (Counties) &1 st a7 & a8
Tt 1 fafeifed & qeafos § 1

Amendment) Bill 1962

ag 9% @ T § B oI ag s #1
st @ § fr, wgfefmfedr o sga
T A g, OF I MF A, <l
fF qig & ¥ SUTRT AT &, @i 1K
eC I 1 Dk S B 1
T 9ga TET 9 dFEd wEH
il I 10 7 - D Y
I &F T80 & | 9w g1 o
gwE v ag ag Far s W e
FEAT | Tg A R FEAT W ¥ &Y
TE Tg awar 5 S8 Gl FrE A
T BT FIA FT AL &, a1 FTA
I F INT g, ST H g
Fg gar g 6 Theadt 57 & aran
gfeqe § &5 ag  wim & Sftaw
Hqadisl s ahdd | I UF a@
FT FTAT AAFT W Fg T & 1
g AE Al TF ST H ST
FT OEAT & AT 99T FT HEST
T W T W & frean awar @
Tg FIS BT ATA TGl § | AT BT
zgzme  (Constitutional) @ &
AT T &Y Fg & 156 Svg 18 Sforeofea
qrax (Legislative Power) g}
g\ 3fm & qoar § 5 7w o 3
ft w@ afwa, sfoefea @ fifsg
a1 Gefafrefea a@x (Adminis-
trative Power ) va €ifsd srar srwaran
ar od 5 ag ama feaAT Sy
Ay N 9y eme W § 5 a8
SN & faoms § 1 o s A&
g el A @ & FL FF AL ITAT
fF o @@ I/@ 9T AT A IE
9T UF TAERT AT § | ST gaR
fggmm A afoarAed fawew =t
T8 UF EIT T §, ST W agw A
T §, A9 d=Td, Fiafaes 98,
sfede dF wR @ Sw fF
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[to TiEe fag]

#9 qgo og ggi o< A1 g faw
@, B AT STEHE & AL | afeqart
g, 37 d F eTar AT agT FATE
(concurrent) wferarr § fowr &
ATH ARHT FT FIZ Fga a1 arEar
T I gmmim g
qga R O arr g S nfl 9%
Y W A8 93 &, Tga ¥ W &M
fagin ot a% &S faedt Agl foel
|

arr S} g F1 erfeqare § 9Oy
&Y IHFT F1E arear &1 A8t & | B A
HENE | g g8 Ay &
for @1¢ aTq @ w1 qAERRT SR A
qT qIieaTe § W0 a9 ar feumar
[ T W ¥ AT aRE TS,
I J1@ I TE, AT AB I g TR,
1 3¢ smfeamfes g 1 39 @Ie
¥ 3o g g |

™ T A@TEl IS WAL A B
THF AT AT § 39 § Jg0 S0
Jrgar, FAifE a8 FTET o T8 30
e IER o wefire &1 wa 3
¢ T F 5 oo A g e
(House Planning) # game
g, ofvelt wnfmm  (Family plan-
ning) 1 TE | RN = mefre
T A/ 9T ST I FT A& AZ ST F
feumlt v Y famar g 1 & 9
FaTAT =A1gar g 5 ag feaml ww
s TG &, IfeH T AFAT AT §
A fog WA @AW F w@IE
IF AT AT ATIET TT X Y AT
G AW AT AT T AW A Y AATE
fog axq foaAr gy oAy & ik
o gwrar @ & ST & gaifaw
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Fgf 9 (saturation s, a@
agi grgaa (population) &1
F1 1 (theory) awt, 77 s &1
THTAT SATAT | AE Tl HIT A
g & avar  wfaedr wrfar & St
T E A ag ar ow fasd e
Az sfear eare #1 famw € a8 3
TR & | 98 @@ T 35 a% T & (od
A1 ol & fod S &Y wwar 2 |
qgT qgA SATST THI & | 9 I 717 O
# oI AT ATHUGE FT W FL TG
SHTET WE FgAT Frgar | W SEar §
fr 5 %1 20 faw & A€ aga T avEdr
Nt 7@ g ¥ e AT gw fod
3 g oY g faw F qediet
FE ST W@ & IT B I 3 fawr
F Iy AR FX TR feew &
M AT A g | F AT g fF
3 I 9% 39 FV gUH 1T Ig AN 5
g ATE AT & AL TH BT ATTATEE |
AL Ag ag & F 98 qadidr g #Y
FET I g2, 39 & for A T
T8 & 1 AT A Y AT qRIE OB
T TF geH @ I FT JIEE qQE |
AR A IFE AT FATE 1 araan
79 | fenmaell 31 9ga a9 T 939 &
@ @ € AR T FgT T A
s 1 gare amar ¢ | faw grona &
EHTT AW & ST 3@ gU FqF arq
g ag ¥ U @ A% W wwAT | K
ff 2% gISE FT UF AFAT 97 |
1 I T I ST | 300 F FA
AT 9 | AT I I F AR ga
greg & fas $7 vyo F FAT FFaX
g AT T FT @A 9GO F AFES
A qfY ST €1 A gwr e
& & 1 ggl e A {, feardet 2
AA Y, FEE A FL I AT AT FaT ALY

S
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ST EHAT | T A A A HT ¥ T8
ST EEATERT A8 U8 §reAT gnm
e frer &n & gw =9 ¥ F71 @@=t o
F w, WFifF @Fi g sgEd a
Zqq WY sEET ST | w9 daW s
TR @A AT s frer A
g 37 § T T 5 g wga g
T g | & FEar g 5 o e |
F T TF fed, @ a8 oF g
I g1 wwar & o 59 ¥ 3 &7 wers
g

ST @ 7 AT T wE, I FE oF
et 7 wgn, o9 gw 9 ogew ®
300 WFET T A, I IHT & UF WTE
F TFAOTH U7 goF BT a4 fe@r
&7 9YFT faear 911 I 7T faear or
ATT SATOTT F TMEL FH 7 | J@T
a9 oo WL 3 Al g ¥ gy wikww
AT e qiF T F ag 9T 7
ST SR A g qe T fF e 7

- 9 §TS F T FS Ll AT FAT I

frar &t e
qsT 1

R = A R

aEr gaw fag . s & &t gz
Loi

Hto TorET fag ¢ wRET EnEe
1 77 s e 1 F 9 s, Sfww
OF a1d Fgar fr agS arS FET I
o F FEG AT ST AT 99 Al
F1 HFTEeT fFar s @ AR ere
I} TR F AFNS wF q@ai fgear
At TE arET SR gxgar f wgr s Qv
qF 1S qoSd Al SN | TR B
fow a7t s = o o i grew
¥ e qrEd T8 Srow & A7 9T
EATOTT B FIfET 7EE FL A 7 Qv
oot 75 woafal v faar av Tl
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1@ qraT 91 | gAT 9GrEf agd et
S IU W gL UF HARHAT FTOATHT
& F1 Ml SAS EET & | 99 a9
e W AT T AT | I q@EIY
qrga ar fas A sty st aref
Fg fg gar | 7 &= FA
FEAE| TEATAM A G | ST dI A
T 97 F1 e qge wiwr fwear 91,
HIT TATHTA T AT(ET FE BT, AT
qéf & sarer@ w1 AfeX FF F,
ag fae o1 @& weEr OF ST
FE@ MF 1A A ITE & A6
g MW FFATE, T W d
FT aE7 TSR FWG |

a<are ga fag c o TEA
@ %Y w1 fqar | I fow &9 &9
Fga &1 A% o, gEfed ¢ faar
gr Wi 43 gu g

dto woE fag : wH smEw
g & A0 foadt awa o )

gERgmfag : a8 @ aga
TEY TSAT 2V TE |

o T fag: ga aTs FEd §
fr area  TW 9Td &F A a9 g
TEAFT | I T e fRemwr ag
TWEIW H IR AT 3K qATIR, W
3 T80 w8 avar f fead &, S
g 37 W g e arge, d9r fF
qifearded) faeew (Parliamentary
System)d gmr =ifed, o8 aw
ST FT TITET W@ A ¢ | gqioy
g% 999 god Al A HE G & |
ST FHT AR S grew Foamd
@ e fF ag gew &
AT gER AT a1 FE N awd g
ar gl |
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[we Twite o)

frg wr g @ fowmr wAmn
T IW T AR e F A ot av fin
W Aere O grew day @ amady
AT AT ZH AT AT AY 2o o FFAT
e ] Y Y T TR § QA | TT AR
T AT fE 2o wTW WP AT TR
¢, TN T o wTW R TE T
IE W W o7 | SfeT I9 W
W X w7 T /T T

TR g 7 &g f5 o <N
T ag ARt W wg
i@ m® o s akw
formar 1 ;g I W N T WY
AVI W I = Q
Y § 1 AR g A ag § e ag
T M AR AN G 1 W ¥ WA
¢ 5 g WY o=l @, o & IR
B %o TARE, A =T AR )
Wi dae & R & 08
3¢ dmR &%) gz ¥ fed
w A wife d [ ah
g

werre gwn fag : fradt & &<
WF1¥ )

Wt Todix fig : X, |<TC A
FREFF AR YA I wgAr
{ fs3a & T @ AR
# 3l W A W A oW oY
o W 3%ardy @Y o amafwit e d
o fex 3¢ ¥@ T %Y fos wit &,
AN XTI NE O aff ok domrT o
& quét Ay gl o &Y A el
@ Y vy awht ) oY A
N@IR I ATATE ... ...,
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W gw fag : WY We
fox yvr @ &

Mr. Chatrman: The hon. Member
has taken too long. I think he is
repeating his arguments. The Bill
must be put through before 5 o'clock.

Wto  vendte fag : F aY ag W
fegeragioae w
wort &e §, afew oft aw At g @
AR F AW wEs w oA AR W
o § AR S A gw e g,
R I¥ 73 @ww ( election )
™ OT F FA X AF q9 I
arefial & arear 931, &q F1E aY ey
vgn g fs ¥0 Wi v v & orept
gl WIMAaa G, TPm
T 1 AR T @ FIT FT Af@AT
i M A fed sfame @
0t e W aw |

Mr. Chairman: The hon. Minister has
to reply and the Bill has to be put
through.

oo ﬂmm Z(’ﬂ'ﬂiﬂr&.
? My S S FE IOV

Shri N. B. Chowdhary (Ghatal): On
a point of order, Sir. I see under
article 368 of the Constitution, in order
to amend the Constitution, it is neces-
sary to have a two-thirds majority of
the Members present and voting and
also a majority of the total member-
ship. So how caa this be passei
now? (Interruption).

Mr. Chairman: That time has not
arrived. The Act cgn be passed by
the majority as given in the Consti-
tution. But this is not the time yet.

wWfto Twlie ﬁ‘[: R WY,
miwwhae i, w
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a 97 g @ Al I yE@ Y,
W I 9 TY 3 A e

gt arm §

Shri Pataskar (Jalgaon): The hon.
Minister has not moved for the Bill
being passed.

Mr. Chairman: Yes.

Sardar Hukam Simgh: 1 might re-
mind Gevernment that last time when
we took up amendment of the Consti-
tution, at every stage that majority
was adhered to. I do not know whe-
t.t.}ler that is going to be the case this

me,

The Mipister of Agriculture (Dr.
P. S. Deshmukh): There need not be
that majority when every speech is
delivered in the House.

Shri Biswas: Was that followed, that
at every stage there must be that
majority?

Sardar Hukam Singh: ‘Stage’ only
means the consideration stage and
second and third reading. I thought
that was the ordinary connotation of
the term ‘stage’ and not the stage of
the speech of every Member.

Skri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
&ai::l): There are still more than two-

8.

Shri §. 8, More (Sholapur): You
carry on.

wWo vonire fog : ewmfa w@tew,
FY A J w71 fe ¥ g W N
€T @ ar, av w3 e qg § fw
¥ #rE Iy gEw A wr W Ao
¥ F ¥ sofRus mw dffew
(Consolidation of Holdings)
¥ fos aff fqr 91 )

@ Ay faarf w1 wwe @
fedy #Y sz &1 @ Ay w7,
Faedz ( outlet ) wgx ¥ I§ &
FH 3 T GATS & AT NS G 6 GFS
g Mrgmh el add fow § am
q¥ar & | gt F I W TarERT A
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™ W amr § A qw Sfasfes
€ & Y Ao aff fed o
TS a1 7 ¥, A & 7g ¥ w7 @
a1, AR Fg xafeq e sw e gw 7
% ©S @ fewr fo qeaes oy o
#r, T famg gk 9@ § Y @
(Centre) ¥ gror § 37 & Yefuafrex
Wi & o w1 wwe fodRfe
g9 (Direct Representative
House) #1 w&<@ aff 4,
e ( Indirect ) v &
g St & fed Wt alx
Far A Al @It N ww
AT | 958 T AT Mo Y
oo AT W A1 W w1 fren
W T wTXaT 1 Jedw wWRT W
i dm wgw, fad oA a@ W
& wrgar ¢ v w1 9 WAl 4wy
f& arh € w7 ¥ @ ¥ Fwc oW
AT W, AR 91 @ A g A
T feard A Ak 9w oW W
ot gge @ T § | Twe faege
drar ¢ fe s T @ TRE
N WAL T, A TA W §
@ WA W F IR weg et
amaY &, ST W gw Aed Y AR
WERA WA N @I IR
w1 AT i T3 o @ § AR A W
¥ fgr & @ | wife g AW qw
e wg i wwamas g ¥
™ & ST AR afer af w1 W)
Tag ) AR oarw A o sl
I Y@ A TG €T Fww
§ 9 a7 & 7 9z A vy fn fagmw
qF il fied far g o alY
¥ AWAT | X9 T AW afaw 7 vy
W AT AT WY TR w@
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Shri Altekar (North Satara): The
Opposition has criticised thig Bill on
the ground that it is not democratic
on our part to represent a very large
number of the population. 1 beg to
submit that the quality of democracy
is not to be determined by the num-
ber of persons a member repregents,
but by the way in which he repre-
sents them and also by the powers
that are vested in the legislature
where the members are sent by way
of representation. So far as the
latter question is concerned,  this
House is sovereign and supreme and
all the powerg are vested in it, and
those who form this House, almost
the whole of them, are represented by
direct representation; except for a
few Members of some community,
Anglo-Indians and the like—very
very few—all the rest are elected by
direct representation. And, therefore,
our institution is democratic to the
core.

Now the othes question, as to the
way in which the members are re-
presented, is more important than
the mere number which is sent to
this House. When a member iz sent
to a legislature by direct representa-
tion, by every voter voting for him
directly without any intervention or
indirect representation, that is the
best type of democracy, and that
particular type of democracy we have
as a matter of fact established by
our Constitution in this country. So
the quality of our democracy is the
highest and best possible one. Now
the question as to how many persons
vote a particular member is not of so
much great significance. If at all, as
a matter of fact, one wants to see
that the person who represents should
have a direct touch and should be
more and more in contact with the
people who send him there and that
it should be a very sizeable consti-
tuency, if that particular idea is to
be effective, then it is not by saying
that only 734 lakhs should send a
particular member and that if that
figure is increased, say, by about
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50,000 or so then the quality of our
representation suffers.

Shri B. C. Das: We dispute that also.
5P M

Shri Altekar: If at all, as a matter
of fact, the remedy is to be had, then
possibly we shall have to limit the
constituency to one-half or one-third
its present size. Then alone we can
say that some effective weight has
been given to that. In that case,
Sir, the position would be that this
House would consist—if we reduce the
size of the constituency to one-half
or one-third—of 1000 or 1500 Mem-
bers. We can just imagine what
would be the position of a House
which is constituted of such a large
number of Members. So far as re-
presentation in this country is con-
cerned, the people are represented by
about 4,000 members from the diffe-
rent parts of the country in the State
Assemblies or in this Parliament.
So, it is not like England that only
615 members are representing the
whole country. As a matter of fact,
our country is divided into various
States; there also there is direct re-
presentation and certain powers have
been conferred on the States. There
the whole administration is being
carried on by discussion, by their
advice, by their voting, by the will of
the representatives that are there.
So far as this House is concerned, we
are coming here for the purposes of
the Central subjects that have been
reserved for thig House. So far as
those subjects are concerned, we are
taking a whole and comprehensive
view of the country’s interests at
large. We have to look at these from
a different point of view.

Shri V. P. Nayar (Chirayinkil):
Time is up, Sir.

Shri Altekar:. 1 would
some fifteen minutes, Sir.

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday, the 10th December, 1962.
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